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LOK SABHA

Monday, December 16, .1963/Agra-
hayane 25, 1885 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair]

MEMBERS SWORN

Mr. Speaker: Secretary may call
osut the names of the Members who
nave come to make and subscribe the
path or affirmation under the Consti-
Jution and then the Minister of
Parliamentary Affairs may introduce
the Members to the House,

Secretary: Shri Mukunda
Padmanaba Shinkre.
The Minister of Parliamentary

Affairs (Shri Satya Narayan Sinha):
Sir, I have great pleasure in intro-
ducing to you and through you to the
House Shri Mukunda Padmanaba
Shinkre who has been returned to
iok Sabha from Marmagoa consti-
suency of Goa, Daman and Diu.

Shri Mukunda Padmanaba Shinkre
:Marmogoa).

Secretary: Shri Peter Augustus

Alvares.

(Shri Satya Narayan Sinha): Sir, I
nave great pleasure in introducing to
sou and through you to the House
Shri Peter Augustus Alvares who has
heen returned to Lok Sabha from
Panjim constituency of Goa, Daman
and Diu.

Shri Peter
+Panjim).

Augustus  Alvares

1797 (Ai) LSD—1.
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ORAL ANSWERS TO QUESTIONS
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The Minister of State in the Min-
istry of External Affairs (Shrimati
Lakshmi Menon): (a) The State
Government had acquired land near
Ghaziabad for providing sites to
private entrepreneurs for setting up
industries and not for industrial
estate as such. They have since agreed
to pay compensation at the market
rates prevailing as on February 9,
1962.

(b and (c). The State Government
have accepted most of the suggestions
made by the agriculturists and the
Central Minister of Agriculture relat-
ing to payment of compensation for
land, wells, tube-wells and groves
and grant of resettlement facilities.]

ot TETTER At ¢ star A
A Y A qIATEy, IO N2 F AER
€ BEY, AR FT R I 4
Awasy 3 ¥ fag dae @ o€ &
# Sy avgan g 5 war e ot a6y
N WY AT oo qgum F ae

A N A wafy f9 § few wf 2

A AL IIT FT IR T °F A5
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RN o @AW ¥ @ pEd T 2,

ofy foafg & a7 =g g@ER QA= A

TEAT FT F AR A Wex wHTESY
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oW WA, dfw-Ed WAt qur
wop i st (ot sEgTenw AgE) ¢
MARNTTFRE sgnasas
gfaar s 23 2 1 o o 9y a1 @
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=g g fF 9w & w5 foe & @ ag o
faeew ag® TG a0 0

o TEAETES  AgE : FAT FAT
I ad S FT A T ¥ TF
Y F FAC W IAT TRA T G
TRFTEE | 37§ § uw oft Srafmaw
] A AT I A TG BEAT AL gav
grasy g awar v &

Y TETTAR qATERN ;WG T 4%
o7 fF 47 IAT 9T FY L FT I8
IR @ 96K & A3 & @& & fF
T TR @ W TR § I HT T gy
¥ @ I fem

weae wghea : gE) fag at avEr
¥ oared W 72 3 A A wE

Nt a® : Py MfwaER AT
T gz o F'r 91 f' 39 F Feeawa
™ & g yfw & 9w, 6w
e a3 oA 77 fawr fEar
2

s FAFTATS  ALE : TH TN
wmaE wl § faw fem & afeA
I I ST AN AN STF T
fam 1 o w9 faer o @ @ oA
I w=Ey A g | AfE 3w 9w A
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Shri Kapur Singh: May I know
whether Government are new in a
pogition to reiterate that in all such
cases of land acquisition they deem
it as their primary responsibility to
pay market prices instead of refer-
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ring the aggrieved person to court

proocedures?

Mr, Speaker: That is a matter of
policy and not for answer during
Question Hour.

WY gwae fag: @ @R F e
% gg @ uré § fF ¥q ag wnT o w8
ff 30 aFT § T F FAS AfFEE
LR LU

Shri Kapur Singh: Sir, I was not
referring to any matter of policy,
but I was referring to the implemen-
tation of the laws which is now
under discussion directly in this
question.

Mr. Speaker: Laws are different.
That is the Land Acquisition Act. In
this a special departure had been
made. Now the hon. Member wants
to know whether this would be
applied and implemented in other
cases also which arise in future.

Shri Kapur Simgh: In similar cir-
cumstances.
Mr. Speaker: It is a matter of

policy. A particular decision has
been taken in a particular case.

Shri Kapur Simgh: The policy is
already there. Whether it is being
implemented, whether he is seized of
it—that is what I am asking.

ot g fvg . A AT
warw ag frem

W R . FqT @Y WY F6
A AfFT JT & FED FT G &Y
AT Y FEAE fF 39
%o K N T 9@ MW

oY amave fag : vo A @) wE
g
Shri Harish Chandra Mathur: I

vfanted to ask almost the same ques-
tion. I do not know whether it is

You may kindly

permissible.
consider.

I want to know whether there were
any grounds for special treatment
being given in this or whether it is a
pattern which the Prime Minister
thinks should be followed in all cases
and whether he has advised the State
Governments accordingly.

Shri Jawaharlal Nehru: This case
was treated as a special case, because
the land was near Delhi; this does
not occur elsewhere. The hon. Mem-
ber asked whether what was decided
was to pay them according to the Land

Acquisition Act. What has been
decided will result in payment to
them much more than what they

would have got under the Land Acqui-
sition Act, because of this proximity
of Delhi; and, secondly, they decided
to take the market price in
February, 1962, not the previous date
which had been suggested at first.

Survey of Middle Class People
*580. Shri Harish Chandra Mathur:

Will the Prime Minister be pleased
to state:
(a) whether Government have

made any survey of the living condi-
tions of the middle class section ot
the population; and

(b) if so, the extent to which their
economic conditions have deteriorated
during the last five years?

The Minister of State in the Min-
istry of External Affairs (Shrimati
Lakshmi Menon): (a) Yes; a sample
survey of urban middle class em-
ployee families, in 45 selected centres
of the country, was undertaken
during the year 1958-59.

(b) In the absence of any subse-
quent survey, it is not possible to say
with any degree of certainty what
changes have taken place in their
economic condition since 1958-59.

Shri Harish Chandra Mathar: Is
the hon, Prime Minister, who has his
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fingers on the pulse of the nation,
aware that there is a seething dis-
content among the middle classes,
particularly the educated ones, that
their life is becoming more and more

difficult from year to year?

Shrimati Lakshmi Menon: How does
it arise out of this question? This
refers to sample survey.

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Hon. Member asks me
whether difficulties have arisen.
Certain difficulties have undoubtedly
arisen. This refers to sample survey
being taken. That sample survey was
taken some three years ago,

Shri Harish Chandra Mathur: What
has been done? What are the diffi-
culties that have arisen and what is
the Government’s action to mollify
those difficulties? That will complete
the question. I know that a sample
survey was taken in 1958,

Mr. Speaker: That will complete the
question, but the answer will take an
hour—what difficulties arose and what
measures were taken.

Shri Harish Chandra Mathur: It is
important, Sir. Otherwise, what are
we interested in?

Shrimati Lakshmi Menon: Data had
been collected and some reports have
come in. Unless we get all the reports
and the tabulations are complete, we
do not get the base from which we
can compare the position.

Shri S. M. Banerjee: Do the reports
received indicate that there is grow-
ing indebtedness among the middle-
class families and, if so, what steps
have been taken to reduce it?

8hri Jawaharlal Nehru: Various
steps have been taken; I cannot
obviously detail all of them, I have
wot got the material before me. We
shall probably get it before long and
Pe in a position 1o know.

DECEMBER 16, 1963
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Shri 8. M. Banerjee: Is there grow-
ing indebtedness or not?

Mr. Speaker: Has the sample
survey revealed that indebtedness is
growing?

Shri Jawaharlal Nehru: I do not
know; I have not seen it.

Shri Hari Vishnu Kamath: Is it a
fact that during the last ten years or
more, owing to rising prices and
lowering incomes, the trend has been
towards debilitation, if not elimination
of the middle-class, leaving only two
classes, the rich and the poor getting
richer and poorer, and if so does the
Prime Minister regard this develop-
ment as an approximation towards
his ideal of a classless society?

Mr. Speaker: Is that also revealed
in the sample survey?

Shri Hari Vishnu Kamath: It is a
sample survey of the living condi-
tions. Has the sample survey revealed
this thing? I am asking that question.

Shri Jawaharlal Nchru: I cannot
say what the survey will reveal. It is
possible that some people may have
gone down in the scale of their
incomes, ctc. and others may have
gone up. It is possible. But the answer
to the last part of the hon. Member’s
question is that it is certainly not our
idea that this should continue.

Shri Harish Chandra Mathur: I
believe that the hon. Prime Minister
does not confine his concepticn of
middle-class and lower middle-class
only to Central Government em-
ployees. May I know if it takes years
to take certain steps after the survey
or some new methods are thought of
for taking immediate action after the
survey is over?

Shri Jawaharlal Nehru: I cannot
answer what new methods and what
future policies there will be. They
will be placed before the House when
they are made.
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Shri Bhagwat Jha Azad: May I
know whether the conclusions arrived
at in the survey some years before
have been supported by statistics
made available to Government during
the mid-term appraisal of the Plan?

Shri Jawaharlal Nehru: I cannot
understand this. The survey was
started to provide statistics.

Shri Bhagwat Jha Azad: That the
condition of the middle-class has
been worsening—is it not supported
by the statistics available in the mid-
term appraisal?

Shri Jawaharlal Nehru: When the

reports are ready we will give a
definite answer.
Shri Prabhat Kar: May I know

whether the survey includes enquiries
in the rural and urban sectors and
also unemployment and under-em-
ployment of the middle-class?

Shrimati Lakshmi Menon: The
survey covers 45 cities and deals
only with the middle-class. Middle-

class is defined as people living
class mainly on incomes or non-
manual employment. 36,000 sample

families have been investigated. Some
reports deal with living conditions,
schedule A with family budget and B
with conditions of working and liv-
ing. Five tables have been received
in respect of schedule A, and one
other table was received in May
1963.

Shri D. N. Tiwary: Out of 45 cities,
how many were in Bihar and what
did they reveal?

Shrimati Lakshmi Menon: Three
district towns in Bihar were taken—
Patna, Ranchi and Muzaffarpur.

Use of Harmonium on All India Radio

+
( Shri Bade:
| Shri R. G. Dubey:
] Shri Onkar Laj Berwa:
*581. { Shri Narasimha Reddy:
| Shri Gokaran Prasad:
Shri Kachhavaiya:
LShri S. M. Banerjce:
Will the Minister of Information
and Broadcasting be pleased to state:
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(a) whether the Central Advisory
Board for Music and the Music Audi-
tion Board have decided to keep the
harmonium away from the All India
Radio; and

(b) if so, the reasons therefor?

The Deputy Minister jn the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Yes, Sir.

(b) The following main considera-
tions- determined thig decision:

(i) The scale of the harmonium is
not a natural one but is =a
tempered one i.e. the whole
gamut has been divided arti-
ficially. The micro-tones which
are an essential part of Indian
Music cannot be brought out
on this instrument at all;

(ii), Only cut or straight notes
can be produced on this ins-
trument. Curves and slurs are
impossible of production
whereas it is such embellish-
ments that bring out the real
beauty and individuality of
our music;

(iii) It is very difficult to keep the
harmonium in perfect tune
constantly;

(ix) It is a noisy instrument and
drowns the vioce of the
singer;

(v) Though it iy a Western inven-
tion, it finds no place in any
Western orchestra or even in
a Western theature;

(vi) Music Academies, musicolo-
gists and many knowledge-
able persons having expressed
themselveg strongly against
the use of the harmbdnium in
Indian Music.

&% : 377 9g A9 7Y & £ wraEe
M soew d wrEed @y W@ #
qot ag 7 & € fr grenfaaw ow
qEr AT @ S o oY waw anr
& 9T T WF FT gwar &, AV
wfd @ 1 W §fzar et &
e o g A ¥ S o g ?
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qag-w wAY (Y @@ Ao
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I TN A F @Y G AT gEAT
Ffs ar dfemr Wear & fao s
§ ) wess ¥ wa F 3t uF wafei
N BT F g Maefew A &
A & oz 1 oAg) <@ anfEg
AR & geF #1 ag g7 2 qFAT §
f g A1 ¥ FPa 4T FWrAWT
W@ q1g 3T A AT g &
faes Tt I SERET T & 9
s wfafoaw £ 78 Ta & 5 @
A & ANfF 32 T A T 2 faw
T A™T AT

st @ sme-sfenr Aedr § A
T A AR F AT #Y T
%< femn &, afew Am & g faeneai
AR FoE wifk #§ qF W aifeew
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ot wew Aroaw fag : sra-gfear
Wea & @Y ag fooer 33 amr & &z
2
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WA WY : AR WEEH  TE
a ARy FfE wEel o FRST
# gifraa & i fosr & s
3T aE WY q7 T Y qrA A A

ot weq Avoraw fay 97 A1 g
g ¥ Al § 1 W ag g g |
g, aY g7 I9 ®Y WY ag ®T AW |

st qF ;g A X agr @ fE
AN RTIR_ 1 A3WH
IR { uF qEE AT §

weay ARy - 3% A g g
T IT% q9 T q1d @Y § | AT FNY,
al qg a7 F A |

Shri Nath Pai; May I know to what
extent the deep-seated and well-
known prejudice of the Prime Min-
ister against the harmonium has in-
fluenced the decision of the Ministry,
in spite of the fact that millions of
whom he calls laymen love the
harmonium and there is a very strong
school of musicians who think that
the harmonium js a good and popular
instrument?

Mr. Speaker: He cannot argue.

Shri Satya Narayan Sinha: 1 can
tell the hon. Member that the Prime
Minister’s opinion had nothing to do
with it. I do not even know whether
the Prime Minister was for or against
it.

Shri Hari Vishnu Kamath. He is
seated very close to him.

Shri Satya Narayaa Sinha: Bus, as
1 said, for the last 23 years, it had

been banned. 1 had also cited the
opinion of the late Rabindranath
Tagore.

ot Ro ®Wlo WA : FT 47 W
av & f& o ¥ 38 9@ qfed
AU sATE X FEifan ¥ fawms
Tq q9g ¥ wREA fFar a1 fr -
foem & 9 *Y a9 gtfnm ¥
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A # @ I g Atz g,
Fofasa =gfa®s 1 BlF 4T AT
wfes o oA § griffaaw & -
T FE FY TS 4 AT 7

it @ Aroaw fag . wst el
1 # 39 & 9 T 3
¥ fag 91 7 79w % fAq,)

Shri Prabhat Kar: If the decision
had been taken 23 years ago, may I
know what was the necessity again
for comsidering this matter at this
stage? Was there any representa-
tion by any musician about it? (In-
terruption).

Mr, Speaker; Why should there bc
=0 much of noise?

Shri Satya Narayam Sinha: I could
not follow the question. Will the
fron. Member kindly repeat it?

Mr. Speaker: His question was,
where was the necessity for raising
it again now.

Shri Satya Narayan Simha: 1 do
not know. During the period of my
predecessor, somebody, when he
went to Bombay, broached this ques-
tion to him. He said, “let us examine
it.” Therefore, this matter came up
betore us.

Shri Kapur Singh: The hon. Min-
ister has informed the House that the
harmonium has been banned from the
precincts of the AIR because it is
considered musicologically  inappro-
priate for rendition of the tonal
frequencies of Shastraic music, but
for non-classical music, with which
also the AIR is concerned, may I
know whether there are any peculiar
reasons for banning the harmonium
for the popular music?

Mr. Speaker: All these reasons
have been read out; not only one but
ﬂ:,m weTe several reasons mention-
ed.

Shri Kapur Singh: Do they consider
that the harmonium is inappropriate
for the rendition of non-classical
Indian music also? That is the ques-
tion which I want to be answered.

Shri Satya Narayam Sinha: All these
aspects were taken into consideration.
I am a layman. But all the experts
were there. They all sat together
and discussed it. (Interruption).

Mr. Speaker: Order, order. Ile
says he does not know it. Shri Ansar
Harvani,

Shri Ansar Harvani: Sometime
back the All India Radio had panned
film music, but as a result of strong
public opinion film music had got to
be introduced. So, is the Minister
aware that the film records which are
played by All India Radio contain
harmonium music also?

Mr. Speaker: Arguments are being
entered into. Shri Chaturvedi,

Shri S. N. Chaturvedi: May I know,

why a total ban has been placed on

this instrument and why has it not
been left to the discretion of the
musician to have the accompaniment
that he likes for his performance?

Mr. Speaker: He has already given
the answer.

Mffafw:mrag e g fe
M aq gwifaw ¥ faas gafag
¥ f§ aqa F we Ay §eka ¥ @m-
fax wfiw Ot &, ag ewifaow &
af zg sy § 7

st e wraaw feg : I€T qEr

g 1 fa arg ArpEY A ¥ A Wy
W e A A WY
Bonug Commission

f [

Shri S. M. Banerjee:
Shri Sarjoo Pandey:
Shri D. C. Sharma:
Will the Minister of Labouy amd
Employment be pleased to refer to

I Shri Yaspal Singh:
*582.
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the reply given to Starred Question

No. 560 on the 9th September, 1963
and state:

(a) whether the report of the Bon-
ug Commission has since been  re-
ceived;

(b). if so, the salient recommenda-
tions thercof; und

(c) the action taken or proposed 1o
be taken thereon?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) No.

(b) and (c). Do not arise.

=it amars Fag ;o Far & ST AFAT
g % Far mitwea< @ & fag o oy
W qE & F18 TR o & fq=17
2

it To fFo Wil ¢ AT a7 AT
&9 q fa=wre 4 fFay man @)

off Ty fag : T X am|
¥ F fac Fv fafeas mwoaman § 7
ag fog owdEw ¥ sk fow greT 97
A &y ?

&t To fifo Aoty ¢ A A1 ag
AW a9 T @ § 5 g oF =
# fou afeq av g foar s

Shri S. M. Banerjee: 1 would like
to know whether the hon. Deputy
Minister is aware that there is a
growing discontent among all sections
of workers due to the non-submission
of the Bonus Commission Report and
the stand taken by the employers not
to pay bonus under the shelter of the
Bonus Commission?

Shri R. K. Malviya: This question
I8 a separate one. Tt does not relate
to the Bonus Commission. So far as
the discontent is concerned, the Gov-
ernment is separately taking it up,
and every dispute is either referred
to adjudication or is settled amicably.
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Shri Prabhat Kar: As far as the
cxamination of the witnesses anc
presentation of the case are concern-
ed, it was completed just a year ago.
and so may I know -what are the diffi-
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+ culties that the Bonus Commission is

faced with, for non-submission of

the report even after one year afte:
the completion of hearing?,
The Minister of Supply (Shri

Hathi): The Bonus Coramission has
comp'eted recording of cevidence and
1t has even completed the draft
report. They ure now discussing only
the contenis of the draft report. A
sub committeec has been appointed
because all the memberg did not comc
together and discuss it. This com-
mittee is meeting on tne 17th  and
18th, that is, tomorrow and the day
alter, when the commitee will perhaps
finalise its report. Then it will be
placed before the full Commission.

Shri Warior: By whal time does
the Government expect, even now, to
get the report of the Bonus Commis-
sion?

Shri Hathi: I have ziven the whole
stage.

Shri S. M. Banerjee:
there were bipartite and tripartite
agreements in regard to  bonus
awards. But after the sotting up of
the Bonus Commission, everything
has been referred to it. I would like
to know whether the Government
have taken any ‘step to see that the
employers do not take undue advan-
tage of the non-submission of the
Bonus Commission report and then
again enter into bipartite and tripar-
tite agreements and awards?

Previously.

Shri R, K. Malviya: Action is being
taken in regard to honus prior (o the
submission of the Bonus Commission
report. As I have just stated, the
dispute is settled either by mutual
negotiation or by adjudication.

.Shri D. C. Sharma: TIs it not a fact
that the members of this Commission
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are those whose hands are already
too full with work, governmental and
non-official, and this fact was mnot
taken into account when the appoint-
ment was made, and therefore the
whole work is being delayed?

Shri R. K. Malviya. Yes, Siv. It is
a fact; the convenience of the mem-
bers has got to be taken into account.
Sometimes the labour side and some-
times the empioyers’ side is not ready
to attend the Commission’s meetings
and adjournments have got to be
made on that account and delays have
been occurring.

Shrimati Savitri Nigam: May ]
know what are the categories of lab-
our, especially those working in  thc
public sector, which will be covered
by this Bonug Commission?

Shri Hathi: The resoluticn setting
up the Bonus Commission mentions
what kind of categories wijl be there.
They are mentioned there.

Shri K. N. Pande: May I know
whether any condition has been laid
down in the procedure with regard to
the Commission that in case the report
is not unanimous it will not be imple-
mented or accepted by the Govern-
ment?

Shri R. K. Malviya: If the report is
not unanimous, it will be very difli-
cult to implement it, and ways and
meang will have to be found later on.

Shri Nath Pai: Is the Minister aware
that there is a feeling that the deiay
in finalising and publishing the recom-
mendations of the Commission is not
@ justifiable one and as a rcsult one
member of the Commission has threat-
tened to resign from the Commission
unless its findings are made public
before the end of this month?

Shri R. K, Malviya: I have no in-
formation if any 'member has threat-
ened to resign, but as my hon. col-
league has stated the report of the
Commission is likely to be published
soon.,

Shri Nath Pai: The vews about his
threatening to resign came only yes-
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How does the
aware?

terday in the papers.
Minister say that he is o

Mr. Speaker: I{ he says they are
not aware, what else can be done?

Shri Nath Pai: Is it fair to the
House, Sir, that whep it has come out
in the papers, the Ministers do  not
come to know of it? Do they read

something, apart from their own
speeches?
Mr. Speaker: Order, order. Next
gquestion.

Study Team on Prohibition

( Shri Bhag-\'v-at Jha Azad:
Shri D. N, Tiwary:
Shri N. R. Laskar:
Shri G. Mohanty:
*584. { Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shrimati Savitri Nigam:
Shri Sham La] Saraf:
( Shri D. C. Sharma:

Wil] the Minister of Planning be
pleased to states:

(a), whether the study “\team om
prohibition have sumbitted any report
to Government; and

(b) if so, its main recom:mendations?

The Deputy Minister in the Ministry
of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) No, Sir.

(b) Does not arise.

Shri Bhagwat Jha Azad: May I
know whether they have given any
indication as to how far they have
been able to complete the work and
by what time they will be able to
submit their report on this important
problem?

Shri C. R. Pattabhi Raman: We ex-
pect the preliminary report to be
ready by the end of this month® and
the final report next month.
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Shri Bhagwat Jha Awzad; May 1
know  whether this team has been
eharged with the responsibility of
weking note of the different statements
ar re-thinking from different States
regarding prohibition?

Shri C. R. Pattabhi Raman: Yes,
Sir; they have already toured some
&tates and they are going round col-
tecting opinion with regard to the
working and all the aspects of prohi-
bition.

Shri D. N. Tiwary: May 1 know
whether Government has received
the opinion from those States
which had introduced prohobition
that they want to scrap it again?

Shri C. R. Pattabhi Raman: o, Sir;
excepting that all the points of view

can ocome before this study team,
rothing more is known.
Shrimati Savitri Nigam: May I

know if this Commision has submit-
ted any interim repoit and whether
shis Commission has also been asked
‘#0 find out the various ways and
means to make prohibition plan suc-
-eessful?

Shri C. R. Pattabhi Raman: Yes,
8ir; actually one of the terms of refe-
rence is to suggest steps to make it
as successful as possible and to plug
the loopholes such as they are. As I
have already said, the preliminary
report is expected to be ready by the
end of this month,

Shri N. R. Laskar; 1 want to know
the names of the States which are
practising complete prohibition now.

Mr. Speaker:
names?

Can he give the

Shri C. R. Pattabhi Raman: I am
wot able to give it

Shri Balakrishnan: May I know
whether it is a fact that the Bombay
Government is considering relaxa-
tif:m of the prohibition policy to the
big income group and also whether
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the Bombay Government have ap-
proached the Centre for approval?

Shri C. R. Pattabhi Raman: I heve
also come across reports in papers
with regard to certain opinions ex-
pressed. But the fact is that all the
Chief Ministers meeting after the
emergency lave unanimously held
and opined that prohibition should
oontinue. This study team is the
third team to consider this question.
We have had study teams in 1955 and
1959 before.

Shri Tulshidas Jadhav: May I know
the names of the members of the
teamn?

Shri C. R. Pattabhi Ramam: Shri
Tek Chand, Retired Judge of the
Punjab High Court, Mr. Srikant and
D. A. M. Khusro.

o wwe QA AW A
wavgf*ugeﬂﬂwmfzfm%
Rk ¥ gfom & oY #fwar § a9 F W
IMRT qT "W A9 afedw F AR
# o wq 7
Mr. Speaker: He wants to know if

they would go into the lapses of the
police in not enforcing prohibition?

Shri C. R. Pattabhi Raman: The
terms of reference are very wide and
a number of items are there. But
nothing prevents them from going
into it.

Shri Kamalnayan Bajaj: May I
know whether the study teamm have
estimated the amount of illicit liquor
manufactured in the country?

Shri C. R. Pattabhi Raman:
is one of the items under study.

Shri Sham Lal Saraf: May I know
if the Government is aware that the
position in regard to prohibition has
become almost dubious especially n
those areas where there is prohibition
now and may I know if attempts are
made to get this report completed as
soon as possible, so that the dubious-
ness is removed?

That
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Shri C. R. Pattabhi Raman: That s
one of the reasons why it is  belng
hurried up.

Shri Hari Vishnu Kamath: Ha: the
attention of the Government been
drawn to a very recen: statement of
the Chief Minister of Maharashtra to
the effect that they propose to revise
the policy of phohibition and if so, is
this indicative of a new trend, after
the recent debacle of the Congress
Party in Goa

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: I want to
know if it is indicative of any new
trend in policy to merge Maharashtra,
with Goa, where there is no prohibi-
tion.

Mr, Speaker: Only the fivst part may
be answered. I do not allow the later
two questions.

Shri C. R. Pattabhi Raman: I can-
not deny I have seen the statement
of the Chief Minister and subsequently
a modification of the statement, Apart
from that, as I have said, on 18th
and 19th January 1963, all the Chief
Ministers have met and opined that
prohibition should coatinue.

Mr. Speaker: Only about Maharash-
tra he asked.

Shri Kapur Singh: May I know
whether it is true that all the mem-
bers of this study team are confirmed
teetotallers and further they have
been precluded from going into  the
qguestion of the desirability or other-
wise of prohibition and if so, may I
know what objective valus Govern-
ment propose to attach to the report?

Shri C. R, Pattabhi Raman: 1 per-
sonally do not know whether they are
all teetotallers. But nothing prevents
them from gathering evidence about
the pros and cons because the refe-
rence is very wide.

Mr. Speaker: Only drinkers
have been appointed?

must
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Shri Kapur Singh: Some of them,
Sir,

Shri P. Venkatasubbaiah: May I
know whether this committee will
take into consideration the report of
a committee appointed by the Andhre
Government by name S. V. Rama-
murthi Committee recommending
scrapping of prqhibition in the State?

Shri C. R, Pattabhi Raman: [ dare
say that will also be taken into consi-
deration by them.

Shrimati Jyotsma Chanda r0se—

Mr. Speaker: She s ajso interested
in prohibition?

Shrimati Jyotsna Chanda: Yes, Sir.
1 come from a State where prohibition
is practised. May I know what measur-
es Government want to take to stop
the corruption which is increasing
specially in my State of Assam, in the
name of prohibition?

Mr, Speaker: It is a different ques-
tion altogether.

Shri Hari Vishnu Kamath: The
Minister, if I heard him aright, did
not answer my question. He was
referring to various States. but I ask-
ed about Maharashtra.

Mr. Speaker: He said that he hae
seen the report from Maharashtra to
that effect.

Shri Hari Vishnu Kamath: He had
seen? But is-it indicative of a new
trend in policy to merge Maharashtra
with Goa, if not Goa with Maharash-
tra? He has not answered that.

Mr. Speaker: When I have dis-
allowed it, how can he answer it?
Next question.
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Pakistani Infiltration

+
~ Shri P. R. Chakraverti:
Shri P, C. Borooah:

Shri Rameshwar Tantia:
Shri Kolla Venkaiah:

Shri Ram Sewak Yadav:
Shri Mohan Swarup:

) Shri R. Barua:

~585. ﬁ Shri Rishang Keishing:
Shri Onkarlal Berwa:
Shri Jashvant Mchta:

Shri Yashpal Singh:

Shri Hari Vishnu Kamath:
Shri Vishram Prasad:

L Shri Prakash Viry Shastri:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Pakistan
has again rejected the Indian sugges-
tion for official level talks to discuss
the question of illegal immigrants from
East Pakistan into Assam and Tripura;

(b) if so, the reasons advanced by
Pakistan for such rejection; and

(c) Government's reaction thereto?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) No Sir. In their last
reply, the Pakistan Government have
not rejected preliminary talks at the
diplomatic level, prior to any discus-
sions that may be held on this subject,
at the Ministerial level.

(b) and (c). Do not arise.

Shri P, R, Chakraverti: Has the at-
tention of the Government been drawn
to the statement made by  Mr.
Khurshid Ahmed, Law Minister in the
Pakistan National Assembly on the
12th December, 1963 that the Govern-
ment is considering enactment of law
to empower the authorities to acquire
and distribute lands to the deportees
from India and if so, whether Govern-
ment think that it is a retaliatory
measure against India?

Shrimati Lakshmi Menon: This ques-
tion deals with the problem of infil-
sation ana apout ministerial-level
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talks. As I have stated, no talks will
be held till there is a preliminary talk
at the diplomatic level. Now Pakistan
has agreed to -that.

Shri P. R, Chakraverti: llas the at-
tention of the Government been drawn
to their Law Minister's statement that
they are ready to take it up with the
UNO, on the ground that India does not
enter into negotiations with them on
the issue of deportees?

Shrimati Lakshmi Menon: Bul they
are already entering into negotiations.
So, there is no question of anybody
not entering into negotiations.

Shri Tyagi: I want to know what is
the matter for negotiation with Pakis-
tan. As one secs it, immigration is
not generally a Government business.
It is for Government to stop on the
borders any immigration. How does
Pakistan come in? Are Government
taking sufficient precaution to stop thiz
immigration?

Shrimati Lakshmi Menon: This is
not immigration at all. Immigration
will be with the consent of the Gov-
ernments concerned. This is infiltra-
tion—large masses of pedple going
from one place to another. The hon.
Member knows that the situation on
the East Pakistan border is quite
unique. Therefore, we cannot apply
the ordinary law of immigration tc
this problem,

ot forw qaaw . Far EARE
qI FT FO FAN fF fEaw wRHEr
I F YT AW F AT Fpaq ama
T g ?
Shrimati Lakshmi Menon: I have
not got the figures.

Shri Swell: As the Minister has
stated, Pakistan has not rejected our
proposal for talks, but it has also not
shown any willingness to enter into
those talks. May I know whether it
is in deference to the intractable and
beuticose atutuae of Pakistan on this
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question that Government has agreed,
or has laid down a policy, that tri-
bunals will be apointed in Assam to
g0 into the question of the cases of
jllegal immigrants, with the result
that many Pakistani nationals who
¢laimed themselves to be Pakistani
nationals before have now retracted
their statement?

Shrimati Lakshmi Menon: The rea-
son hy Government wanted the matter
10 be referred to the Tribunal is to
preventy any injustice being done to
the immigrants, based on the police
reports. In order to give them justice
and also to have a very careful exa-
mination of the claims of the immig-
rants, Government decided that the
matter will be referred to a judicial
tribunal, rather than leave them to
the mercy of the Police.

Shri Swell: Sir, my question has
not been answered. ] wanted to know
whether it is a fact that a large num-
per of Pakistani nationals have re-
tracted their statement that they arc
Pakistani nationals? -

Shrimati Lakshmi Menon: I have no
information,

Shri Hari Vishnu Kamath: Are there
reasons to believe or suspect that this
problem is defying a satisfactory solu-
tion because some Muslims occupying
high positions in the Secretariat, in the
police and in the Ministry are not
serious, or are not carnest about tack-
ling this issue at all?

Shrimati Lakshmi Menon: It is an
nsinuation,

Shri Hari Vishnu Kamath: No, it
is not an insinuation; it is a fact.

Mr. Speaker: Order, order. When I
am trying to say something, he should
listen to that. Now. it may be

answered whether it is due to this
fact that there are some officers who

are not interested .

Shri Hari Vishnu Kamath: Muslim
officers.

Shrimati Lakshmi Menon: It is
only an insinuation; it is not a fact.
‘ Mr. Speaker: She says it is not a
ract.

Shri Harl Vishnu Kamath: She says
it is an insinuation.

Mr. Speaker: Also, it is not a fact.
Now Shri Hem Barua.

Shri Hem Barua: Is it not a fact that
this silent invasion. of India, particu-
larly Assam and Tripura, by Pakis-
tani nationals poses a threat to our
political equilibrium? If so, is it not
a fact that the constitution of the so-
called tribunal is only postponing the
action against the Pakistani infiltra-
tors?

Shrimati Lakshmi Menon: I do not
agree with the view that by referring
the matter to a tribunal we are pest-
poning action, s

Shri Hem Barua: May I submit that
she has not understood my question?

Mr. Speaker: He might sit down.
He says thatl the appointment of these
tribunals would have the effect of
postponing that action which Govern-
ment would have otherwise taken.

Shri Hem Barua: May I point out
that  Government statistics  itself
points out that 2,30,000 Pakistani

infiltrators have entered into Assam?

Mr. Speaker: I have
his question and have put it to
Minister.

Shri Jawaharlal Nehru: There may
sometimes be some deiay. But even
if there is seme delay, it is right for
us to do it thoroughly so that nobody
can take cexception to it.

understood
the

Shrimati Renu Chakravartty: May
I know if Government’s attention has
been drawn to the propaganda which
has been made in Ceylon on this par-
ticular question by President Ayub
Khan during his visit and, if so, whe-
ther our Government or our Embassy
there has made it clear to the public
in Ceylon as to how we are dealing
with the entire question?

Shri Jawaharlal Nehru: Yes, Go-
vernment’s attention has been drawn
to newspaper reports of President
Ayub Khan’s statement in Ceylon and
I presume that our High Cqmmissio-
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ner there has explained the situation
to the Government there.

Y guare Fag : FaT ORI X
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Shri Nath Pai: Is the Prime Minis-
ter aware that both President Ayub
Khan and Mr. Bhutto are using the
present unhappy situation to malign
India by stating that the infiltrators
are genuine Indian Muslims, and that
they are being dubbed as inflitrators
in the grand plan to throw out Mus-
lims from East Pakistan and, if so,
what steps they are taking to stop
this malicious and slanderous propa-
ganda?

Shri Jawaharlal Nehru: We have
read this, what he has said in the
newspapers.

Shri Nath Pai: It
slanderous, is it not?

Shri Hari Vishnu Kamath: The
latter part he has not answered.

is completely

Mr. Speaker: He has said something.

Shri Nath Pai: He simply says “we
are aware of it".

Mr. Speaker: He has also said that
counter-action is taken or propaganda
is being made.

Shrimati Renu Chakravartty: The

Prime Minister simply said “I pre-
sume it has been taken”. He has not
categorically or definitely said any-

thing.
Shri Hem Barua: No practical
steps have been taken in this regard.

Mr. Speaker: Is this the practical
step? He should resume his seat.

st wwrTETe wewt ¢ g7 & o
asa1 § 5 g "1 & 3 fav N
R g & faw wdY A swew
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Shri Hem Barua: Sir, may [ point

out that he has stated about 2 lakhs
odd.....

Mr. Speaker: Order, order. Let him

finish the reply.

WY FATEIITH AEE ¢ H A F77 1Y
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§ @3 O drE qEAEAT w7 9T
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Shri Hem Barua: Since you have:

the census figures, may I know the:
figures?
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Shri Hem Barua: May I submit that
in spite of the fact that the figures
are with him, here is the Prime Minis-
ter who tells us . .

Mr. Speaker: The hon. Member
may resume his seat, Let the answer
be given first. Now, the hon. Mem-
ber says that Government have the
census figures with them.

Shri Jawaharlal Nehru: The last
census?

Shri Hem Barua: You have the

figures with you. You forget that
conveniently.

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: We have
got the census figures. They might
have some relevance but no direct
relevance to this question. We can-
not say who is who and what.
Therefore, it has been decided that

the tribunal should be
determine who is who.

Shri Hem Barua: The tribunal
would take another fifty years to
decide it. By that time, they will go
on multiplying the number,

Mr. Speaker: Order, order. The hon.
member cannot go on in this man-
ner. He has put the question.

appointed to

Shri Hem Barua: Sir, on a point of
personal explanation,
Mr. Speaker: When I am standing,

he cannot put questions in this man-
ner.

Shri Hem Barua I want to give a
personal explanation.

Mr. Speaker: Unless he has some
patience, I will not allow him an
opportunity. Now, let him resume
his seat, '

o STETIeT Wt : A o ay
AW feerr g

WA WEAT : FFT MIC, ITH(
T CFAAIA F( § Tg W@ F |

Shri Hem Barua: The Prime Minis-
ter has stated that he does not have
the figure with him. Earlier, our diffi-
culty was that the census figures were
not available. Now, that they are
available, he says that a tribunal is
being appointed. I say that the tri-
bunal will take another 50 years to
determine the case of the illegal
Pakistani infiltrants. By that time,
these people would multiply their
number and we will be swarmed.
That is what 1 was trying to point
out,

Mr. Speaker: Is this a personal
explanation?
Shri Hem Barua: Yes, this is the

personal explanation.

Mr. Speaker: No, not at all. Per-
sonal explanation arises only when
he is misquoted. Then he can ex-
plain that what he has said is not
this but something else. Now he is
bringing in arguments and supplying
facts, which is no personal explana-
tion at all.

Mr. Speaker: ShrigChaturvedi.
Shri Prakash Vir Shastri rose—

Mr. Speaker: I have called Shri
Chaturvedi.
off gErTER e 0§ owrwR
FTEIT AEAT § |

ST WYL . AT 43 w0, §
TTIET HYAT F AT | G ANE 1T A
T

Shri S, N. Chaturvedi: How long
are these tribunals going to take in
determining the nature of the immi-
grants at the pace at which they are
proceeding at present?

Shri Jawaharlal Nehru: The ques-
tion is a very important one to deter-
mine the nationality of a person, whe-
ther he is a national of India or of
Pakistan. To leave it merely to
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police inquiry is not quite sufficient—
it is not fair. (Interruption).

Shri Hem Barua: No Indian national
is to be arrested. That does not mean

‘that he should be given shelter.
(Interruption).

Mr. Speaker: Order, order. We
know that he has come from that
place. But he is proving more
trouble some for the House.

" Shri Jawaharlal Nehru: I do not

know what the hon. Member wants.

A} FETIRT TR 7T F7T 737
FTCT B ;AT AT R T fufaery
AT K IRTE AT U TE T 7T T feAT
WIT X 0z e o 1w
¥ &g 3T w1 oferndr o Fag v
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7 A wfrEmEaT s 7 oarr #
F5aar wreAr § 06 o o3t AT A
aay worTh T T WA a0 waT
T E A TS we Aen v R
FT0fT 3 1 AV F T weTS q AT
ARI AT 27 & T AT TR 6y
EEE RN G T TP A

=Y SgRenw AgE : Afev 2 f
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Shri Hem Barua: The Assam Gov-
ernment is failing hopelessly in this

matter. I may tell you that.
Stri Jawaharlal Nehru: May be
failing; they are proceeding accord-

ing to law and the hon. Member....
( lnt(rruption) .

Mr, Speaker: Order, order. How
can we proceed like this?
Shri Hem Barua: He is having a

very inefficient Government there.

Shri Nath Pal: Mr. Shastri is not
proceeding according to law?
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Mr. Speaker: It should not be that
all kinds of interruptions should go
on and a running commentary should
take place. I have asked the hon.
Member three or four or five times. ...
(Interruption). They have other
remedies, not this one.

Shri Nath Pai: We thought the
Home Minister also goes according to
law,

U.N, Special Fund

+
r Shri Raghunath Singh:
*586. { Shri Maheswar Naik:
|_ Shri Mohan Swarup:
Will the Prime Minister be pleased
to state:

(a) whether India has pledged to
contribute three million dollars to-
wards U.N, Special Fund and Expan-

ded Programme of Technical Assis-
tance;
(b) if so. on what considerations;

and

(c) the manner in which the fund is
made use of and the benefit that
accrues to the contributing countries?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) to (c). A statement is
piaced on the Table of House.

STATEMENT

India has pledged $ 3 million in
Indian rupees as her contribution to
the U.N. Special Fund and the Ex-
panded Programme of Technical Assis-
tance for the year 1964.

The Expanded Programme of Tech-
nical Assistance and the Special Fund
started functioning from 1st July, 1950
and 1st January, 1959 respectively, As
the finances of the Special Fund and
the Expanded Programme of Technical
Assistance derive from voluntary con-
tributions by Member States, the suc-
cess of their operations is bound to be
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largely determined by the willingness
and capacity of Member States to meet
the costs. Owing to the difficult
foreign exchange position, the Gov-
ernment of India have been making
their contribution in non-convertible
rupees.

In recognition of the growing needs
of the developing countries for techni-
cal training and expert assistance,
which India is in a somewhat better
position than many others to provide,
India considered it right and proper
to carry out her obligations and to
share the common responsibility, as
best as she could. It is now generally
recognised that apart from technical
assistance the economically developed
countries can provide, the under-
developed countries have a lot to gain
by sharing know-how and experience
with each other, especially as they
have common problems in many cases,

With one or two exceptions, all the
74 countries receiving assistance are
also contributing funds in respect of
these Programmes. Countries like the
US.A. and the UK, which make
gubstantial contributions, are not recei-
ving any assistance at all. India’s con-
tribution is the eighth largest but, on
the other hand, she is, in absolute
terms, though not on per canita basis,
the recipient of the largest assistance
given by the Fund to any single
country so far.

Under these Programmes, requests
from member-countries are considered
for assistance to undertake large-scale
surveys of natural resources, establish-
ment of major training institutions,
and development of research facilities
with the object of laying the founda-
tion for investment by national, inter-
governmental or private bodies. Pro-
jects costing from $250,000 to several
million dollars to give technical assis-
tance fur the duration of a project
ranging upto five years may be under-
taken. Thus, the Special Fund and
the Expanded Programme of Technical
Assistance are playing an important
part in stimulating the growth of the

1797 (Ai) LSD—2.

by providing

developing countries
and expert

sorely needed technical
assistance in various fields.

st wgare fag : AqE Tz HE F
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Shrimati Lakshmi Menon: We are
getting all kinds of assistance out
of this Fund. In fact, during 1963
and, 1964, for instance, we got assis-
tance of 7,641,799 and 3,857,600 mil-
lon dollars.

Shri Bhagwat Jha Azad: May I
know, apart from the monetary help
received from this Special Fund,
what kind of help are we getting in
the programme of technical assistance
from the Special Fund?

Shrimati Lakshmi Menmon: This
assistance is really in the form of
technical aid.

Shri D. C. Sharma: It has been

stated in the statement that there are
about 74 countries contributing to
this Fund. May I know whether we
are giving any technical or expert
assistance to any of these countries
directly or is it that all our assistance
is being routed through these count-
ries or rome of these countries or
through the U.N.? ’

Shrimati Lakshmi Menon: All the
assistance that we  give under this
programme is through the United

Natiors. But, of course, we have
bilateral agreements with  other
countries, We give technical assis-

tance to other countries.

Research Laboratory at Gulmarg

*587. Shri Raghunath Singh: Will
the Prime Minister be pleased to state:

‘(a) whether it is a fact that a giant
telescope will be installed at 8000-feed
high research laboratory at Gulmarg
in Jammu and Kashmir State; and

(b) if so, the broad outlines of the
proposal?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
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Menon): (a) There is at present no
proposal to instal a large telescope at
the High Altitude Research Laboratory
at Gulmarg,

(b) Does not arise.
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Shri Kapur Singh: May I know
what is going to be the diameter of
the lens of this telescope and how
woulg it compare with....(Interrup-
tion) Why? 1t is an important ques-
tion. May I know what is going to
be the diameter and how would it

compare with the largest telescope in
the U.S.A. and USSR.?

Mr Speaker: There is none that is
going to be put up. Next Question,

Shri Kapur Singh: Is there no

information available?

Mr. Speaker: There is none thut is
going to be put up, Whose diameter
should I ask? Next Question.

Cheap Grain Shops

+
Shri S, M. Banerjee:
{Shri Indrajit Gupta:
| Shri Umanath:
| Shri Tridib Kumar
-{  Chaudhuri:
| Sari P, C. Borooah:

*588
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Shri Subodh Hansda:
Shrimati Renu Chakravertty.

Will the Minister of Labour and Em-
ployment be pleased to state:

lShri Sudhansu Das:

(a) whether it ig a fact that the tri-
partite decision of the 5th August, 1963
to open cheap grain shops in all estab-
lishments employing 300 or more
workers remaing largely non-imple-
mented;

(b) if so, whether this is due to the
refusal by employers to honour their
commitment; and

(c) Government’s reaction in the

matter?

The Deputy Minister in the Ministry
of Labour and Employment (Shri R.
K. Malviya): (a) In addition to 1213
consumers’ co-operative stores, there
are at present 349 fair price-shops ope-
rating for industrial workers,

(b) and (c). Not all the industrial
establishments employing more than
300 workers each who should 'have
opened fair price shops, have done so
yet. This is being further pursued
with them and with the associations of
employers and State Governments and
will also be discussed at the forth-
coming meeting of the Standing
Labour Committee to be held on 27th
and 28th December, 1963.

Shri S. M. Banerjee: 1 would like
to know whether the cheap grain
shops have been started in all the
public sector projects and, if not,
what is the difficulty?

Shri R. K. Malviya: At present,
the position is that in public sector
there are 389 establishments each
having more than 300 workers. Out
of this, 291 societies plus 70 branches
of the main stores have been opened
in the public sector.

Shri S. M. Banerjee: I would like
to know whether the Central Gov-
ernment would supply cheap grains
through the Food Ministry at a sub-
sidised rate and, if so, whether any
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arrangement has been made to have
a regular supply of foodgrains at
subsidised rates to these industrial
undertakings.

Shri R. K. Malviya: There is no
question of subsidy. But they are
sold at the wholesale prices, Upto
this time, there are 131 whole-sale
stores which are supplying foodgrains
to about 2046 co-operative stores and
fair price shops.

Shrimati Renu Chakravartty: The
question is about the cheap grain
shops. May I know whether it is a
fact that in one of the biggest indus-
tries in India, for example, jute,
there is not a single cheap grain shop
which has been opened after all
these statements have been made by
the Central Government and may I
know what Government propose to do
in order to expedite it

Shri R. K. Malviya: The jute mills
association has said that there are
quite a number of fair price shops in
the jute mill areas and no fresh
shops are necessary.

Shrimati Renu Chakravartty: What
is Government’s opinion? That was
my question?

Shri Nambiar: May I know whether
these Central Government undertak-
ings include Railways for the purpose
of opening the cheap grain shops?

Shri R. K. Malviya: Yes Sir, Rail-
ways have got many shops. 1 will
give the figures also.

Mr. Speaker: They are not needed;
they are not asked.

Shri Vasudevan Nair: The hon.
Minister has stated in reply to Shri-
mati Renu Chakravartty’s question
that according to the jute mills asso-
ciation there are enough shops. May
I know whether the Government
made a real inquiry into it and whe-
ther the Government was satisfied
that there were enough cheap grain
shops or does it believe in the state-
ment of the jute mills association?

Shri R. K. Malviya: The cheap
grain shops are not under contempla-
tion. It is the fair price shops which
are being opened.
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Shri 3. M. Banerjee: On a point of
order, Sir.

Mr. Speaker: Yes. What is his point
of order?

Shri S. M. Banerjee: My point of
order .s this . . .

Mr. Speaker: But I must warn the
hon. Member that the raising of
points of order that are not points
of order at all is not desirabie.

Shri S. M. Banerjee: Sometimes,
that applies and you may be angry
with others, but why should you be
angry with me?

Mr, Speaker: Because he raises too
many points of order.

Shri S. M, Banerjee: I have raised
only 27 points of order during the last
seven years.

Mr. Speaker: During those seven
years, out of the 27 points of order,
how many have been allowed? I am
sure that not even three would have
been allowed. Now, let us hear the
28th one,

Shri S. M. Banerjee: My point of
order is this. The main question
which has been admitted relates to
cheap grain shops, about which a de-
cision had been taken at the tripartite
meeting. But the hon. Minister says
now that there are not cheap grain
shops but fair price shops. The idea
of the cheap grain shops was that Gov-
ernment should subsidise them in order
to help the employees to meet the
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rising cost of living. My point of
order is this. The question which has
been admitted relates to cheap grain
shops.  So, the hun. Minister should
say whether there are cheap grain
shops. He should not mention other
things.

Mr, Speaker: FEven if there are no
cheap grain shops, he rust say that
some have been opened?

Shri Nambiar: Iie must say ‘No'.

Mr. Speaker: That is what he says.

Shri S. C. Samanta: May I know
whether there is any legal provision
to ensure the implementation of this
decision of the tripartite conference?

Shri R. K. Malviya: No Sir, there
is no legal provision.. This wag a de-
cision take at the tripartite conference,

Shrimati Savitri Nigam: May 1
k.novf whether Government have
received any complaint to the effect
that the supply in these cheap grain
lhops is not regular?

Shri R. K. Malviya: Where
ts & complaint, it is looked into.

there

WRITTEN ANSWERS TO QUES-
TIONS

Indians in Burma

*583. Dr. L, M. Singhvi: Will the
Prime Minister be pleased to state:

(a) whether any person or persons
of Indian origin are still being detained
m Burma for violation of citizenship
and/or domicile laws;

(b) whether the Government ¢’
India have taken any steps to secure
human treatment and proper legal
status for such persong in Burma; and

(¢) if so, the result thercof?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) Some persons of Indian
origin who are under orders of depor-
tation from Burma or have committed
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offences under the Burmese immigra-
tion or registration laws are in deten-
tion in that country.

(b) and (c). No cases of inhuman
treatment have come to the notice of
the Government of India. The Em-
bassy of India, Rangoon, renders all
possible assistance to such persons in
the matter of issue of travel docu-
ments and investigation of complaints.

Trespassing of Pakistanis into Tripura

[ shri D, C, Sharma:

Shri Bishanchander Seth:
Shri Chattar Singh:

Shri B. P, Yadava:

shri Dhaon:

Shri S. N. Chaturvedi.
Shri P, C. Borooah:

Shri Rishang Keishinyg:
Shri Balkrishna Wasnik:
Shri Yashpal Singh:

Shri P, K. Ghosh:

Shri Gulshan:

Shri Solanki:

Shri P. H. Bheel:

$hri N. R. Laskar:

Shri Ramachandra Ulaka:
| Shri Surendranath

L Dwivedy:

Will the Prime Minister be pleased
to state:

(a) whether Pakistanis have in-
filtrated into the disputed 30-mile ter-
ritory between Tripura and East
Pakistan along the Feni river and tried
to collect taxes forcibly from the
villages in the region;

+589, J

(b) whether a protest note has been
lodged with Pakistan Government;
and

(¢) if so, the nature of reply
received and the action proposed to
be taken in the matter?

The Minister of State in the Ministry
of External Affairs (Shrimati Lakshmi
Menon): (a) Yes, Sir. It has been
repaorted that Pakistanis are collecting
the “gharchukti” tax from the residentg
of an area at the headwaters of the
River Fenny, about which there is
some dispute; the area lies along the
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Tripura-East Pakistan border. Taxes
are being collected by Pakistan, in
contravention of border agreements.

(b) and (c). The Tripura Govern-
ment have protested to the East Pakis-
tan authorities and have asked for a
meeting between the officials of Tri-
pura and East Pakistan. There has
been no response from Pakistan to this
proposal for a meeting of revenue
officials of the two sides.

Non-Official Price Intelligence Service

*590. Shri Bibhuti Mishra: Will thc
Minister of Planning be pleased to
state:

(a) whether
agency called non-official price intelli-
gence service has been sponsored by
the Planning Commission,

(b) if so, the main lines of activities
and the purpose of this agency; and

(¢) the achievements made by the
agency?

The Deputy Minister of Labour and
Employment and for Planning (Shri
C. R, Pattabhi Raman): (a): Yes, Sir.

(b) and (c). A Statement is placed
on the Table of the House. [Placed in
Library, See No. LT-2124/63].

Anti-Indian Propaganda by Chinese

" *591, Shri Hari Vishna Kamath:
Will the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Starred Question
No, 2 on the 18th November, 1963 and
state:

(a) whether steps have been or are
being taken to counter the ccaseless
propaganda offensive by powerful
Chinese transmitters on the Himala-
yan border;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

it iz a fact that a new.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) and (b). The pow.t of trans-
mitters at Gauhati- and Kurseong has
been raised to make their service more
effcctive in the areas around them.
Radio Stations with 1 kw mediumwave
transmitters have been established at
Kohima and Imphal. The power of
the transmitter at Srinagar has been
raised. It is also proposed to set up a
high power mediumwave transmitter
at Simla. New services in NEFA—
Assamese, Ladakhi and a service for
troops—have also been started,

For strengthening shotwave broad-
casts from Delhi, two high power
shortwave transmitters have been set
up and two more are under installa-
tion. Under the Third Plan, provision
has been made for the installation of
five more high power shortwave trans-
mitters in Delhi to augment AIR’s
External Services.

In addition to the above, proposal:
for installation of a fuw more power-
ful transmitters are also under consi-
deration of Government,

The pattern of AIR’s programme has
also been recast. A large number of
talks, features and newsreels have
beer introduced with a view inter aglia
to explaining different aspects of the
situation, providing tne latest infor-
mation and countering false proga-
ganda by the Chinese.

(c) Does not arise,
AYT  wormiE wem

¥&]. =l AN : 34T A HAY
Tg FI1F F1 20 F 47 O

(%) arg> wmaidd 378 & ¥«
% AT FY T AT AT E

(@) 71 & 5% 9§37 W i
faset & fagom a1 999 §T qAWE §
faarae| & ; A7



4803  Written Answers

() afz g, & w1 faoig fagr oar & ?

qfe-wid W | v w0
(it wesit wAW) : (F) AT
HunfEr 7 & 97 98%s T wfaq wrr
¥ A T A A @EE E

(7) A (7). ¥ FE ¥ a1
T et faast aoa awr azrncg
T F FAA BT Y OFT |

Relief to the Unemployed

*593. Shri K. N. Pande: Will the
Minister of Labour and Employment
be pleased to state:

(a), whether it is a fact that his
Ministry have set apart some fund to
give relief to the unemployed work-
ers; and

(b) if so, how the fund is being
utilized at present and to what ex-
tent the workers have got relief out
of this fund?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) A provision of Rs. 2
crores has been made in the Third
Five Year Plan for the setting up of
an Unemployment Relief Fund,

(b) The details of the samw  are
being worked out.

Central Wage Board for Coa; Mining

*594 Shrimati Renu Chakravartty:
Will the Minister of Labour and
¥.mployment be pleused to stute:

(a) whether it js a fact that the
Central Wage Board for Coal Mining
refused permission to the Indiun Mine
Workers Federation and Coai Work-
ers Union for making oral submission
during the Board’s visit at Ranchi on
the 5th November, 1963;

(b). if so, the reasons therefor;
(c) whether it is also a fact that

other workers’ organisations were
allowed to make oral submission; and
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(d) it so, the reason for this discri-
mination?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K, Malviya): (a) to (d), The Board
had informed the Indian Minc Work-
ers’ Federation and the Coal Workers’
Union that their representatives would
be heard at Dhanbad from the 8th to
10th November, 1963, as there may not
be sufficient time at Ranchi. The
Board subsequently found time for
hearings at Ranchi also and the re-
presentatives of the Coal Workers'
Union and some other unions were
heard.

The representative of thc Indian
Mine Workers' Federation appeared
before the Board at Dhanbad on the
9th November, 1963, but stated that
he did not wish to supplement the
oral submissions already made by his

Federation in Calcutta in  August,
1963.
Assistant High Commissioner for India

in Rajshahi

Shri Yashpal Singh:
Shri Hari Vishnu Kamath:
#395. { Shri Vishram Prasad;
Shri Prakasp Vir Shastri:
, Shri D. C. Sharma:
( Shri P. C. Borooah:

!' Shri Jashvant Mehta;

Will the Prime Minister be pleased
to state:

(a), whether any reply has been
received to the protest lodged with the
Pakistan Government over the closure
of the office of the Assistant High
Commissioner of India in Rajshahi in
East Pakistar; and

(b) if so, the contents thereof and
the rcaction of the Government of
India thereto?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimati
Lakshmi Menon): (a) Yes Sir. In a
note handed over to our High Com-
mission, the Pakistan Government
have informed us that they cannot re-
consider their demand for the closure
of our Rajshahi Office.
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(b) Texts of the notes exchanged
with the Government of Pakistan on
this subject, so far, are placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-2125/63]. Further
steps that we might take in the
matter are under consideration.

Enquiry into Helicopter Crash

Shrimati Sharda Mukerjee:
Shri Morarka:
~-nri Jashvant Mehta:
Shri Vishram Prasad:

[ Shri Yashpal Singh:

*590,

Shri Hari Vishnu Kamath:
Shrij Prakash Vir Shastri;

Will the Minister of Defence be
pleased to state:

(a), whether the court of inquiry in-
vestigating into the Helicopter crash
which occurred near Poonch on the
22nd November, has completed its
work; and

(b) if so, the findings thereof?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) A statement jis iaid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2126/63].

Atomic Energy Eestablishment,
Trombay

*597. Shri H, N. Mukerjee: Wil| the
Prime Minister be pleased to state:

(a), whether our universities have
begun to take advantage of the offer
of facilities regarding trained person-
nel and specialised instruments made
by the Atomic Energy Establishment
at Trombay;

(b) if s0, to what extent; and

(c) whether the Central Govern-
ment propose to take any initiative in
this regard?

The Minister of State in the Minis-
try of External, Affairs (Shrimati
Lakshmi Menon): (a) The Depart-

ment of Atomic Energy and the
Atomic Energy Establishment Trom-
bay have been assisting the univer-
sities in India in several ways in order
to improve their teaching and research
standards and to expand the research
facilities. The following steps have
been takep for the purpose:

(i) Grant of scholarships to under-
graduate and post-graduate
students in all the univer-
sities;

(ii), Grants-in-aid for specified re-
search projects;

(iii) Grant of fellowships award-
ed to post-graduate students
for higher research;

(iv) Sale of specialiseq electronic

+ instruments made by the

Atomic Energy Establishment
Trombay;

Free supply of electronic in-
strumentg for work on ap-
proved research projects;

~

(v

(vi) Refresher courseg for univer-
sity teachers in nuclear phy-
sics and electronics and
nuclear chemistry;

(vii) Organisation of training
courses in the use of radio-
isotopes and operation of
electronic instruments;

(viii) Provision of facilities to uni-
versity teachers to work with
the reactors and other specia-
lised equipment available at
the Trombay Establishment.

(b) The response from the univer-
sities has been fairly satisfactory.

(c) The question of making avail-
able to the universities young scientists
trained in the Training School of the
Trombay Establishment in  physics,
chemistry, mechanical chemical, elec-
trical and communication engineering
and metallurgy, has already beep tak-
en up with the University Grants
Commission, The Commission has
welcomed the proposal and is bring-
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ing the offer to the notice of the uni-
versities.

Further, proposalg to assist the uni-
versitieg by sparing the services of
not only individuals, but teams of
workers who could form the nucleus
for work in a particular scientific line
and help to train the university staff
and students and raise the level of
research are under consideration.
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New Job for Shri R. K. Nehrn

Shri Himmatsinhji:
*598-A. Shri Solanki:
Shri P. H. Bheel:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Shri
R. K. Nehru has been assigned a new
job after retirement;

(b) whether he had been given ex-
tension twice or thrice before .that;
and

(c) whether any other oflicer has
received such concession?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes. Shri R. K.
Nehru has been appointed Chairman,
Preparatory Committees of the Gov-
ernment of India for the U.N. Confer-
ence on Disarmament and U. N. Trade
and Development Conference.

(b) He was given 3 extensiong of
one year each.

(c) Similar extensions have been
given in the past. For instance, Shri
N. R. Pillai who preceded Shri R. K.
Nehru as  Secrctary-General, was
granted extensions covering a period
of 2} years. The new Secretary-Gen-
eral Shri M. J. Desai is now on a
year’s extension.

Missing Army Personnel

*599. Shri P. C. Borooah: Will the
Minister of Defence be pleased to state:

(a) whether a new procedure has
been evolved for coafirming the
death of army pcroonnel reported
missing or believed to be dead or
killed; and

(b) if so the modifications effected
in the relevant procedure?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). According to
the old instructions, the death of a
missing person was to be presumed
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nine months from the date following
that on which he wag reported miss-
ing in operations. This period has
now been reduceg to: six months.

Sugar Industry

*600. Shri K. N. Pande: Will the
Minister of Labour anq Employment
be pleased to state:

(a) whether jt is a fact that al-
though sugar is an item of food,
while classifying industries’ under the
head ‘Food and Drink’, the sugar in-
dustry has been excluded from it by
his Ministry.

(b) it so, whether thjg has deprived
the workers employed in sugar indus-
try from being represented in the
LL.O. industrial committee under the
classification ‘Food and Drink’; and

(c) the reasons for the exclusion of
sugar industry from the classification
ot ‘Food and Drink’?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R, Pattabhi Raman)
(a), No. Except for the purpose of
annual verification of membership of
trade unions affiliated to the four Cen-
tral Trade Union Organisations, ‘Food
& Drinks’ and ‘Sugar’ industries have
not been classified under separate
heads.

(b) No.

(¢) Does not arise.

Pay Strike in Kalipahari Colliery
West Bengal

+go1, J Shrimati Renu Chakravartty:
‘Y Shri Indrajit Gupta:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that the
workers of Kalipahari Colliery, West
Benga] are on pay strike since middle
ot October, 1963;

(b) the reasons for this; and

(c) the steps taken by Government
to settle the dispute?

The Deputy Minister jn the Ministry
of Labour and Employment (Shri R.
K. Malviya): (a) Forty-nine work-
men out of about 750 refused to take
payment of their wages only for the
week ending the 12th October, 1963.

(b) The reduction of the tub-push-
ing allowance in No. 2 Pit of the Col-
liery from 62 nP. to 19nP. is stated
to be the main reason.

(c) The parties have jointly refer-
red the dispute to arbitration by the
Regiona] Labour Commissioner (Cen-
tral), Calcutta.
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Anti-Indian Chinese Literature im
Cairo
7 Shri D. C. Sharma:
| Skri Bishanchander Seth:
Shpy hhann:
Shri B. P. Yadava:
Shri U. M. Trivedi:
( Shri Onkar Lal Berwa:
Will the Prime Minister be pleased
‘to state:

*603.

(a) whether it is a fact that thou-
sands of copies of Chinese propaganda
booklets on the Sino-Indian  border
dispute have been circulated in Cairo
on the cve of the Chinese Premier’s
visit to the U.A.R.; and

(b) it so, the reaction of Govern-
‘ment of India thereto?

The Minister of State jn the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) We are inform-
ed that the Press reports indicating
wide scale of dissemination of anti-
Indian propaganda are completely un-
founded.

The U.A.R. Governmen!, quite right-
ly, do not permit any foreign embassy
in Cairo to carry on a propaganda
campaign against a friendly country.
We are confident that they will take
appropriate action, should it become
necessary.

(by Doeg not arise.

Atomic Power
*604. Shri H. N. Mukerjes: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that atomic
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power ig cheaper than thermal power
in certain areas of the country; and

(b) whether in the coming decade it
would be expedient to place greater
reliance on nuclear than on conven-
tional power?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmj Menon): (a) Atomic power is
expected to be cheaper than thermal
power in certain areas of the country.

(b) Nuclear power is expected to
supplement conventiona] power during
the next decade,

Industrial Truce at Marmagoa Dock

*605. Shri P. C. Berooah: Will the
Minister of Labour anq Employment
be pleased to state:

(a) whether a three-year industrial
truce has been signed recently bet-
ween the Transport Dock Workers’
Union with Marmagoa Stevedores' As-
sociation;

(b) if so, the terms of the agreement;
and

(¢) the cause of the dispute?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Yes, on the 9th
November. 1963.

(b) The important terms of the
agrement are:

(iy the working hours for the
gang labour shall be 8 hours
per shift from January 1,
1964;

(ii) the rates of wages shall be
Rs. 3|32 for the first ‘hajeri’,
Rs. 3|50 for the second ‘hajeri’
and Bs. 3|70 for the third and
subsequent ‘hajeries’;

(iii) the existing ‘hajeries’ per
barge sha]] be maintained up-
to 31st December, 1963. A
fixation of a fair and reason-
able ‘hajeri’ based on a study
of averages of the existing
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barge tonnages will be fixed
by an Arbitrator subject to &
maximum of 80 tons. The
standard ‘hajeri’ arrived at by
the Arbitrator will be uni-
formly applicable to all gang
workers. The award will be
given ag far as possible by
31st December, 1963 and the
Arbitrator mutually agreed
upon is Shri P. J. Fernandes,
Chief Secretary to the Gov-
ernment of Goa, Daman and
Diu, whose decision will be
€final and binding on both the
parties.

(iv) the minimum number of callg
per month shall be 15 days
provided the workers attend
regularly except in case of
authorised absence;

(v) the rate of attendance allow-
ance shall be Rs. 1.25 nP.

(vi), annua] leave with pay shall
be given (p one day for every
20 reported days;

(vii) the present medical assis-
tance and other existing faci-
lity shall continue;

(viii) the Gang Workers shall be
entitled to four paid holidays
viz.,, Independence Day, Re-
public Day, Gandhj Jayanti
Day and Goa Liberation Day.
However, the Unions may
choose as paid holiday 1st
May in substitution of either
Gandhi Jayanti or Goa Libe-
ration Day, provided 1st May
is declared as one of the Port
Holidays;

(ix) establishment of a grievance
procedure;

(x) prohibition of strike, go-slow
and lock-out during the opera-
tion of the agreement; and

(xi) no demand involving finan-
cial liability is to be made
during the period of the
agreement,

A copy of the agreement has been
sent to the Parliament Library.

(¢) Non-acceptance of demands by
Marmagoa Stevedores' Association.

Ex-Indian Nationa] Army Men

608 Shri D. C. Sharma:
"\ Shri H. C. Soy:
Will the Minister of Defence be
pleased to state:

(a) whether the ex-Indian National
Army men were categorised as Black,
Grey and White for doling out the
credits of pay due to them amounting
to Rs. 1.50 crores forfeited by Govern-
ment; and

(b) it go, the steps taken or propo-
sed to be taken to remova this discri-
mination and releasing all the residual
amount for doling out of relief?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-2227/
631.

H.A L. Employees

1648. Shri Rama Chandra Mallick:
Will the Minister of Defence be
pleased to state:

(a) the total number of employees
working under the Hindustan Aircraft
Limited at Bangalore at present; and

(b) the number of employees among
them belonging to Scheduleq Castes,
Scheduled Tribes and other Backward
Classes?

The Minister of Defence Production
(Shri K. Raghuramaiah): (a) 21,530
(As on 15th November 1963) as were
recruited at Bangalore but some of
them are working at HAL's branches
elsewhere.

(b)
Scheduled Casts—1793
Scheduled Tribes—s6
In absence of particulars  of
‘other Backward Classes’ the hon'ble
member has in view, it is difficult to

furnish this information.

As on 15th
November, 1963
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Cheap Grain Stores in Asansol-
Raniganj Coal Belt

1649, Shri Indrajit Gupta:

Will the Minister of Labour and
Empleyment be pleased to state:

(a) the number of cheap grain
stores opened in the coal mines of
Asansol|Raniganj area as per the
Delhi tripartite decision of 5th August,
1963;

(b) whether representations have
been received from the workers of
Bankola, Girimint, Adjoay II and
other collieries explicitly praying for
opening of such stores; and

(c) Government’s reaction to such
representations?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) The information
is being cellected.

(b) No.
(c) Does not arise,
Gwalior Research Laboratory

1650. Shrimati Vijaya Raje Scindia:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Cen-
tral Government have taken over
Gwalior Research Laboratory from the
State Government;

= .
(b) it so, since when; and

(c) the steps taken to improye it?

The Minist;r of Defence Produc-
tion in the Ministry of Defence (Shri
K, Raghuramaiah): (a) Yes, Sir.

(b) With effect from 7th November
1963.

(¢) The Applied Chemistry and
High Polymer Division of Defence
Research Laboratory (Materials) Kan-
pur is being transferred to Jiwaji
Industrial Research Laboratory,
Gwalior. It is also proposed to allot
new:research projects to them.

DECEMBER 16, 1963
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Workers in Bhilai Steel Project
Collieries

1654, Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that the
certified standing orders have not
yet been implemented in the Rajhara,
Nandini, Hirri and Chandidongri
Mines under Bhilai Steel Project;
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(b) the reasons for delay in imple-
mentation; and

(c) whether any steps have been
taken to ensure permanency of ser-
vice to thousands of casual and
temporary workers in the above
mines as per the standing orders?

The Deputy Minister in the Minis-
try of Labour and Employment
(Shri R. K, Malviya): (a) to (c).
The standing orders for adoption in
the mines and quarries of Bhilai
Steel Plant in Madhya Pradesh owned
by Hindustan Steel Ltd. were certi-
fied and forwarded to the parties on
28-12-1962. An appeal was subse-
quently filed against these standing
orders and the orders of the appel-
late court in the matter were com-
municated to the parties on 2-11-1963.
These orders came into operation only
on 10-11-1963, It has been reported
that these orders have since been
brought into force,

Vividh Bharathi on All India Radio
1655. Shri M. G. Thengondar: Will

the Minister of Information and

Broadcasting be pleased to state:

(a) the total number of hours allot-
ted for the Vividh Bharathi Program-
me of the All India Radio;

(b) the number of hours
for each language under
gramme;

aliotted
this pro-

(c) whether there is any proposal
to increase the broadcasting hours for
languages other than  Hindi under
this programme; and

(d) if not, the reasons therefor?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):

(a) Vividh Bharali programmes are
broadcast as under:—

Hrs. M?
(i) On Weekdays 11 15
(ii) On Saturdays . . I 45
(iii) On Sundays and principal
holidays. . . . 12 30

DECEMBER 16, 1963
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(by to (d), The Vividh Bharati
Service has not been conceived in
terms of any linguistic composition.
[t is primarily a programme of music
of the lighter variety and no linguis-
tic proportions have been laid down
in regard to its planning.
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Trade Union Course at Singanallur

165%7. Shri R. G. Dubey: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that a
regional trade union course in Tamil
for the representatives of trade
unions in India, Ceylon and Malaysia
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was held at Singanallur in district

Coimbatore; and

(b) it so, the nature of the course
of instructions and who was in charge
of this training school?

The Deputy Minister in the Minis-
try of Labour and Employment
(Shri R, K, Malviya): (a) Yes.

(b) The subjects of the Course
were Trade Unionism and Democracy,
Union Constitution, and Organization
and Administration of Trade Unions.
The Course was sponsored by the
International Confederation of Free
Trade Unions and the Asian Trade
Union College, Calcutta.

Employment of Workers in HAL.

1658, Shri Yashpal Singh: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that a court
of inquiry has been instituted to look
into the corruption charges in the
Hindustan Aircraft Ltd, Bangalore
with regard to employment of
workers; and

(b) if so, whether the report has
been received by Government and
action taken thereon? ,

The Minister of Defence Production
in the Ministry of Defence (Shri Raghu-
ramaiah): (a) No Court of Inquiry
to look into corruption charges
against any employee of the Hindu-
stan Aircraft Ltd., has been appoint-
ed by the Government. The Com-
missioner for Departmental Enquiries
in the Ministry of Home Affairs has
been appointed by the Hindustan Air-
craft Ltd,, to conduct an inquiry into
the charges of corruption against
some of their employees.

(b) The Commissioner for Depart-
mental Enquiries has not yet for-
warded his report to the Hindustan
Aircraft Ltd,

Border Roads Organisation

1659. Dr. L, M, Singhvi: Will the
Minister of Defence be pleased to
state:

(a) whether the Border Roads Or-
ganisation is proposed to be taken
over by his Ministry, if so, for what
reasons and by which date;

(b) whether Government propose
to give the same benefits and emolu-
ments to the non-military personnel
working in this organisation; and

(¢) if so, when and if not, the
reasons therefor?

The Minister of Defence (Shri Y, B.
Chavan): (a) While the budgetary
control of the Border Roads Organi-
sation remains with the Ministry of
Transport, its administrative control
has been vested in the Ministry of
Defence with effect from April 1963.

(b) and (c). Personnel serving in
Border Roads fall in two broad cate-
gories-military personnel on loan and
civilians either on deputation or re-
cruited from the open market. The
military personnel serve on the same
terms and conditions of service as
are applicable to them, in the
Defence Services. The civilians are
governed by terms and conditions,
which have been evolved taking into
account the special conditions under
which they serve in the border areas.
There is no proposal nor will it be
desirable to bring both civilians and
military personnel on the same pat-
tern of concessions during their ser-
vice in the Border Roads Organization,

Border Roads

1660 Shri Yashpal Singh:
-\ Shri Bishwanath Roy:

Will the Minister of Defence be

pleased to state:

(a) the number of roads proposed
to be constructed by the Border Road
Development Board since the emer-
gency,
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(b) the number of those which
have been completed along with mile-
age thereof; and

(c) the total amount to be spent for
the completion thereof?

The Minister of Defence (Shri
Y. B. Chavan): (a) The total pro-
gramme of the Board covers cons-
truction of about 5000 miles of new
roads and improvement of about 2000
miles of existing roads. The pro-
jects, which have been taken up
immediately, involve construction of
about 2700 miles of new roads.

(b) Formation cutting of 1453
miles of roads has been completed as
under:

3 Ton track (20 feet wide)—860
miles.

1 Ton track (16 feet wide)—426
miles.

Jeep track ( 8 feet wide)—167
miles.

(c) A realistic assessment of the total
amount required for completion of
the programme of the Board cannot
be made at this stage.

Hangar in Nepal Airport

1661, Shri P. C. Borooah: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Ques-
tion No. 831 on the 26th August, 1963
and state:

(a) whether the construction of
the hangar at Gancher airport in
Nepal has since been taken up; and

(b) when the work is likely to be
completed?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Not yet, Sir,

(b) By March, 1965.
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Registration of Newspapers

1665. Dr. L, M. Singhvi: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the maximum time taken in
sanctioning a title and granting
registration to a newspaper during
the last five years; and

(b) whether it is proposed to take
effective steps to reduce the long
delay in ganctioning titles to news-
papers?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) The procedures in regard to veri-
fication of titles and issue of certi-
ficates of registration are explained
respectively on pages 215-2168 of the
Annual Report of the Registrar of
Newspapers for India, 1961, and page
19 of the Annual Report{ 1958, The

1797 (Ai) L.SD.—3.

time taken in the disposal of refer-
ences from Magistrates regarding
availability of titles or in the issue
of certificates of registration is
dependent solely on the satisfactory
completion of the formalities referred
to therein, Despite this in the case
of clearance of titles, over 99 per
cent of the references were disposed
of within 4 weeks during 1962. Cer-
tificates of Registration are also
issued without any avoidable delay.
Information relating to maximum time
taken in disposal of references regard-
ing titles or in the issue of registra-
tion certificates during the last five
years can be obtained only by
scrytiny of thousands of individual
cases involving an amount of labour
not commensurate with the results
likely to be achieved.

(b) Does not arise.

Tracters for Military Farm, Ambala

1666, Shri S, M, Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that some
tractors were purchased by the
Director of Military Farmg for Mili-
tary Farm, Ambala;

(b) if so, the number of tractors
purchased and total amount involved;

(c) whether all are in working con-
dition; ’

(d) if not, the number of tractors
repaired; and

(e) the amount spent on them upto
August, 19637

The Minister of Defence (Shri Y. B,
Chavan): (a) and (b). Recently,
three tractors were purchased for
Military Farm, .Ambala, (one in
March 1961 and two in March 1962)
at a tota] cost of Rs. 26,284. R

(¢) to (e). All the tractors are
in working condition, Maintenance
repairs were carried out to the three
tractors at a total cest of Rs, 5,125.
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ME.S. Ambala

J Shri S, M. Banerjee:
1667. '\ Shri Umanath:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that some
transformers were purchased for
M.E.S. Ambala area in 1961 and 1962;

(b) whether all are in working
condition or damaged or burnt;

(c) if so, number of burnt or
damaged transformers and the total
amount involved therein; and

(d) the steps taken
repaired?

to get them

The Minister of Defence (Shri Y. B.
Chavan): (a) to (d). No trans-
formers were purchased during the
years 1961-62. However one trans-
former was received from the Gov-
ernment Electric Factory, Bangalore
through D.G.S. & D, in February
1958, This transformer went out of
order in July 1960. The question of
repairs was taken up with the sup-
pliers who desired that the transfor-
mer should be sent to them before
they gave their estimate for repairs.
Several other firms who were con-
tacted also stipulated the same con-
dition, In order to avoid unneces-
sary expenditure on transportation,
local firms were asked to quote. After
inviting the quotations the repairs
were entrusted to a local firm at
Ambala. The repairs carried out were
not found to be satisfactory and the
transformer has been returned to the
firm for rectification of the defects.
No payment on repairs has so far
been made.

Arrest of 1A F, Pilot

( Shri S. M. Banerjee:

1668, Shri P, C. Borooah:
Shri Prakash Vir Shastri:
Shri Sideshwar Prasad:

Will the Minister of Defence be
pleased to state:

(a) whether the Pilot Officer of
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Indian Air Force who was arrested on
a charge of spying for Pakistan has
been prosecuted; and

(b) if so, at what stage the trial is?

The Minister of Defence (Shri Y. B,
Chavan): (a) and (b). A General
Court Martial that was convened to
try Pilot Officer S. P. N. Sharma of
the Indian Air Force, for the offence
of passing official secrets to the
officials of the Pakistan Embassy, has
found him guilty, and awarded
punishment of (a) 14 years’' regorous
imprisonment and (b) cashiering
from the service, This sentence has
been confirmed by the Chief of the
Air Staff who has directed that the
ex-officer should undergo his sent-
ence in a civil jail,

Industrial Truce in Coal Mines

1669, Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that the
coal mine owners have violated the
industrial truce resolution and the
Code of Discipline in all mining areas
after the Emergency;

(b) whether it is also a fact that
the workers’ unions have represented
to Government against the violation;
and

(c) the steps taken by Government
in this regard?

The Deputy Minister in the Minis-
try of Labour and Employment
(Shri R. K. Malviya): (a) Both em-
ployers and workers have committed
some violations of the Truce Reso-
lution and the Code of Discipline.

(b) Representations have
received from both the parties,

been

(c) Wherever necessary violations
have been brought home to the erring
parties.
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Production for Defence Requirements

1670. Shri Yashpal Singh: Will the
Minister of Defence be pleased to

state:

(a) the specific steps taken by
Government to encourage large scale
producers in the country who are
engaged in the production for defence
requirement;

(b) the number of new units
licensed up to 30th September, 1963;

(¢) the number of producers given
loans; and

(d) the total amount of the same?

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
Raghuramaiah): (a) A Special Direc-
tor General in the Directorate Gene-
ral, Supplies and Disposals, Depart-
ment of Supply, New Delhi has been
appointed to develop indigenous
sources for the manufacture of arma-
ment stores. Necessary assistance is
rendered in the procurement of diffi-
cult raw-materials like the controlled
and restricted categories of steel,
balancing plant and also technical
assistance during the early stages of
development of indigenous produc-
tion. The Government have also
constituted Advisory Panels on Engi-
neering Industries, Cotton Textiles,
ChLemical Industries and Paper for
locating fresh capacity and providing
additional facilities for the production
of stores of which the Industries have
had no previous experience,

(b) No specific licences have been
issued to new units for undertaking
manufacture of armament stores,

(c) Nil
(d) Does not arise.

Film on Ladakh Battle Scenes

Shri Maheswar Naik:
lc‘ll_{ Shrimati Savitri Nigam:
[ Shri E. Madhusudan Rao:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Film

Director, Chetan Anand, has been
permitted to shoot a large part of
his film “Haquikat” in Ladakh with
some outstanding battle  scenes
redone with the help of the Indian
Army in Ladakh; and

(b) if so, the precaution taken by
Government against divulgence of
military matters and positions of
strategic importance to the benefit of
the enemy and the enemy agents?

The Minister of Defence (Shri Y. B,
Chavan): (a) and (b). Shri Chetan
Anand, Producer Director of Mis
Himalaya Films, Bombay, is produc-
ing a commercial film called “Haqi-
qat” against the background of
Chinese invasion of Ladakh. He
requested the Ministry of Defence for
permission to shoot portions of the
film in Ladakh and also for various
facilitles such as use of troops, air-
craft, vehicles, equipment etc, He
has been permitted to shoot a por-
tion of this film in Ladakh. Certain
“battle” scenes were also shot in
Ladakh with the help of our troops.
They were not shot in real battle
conditions; nor did they attempt re-
enactments of actual battles, Assist-
ance was given under usual agree-
ment after due scrutiny of the script
by the military authorities and with
the approval of Ministry of Informa-
tion and Broadcasting, Separate
agreements for Army and Air Force
assistance were drawn up with Shri
Chetan Anand laying down terms
and conditions of such assistance.

The entire shooting by Shri Chetan
Anand in Ladakh was done under the
supervision of a Public Relations
Officer. The location of shooting was
selected under advice of military
authoritfes and in the main was con-
fined to within 15 miles of Leh,

=

Due precautions have been taken
against divulgence of security matters
in the Agreement. Custody and pro-
cessing of the exposed film is under
arrangement by Government and only
the approved footage and negative
material is to be made available to
the Producer, The Producer is oblig-
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ed to submit the completed film with
sound to the Ministry of Defence
before release and delete and omit
therefrom any incident or portion
which the Ministry of Defence consi-
der unsuitable, the decision of the
Ministry of Defence in the matter
shall be final,

The Producer and all members of
his party are obliged not to divulge
any information they acquire regard-
ing Military matters in Ladakh and
are to follow the instructions of the
Ministry of Defence regarding publi-
city of the film,

Government have taken a Bank
guarantee for a sum of Rs. 50,000 to
cover liquidated damages for non-
performance of the terms and condi-
tions of the Agreement.
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Literature on Labour Problems

1673, Shrimati Savitri Nigam: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the total expenditure incurred
by his Ministry and its subordinate
offices on the publication and trans-
lation of literature on labour prob-
lems during 1962-63; and

(b) the languages in which they
were translated and the arrangements
made for getting them translated?

The Deputy Minister in the Minis-
try of Labour and Employment and
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for Planning (Shri C. R, Pattabhi
Raman): (a) and (b), Sixteen pub-

lications on labour problems were
issued in English by the attached and
sub-ordinate offices of the Ministry
during 1962-63, Out of these, 15
were published by the Manager of
Publications; the expenditure incur-
red by him is not debitable to the
grant of the Ministry of Labour and
Employment. Out of the 15 publi-
cations published by the Manager of
Publications, one has since been
translated into Hindi; the Hindi ver-
sion has, however, not so far been
printed.

As regards the remaining one publi-
cation which was not published
through the Manager of Publications,
this Ministry incurred an expenditure
of Rs. 911.50 nP. on the English Ver-
sion and Rs, 530.00 nP. on the Hindi
Version.

The translation of the two publi-
cations referred to above into Hindi
was done departmentally.
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Resolution on Southern Rhodesia
1675. Shrimati Savitri Nigam: Will
the Prime Minister be pleased to state

the name of the countries which are

the signatories to the draft resolu-
tion in the Trusteeship Committee on
Southern Rhodesia which Britajin had
vetoed in the Security Council?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru):
The following 36 countries were the
original signatorieg to the draft reso-
lution in the Trusteeship Committee
(Fourth Committee) of the General
Assembly on Southern Rhodesia which
had been earlier vetoed by Britain in
the Security Council:—

Algeria, Burundi, Cameroon,
Ceylon, Chad, Chile, Dahomey,
Ethiopia, Ghana, Guinea India
Indonesia, Ivory 'Coast,'
Jamaica, Liberia, Madagascar,
Malij, Mauritania, Morocco,
Nepal, Nigeria, Philippines,
Rwanda, Senegal, Somalia,
Sudan, Syria, Tanganyika,
Togo, Trinidad and Tobago,
Tunisia' Uganda, United Arab
Republic, Upper Volta, Yemen,
Yugoslavia.

Subsequently, Burma, Cambodia, Cen-
tral African Republic, Libya, Malaysia,
Niger, Pakistan and Sierra Leone
joined as co-sponsors, raising the total
number of signatories to 44,

International Cooperation Year

Shrimatij Savitri Nigam:

1676. 9 Shri Maheswar Naik:

Will the Prime Minister be pleased
to state the names of the countries
which haye supporteq the Prime Minis
ter’s call for designation of a year of
International Cooperation?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru):

The following 21 countrieg introduc-
ed a draft resolution im December,
1962, in the U.N. General Assembly
supporting the Prim Ministera call
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for designation of an International Co-
operation Year. The resolution was
adopted without dissent.

Afghanistan, Australia, Burma,
Canada, Ceylon, Cyprus,
Ethiopia, Federation of
Malaya®, Finland, Ghana,
India, Indonesia, Liberia,
Nepal, Nigeria, Sudan, Trini-
daq and Tobago, Tunisia,
Venezuela, Yugoslavia and
New Zealand.

Last month the General Assembly
unanimously decided to designate
1965—the twentieth year of the United
Nations—as the International Coope-
ration Year,

*Now Malaysia,

Negotiations of Treaties

1677, Dr. L. M. Singhvi: Will
Prime Minister be pleased to state:

(a) the various modes, procedures
and stageg of negotiating and ratifying
treaties in the Government of India
at present;

the

(b) whether Government have given
any consideration at any stage to re-
view andlor revise the existing me-
thods ang procedures;

(c) whether Government have con-
sidered the possibility of laying treat-
ies, pacts and agreements on the Table
of the Houses ot Parliament before
ratifying them; and

(d) if so, the result of Government’s
consideration in the malter?

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal® Nehru):
(a) The present Indian treaty-making
procedure, including stages of negotia-
tiong and ratification of treaties may
be summed up as follows:

According to the Constitution (items
13 and 14 of the Union List, Seventh
Schedule), the conclusion of treaties is
a central subject; hence, treaties are
negotiated, signeq and ratifieq in the
name of the President or the Govern-
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ment of India and implemented, where
necessary, by legislation adopted by
Parliomest (< LA/I3f

Treaties or agreements are conclud-
ed by the various Ministries and De-
partments of the Government of India
in accordance with the functions al-
lotted to them under the Government
of India (Allocation of Business Rules)
1961. Generally, however, political
treaties are concludeq by the Minis-
try of External Affairs. Even with re-
gard to treatieg or agreements initiat-
ed by other Ministries, the proposals
must be cleared with the Ministry
External Affairs where the political
and legal aspects may be examined.

After the proposal has been formu-
lated and approved by Cabinet, nego-
tiations may be conducted by compe-
tent authorities, who are listed in a
notification issued by the Ministry of
Law. However, in acordance with in-
ternational practice’ a person who ne-
gotiates, drawg up, authenticates and
signs a treaty or agreement is also in-
vesteq with an instrument of “full
powers” issued to him by the Presi-
dent.

Treatics may be concluded in va-
rious forms: between the Heads of
States, directly or through plenipoten-
tiaries, between the States, between
the Governments, or between the De-
partments, They may be drawn up
formally as agreements ¢r informally
in the form of exchange of notes or
letters. In all cases, except when a
treaty is signed by the Fresident or
the Prime Minister, “fuli powers” are
issued by the President. Again, Indian
“4ull powers” are worded widely, so
as to obviate the need for obtaining

fresh “full powers” for concluding
subsidiary agreements or arrange-
ments.

come into force on
signature, others may be subject to
ratification. In the latter case, after
Cabinet hag approveq o¢ the ratifica-
tion the instruments of ratification
signed by the President are exchang-

Some treatieg
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ed or deposited as required under the
terms of the treaty or agreement.

In the case of executory agreements,
ie, where an obligation ig undertaken
which requires legislative action to
be implemented, or where the treaty
obligation will affect private rights or
existing law, Parliament will adopt
the necessary law or amend the exis-
ting law in accordance with the Cons-
titutional procedures.

The procedure outlineq above ap-
plies also to multilateral conventions.

(b) The approach of Government in
regard to treaty—making procedure is
not rigid, so that the methods and
procedures may be reviewed and re-
vised, whenever occasion demands
such an action. <

(c) Treaties and agreements are
generally public documents and have
either been published or are in the
process of publication. Since the
making of treaties is an executive
function, treaties anq agreements are
generally not laid Dbefore Parliament
for approval before they are ratified.
I¢ implementing legislation is requir-
ed copies of the agreement are laid
before Parliament,

(d) The system has been satisfac-
tory and no modification is contem-
plated.

Regulations for Visiting Forward
Areas

1678. Dr. L, M. Singhvi: Will the
Minister of Defence be pleased to
state:

(a) whether Government are aware
that security regulations are being
more stringently applied to Indian
pressmen and other visitorg going to
border regions and forward areas than
to foreign pressmen ang foreign visi-
tors in the same regicns and areas;
and

(b) if so, the steps being taken to
accord to Indian nations the same

facilities and consideration gg extended
to non-Indian pressmen, military per-
sonnel and other visitors?

The Minister of Defence (Shri Y. B.
Chavan): (a) This is not correct. All
pressmen, Indian and Foreign, who are
alloweg to visit border regions and
forward areag have to abide by the
same restriction viz. their despatches,
films, photographs, tapes, etc, should
be submitted to the Armeca Forces
Information Officer for pre-scrutiny
before despatch or broadcast, Simple
instruction in the form of a list of
“Do’s and Dont’s” is handed over to
each pressman sent to forward areas.
Visits of foreigners to areas beyond
the inner-line are governed by the
Foreigners (Protected Areas) order
1958, which does not apply to Indian
Nationals. The grant of permission
to foreign military personnel and other
visitorg to visit forward areas is consi-
dered on the merits of each case.

(b) Does not arise.
C.D. Cars in Delhi

1679. Shri Surendra Pal Singh: Will
the Prime Minister be pleased to
state:

(a) whether it has come to the
knowledge of the authorities that the
chauffeurs of the Corps Diplomatique
in Delhi show scant regard for the
traffic rules; and

(b) if so, the corrective steps being
taken to curb the activities of such
persons?

The Prime Minister, Minister of Ex-
ternal Affairg anqd Minister of Atomic
Energy (Shri Jawaharlal Nehru): (a)
While it is a fact that a few drivers
of CD cars do sometimes disregard
traffic rules, it is not correct to say
that all drivers of CD cars show scant
regard for the traffic rules,

(b) The attention of the Heads of
foreign Missions in the capital has
been drawn to the need for strict ob-
servance of local traffic regulations.
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In case of traffic violationg by diplo-
matic officers and home-based non-
diplomatic members of the staft of the
Missions the details of such violations
are brodght to the notice of the Head
of the Mission concerned. In the case
of traffic offences by locally-recruited
Indian nationals employed ag drivers
in the Missions, appropriate action is
taken against such drivers depending
on the facts ang circumstances of each
case,

Craftsman Training Institutes

(Shri S. C, Samanta:
| Shri Subodh Hansda:
Shri M. L. Dwivedi:

[ Shri B. K, Das:

Will the Minister of Labour and
Employment be pleased to refer to the
reply given to Unstarred Question No.
1926 on the 16th September, 1963 and
state:

1680.

(a) the number of additional train-
ing institutes under the Craftsman
Training Scheme proposed to be
opened during the remaining period of
the Third Five Year Plan;

(b) the reasons for temporarily
locating all the five institutes opened
in West Bengal at places other than
the selected localities; and

(¢) the number of persons trained
upto date under this Scheme?

The Deputy Minister in the Ministry
of Labour ang Employment anq for
Planning (Shri C, R. Pattabhi Raman):
(a) Aainst 156 Institutes proposed to
be started during Third Plan, 121 have
already been started. The remaining
35 are proposed to be opened during
the remaining period ot Third Plan.

(b) As suitable accommodation was
not readily available at these places,
the new Institutes have been tem-
porarily starteq at those places where
adequate facilities were available,

(c) 1,49,861 persons have so far bee'n
trained under the Craftsmen Train-
ing Scheme since April, 1950.
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Pre-Fabricateq Kitg of Army Vehicles

1681 J Shri Rameshwar Tantia:
* \ Shri P. C. Borooah:

Will the Minister of
pleased to state:

(a) whether Army in collaboration
with a private firm of Hyderabad is
producing  pre-fabricated kits of
bodies and cabs of army vehicles;

Defence be

(b) it so, the present rate of pro-
duction and;

(c) how far this arrangement is
sufficient to produce truck bodies
manufactured or assembleq at the
Ordance Factories?

The Minister of Defence (Shri Y. B.
Chavan): (a) A portion of Army’s
requirements of vehicle bodies and
cabs are being met by kits manufac-
tureq by a firm of Hyderabad under
contracts placed by the Directorats
General os Supplies and Disposals.
These kits are fitted on chassis by
Army authorities upon receipt in
Vehicle Depots.

(b) The anticipated rate of produc-
tion is 600 in December 1963 and 700
per month thereafter, 610 kits have
been accepted in inspection upto
30-11-1963.

(c)Ordance Factories are supplying
vehicles manuaftcureq by them with
bodies. The above arrangement is for
bodies on chassis pbtained from trade.
In addition, Electrical and Mechanical
Engineer Workshops are building
bodies for these chassis. Vehicle
Depots are also retrieving bodies from
old vehicles and fitting them on new
chassis received from trade.

Ammunition for Rifle Clubs .

1682 Shri Karnl Singhji: Will be
Minister of Defence be pleased to
state whether the demands of all Rifle
Clubs are now being met in regard to
.22 ammunition manufactured by
Ordnance Factories indigenoulsy?

The Minister of Defence Production
in the Ministry of Defence (Shri
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Raghuramaiah): The demands of the
Rifle Clubs affiliateq to the National
Rifle Association of India for .22 am-
munition are met to the extent possible
after meeting the emergent require-
ment of the Services.

General Taylor'g Visit

Shri Hem Raj:
Shri P. C. Borooah:

1683. Shri P, R. Chakraverti:
- Shri OQnkar Lal Berwa:
Dr. L. M. Singhvi:
Will the Minister of Defence be

pleased to state:

(a) whether Genera. _Jaxwell Tay-
lor, Chairman of the U.S. Joint Chiefs
of the Staff proposes to visit India;
and

(b) the broad purpose of the pro-
posed Visit?

The Minister of Defence Shri Y. B.
Chavan): (a) The Government of
India receiveq information that Gen-
eral Maxwell Taylor would be visiting
Turkey and Pakistan. The Chief of
the Army Staff, who had recently
visited the United States as a guest of
the United States Joint Chiefs of Staff,
extended, with the consent of the Gov-
ernment of India, an invitation to
General Maxwell Taylor to visit India
and be his guest. The visit is from
16th December, 1963 to 19th Decem-
ber 1963.

(b) While here General Taylor will
meet Ministers and senior officers of
the Government of India and of the
Defence Services. The assistance re-
quireq towards the buid-up of India’s
defence potential to meet the Chi-
nese threat will come up for discus-
sion.
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Employment Risks

Shri Sidheshwar Prasad:

Shri P. R. Chakraverti:
1685,
Shri D. D. Puri:

Will the Minister of Labour and"
Employment be pleased to state:

(a) whether it is a fact that for
every one thousand persons employed,
about forty are injured in accidents
every year;

(b) whether this data apply equally
to coal mining industry;

(c) the steps
workers; and

taken to educate

(d) whether the enhancement of
compensation rates is proposed to be
introduced with suitable amendments
to the relevant Act ag a deterrent
factor against the callaousness of the
employers?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R, Pattabhi
Raman): (a) Yes, so far as persons
employed in factories are concerned.

(b) No.



4843 Written Answers

(c) As regards workers in factories,
the Chief Adviser Factories has been
issuing regularly safety posters for
distribution to the factories, A
number of documentary and training
films have also been produced. The
Industrial Safety, Health and Welfare
Museums of the Central and Regional
Labour Institutes also illustrate the
dangers incidental to industrial pro-
cesses and educate the employers and
workers in the application of prin-
ciples of industrial safety ang health.
The employers too are imparting
training in safety to their workers
and carrying on propoganda in safety
in most of the factories.

As for mine workers, a National
Council for Safety in Mines has been
set up to promofe safety education.
Safety Weekg in coal mines are being
conducted to inculcate safety cons-
ciousness amongst workers. A Mines
Sub-committee was constituted for
preparing schemes {o impart train-
ing to workers in mines. Under the
scheme prepared by the Sub-Com-
mittee vocational training for new
entrants is to be imparted by manage-
mentg at the mine level; the scheme
also provides for refresher courses in
certain cases, Statutory rules are be-
ing framed for this purpose.

(d) By the Workmen’s Compen-
sation (Amendment) Act, 1962, which
wag brought into force from 1-2-63,
the rates of compensation payable
unider the Workmen's Ccmpensation
Act, 1923 have already been nearly
doubled. There is no proposal for
any further enhancement of the pre-
sent rateg of compensation.
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Beating o¢ Picnic Party by Naval
Ratings

f Shri Raghunath Singh:
"\ Shri Kajrolkar:

Will the Minister of Defence be
pleased to state:

1687.

(a) whether it ig a fact that 44
naval ratings and a civilian steward
have beaten a picnic party near
Mahablipuram on the 25th August,
1963 and are charge-sheeted by the
court; and

(b) if so, the steps being taken
against them departmentally?

The Minister of Defence (Shri Y. B.
<Chavan): (a) and (b). On the after-
noon of 25th August 1963. a picnic
party organised by the Naval autho-
rities, consisting of forty-three sailors
and one civilian steward under the
charge of a Sub-Lieutenant was re-
turning from Mahabalipuram when
they were involved in an incident
with a number ot civilians. Conflic-
ting reports on the details of the in-
cident have been received from Police
and Naval sources.

Based on the complaint made by
the civilians involved in the incident,
the local police had filad 3 case against
the naval personnel in the court of
the Sub-Magistrate, Saidapet for the
alleged offences of rioting, causing
hurt and theft. On 21st October
1963 when the case was taken up by
the Sub-Magistrate it was transferred
by him to the Navy on an application
made in this behals under the provi-
sions of Section 549 Criminal Pro-
cedure Code.

The Central Government have asked
the naval authorities to hold a full
and thorough inquiry into the inci-
dent with a view to taking further
action on the merits of the case.

Haj Pilgrims

1688. Shrl Raghunath Singh: Will
the Prime Minister be pleased to
state:

(a) whether Government have im-

posed any restrictiong on the number
of persong going to Iiaj pilgrimage
during 1964; and

(b) if so, the limit imposed and the
reasons therefor?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). The number of
Haj pilgrimg is determined each year
taking into consideration the avail-
ability of foreign exchange resources,
travel facilities etc. During 1964
season 15,000 persons will be permitted
to proceed on Haj,

Agricultural Production Schemes for
Nagaland

Shri P. Venkatasubbaiah:
Shri P. C. Borooah:

Shri Indrajit Gupta:

Shri Daji:

Shri Raghunath Singh:

1689.

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Gov-
ernment propose to implement several
agricultural production schemes guch
as laying of orchards in Nagaland
during the current financial year; and

(b) Ir so, the nature and number
thereof?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) The folowing agricultural pro-
ductions schemes are proposed in the
current financial year:—

(i) Terrace Rice Cultivation—4000
acres,

(ii) Lang reclamation for Wet Rice
cultivation—1000 acres.

(iii) Frujt-cum-Demonstration or-

chardg (each orchard to be developed
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to an area of 100 acres in 3 years)—
2.

(iv) Fruit orchards develeped by
farmers (loans advanced by Govern-
ment.)—355 acres.

(v) Extension of cash crops by dis-
tribution of seeds and cuttings to
farmers.—Seeds 333 maunds; Cuttings
11000.

(vi) Vegetable garden; to be made
by villagers with seeds, fertilizers etec.
supplied by Government—50 gardens.

In addition to the above, the Gov-
ernment of Nagaland propose, in
order to improve agricultural produc-
tion, to implement schemes covering
the establishment of seed farms,
plant protection supply of tools and
implements, improved seeds, manures
and fertilizers, supply of plough ani-
mals, soil conservation, fruit preser-
vation etc.

Assignment of Indians Abroad

1690 Shri Bishanchander Seth:
"\ Shri B. P. Yadava:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Govern-
ment intend to prepare a panel of
names of qualified and experienced
Indian experts in the medical and
engineering fields for assignment
abroad; and

(b) if so,
scheme?

the particulars of the

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

s

“(b) The Government of India are
preparing panels of names of experts
in the various flelds for which
requests have been or may be received
from other developing countries. The
psnels are being drawn up on the
basis of the response from the various
Ministries of the Government of India,
the State Governments and the pri-
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vate and public institutions which are
being approached for the purpose.

Preservation of Foodstuffs

1691. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether a proposal for setting
up an accelerated freeze-drying plant
of five-ton per day capacity for the
preservation of foodstuffs for the use
of the jawans stationed on the
northern borders is under considera-
tion; and

(b) it so, the details of the pro-
posal and the stage at which it stands
at present?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). Yes,
Sir. A proposal for setting up an
accelerated freeze-drying plant for
the processing of meat is under con-
sideration of Government. The pro-
ject report has been prepared and is
under scrutiny by technical authori-
ties.

oY AW W I
LEER. ot fafer sy ¢
SfACET et g aq &7 FAT w67 0

(F) Ro g, 988 ¥ 39
AEEY, 1883 IF UL FE@E N
fFaw e w1 SEmEw 9T &; A

(@) wfoemr SomR §  wenw
Uy FRE F AR qur
ITHT Aftestfua swar &1 qu 9T
*A ¥ e mfr g€ g ?

stfercan s § sfereen wavaw
W (s o) (F) 9 AREL
9RER ¥ AT 3o favag, 9883 ¥
HRET St IR gET § SEE T
fredr ad = Al & wwrid @
A IR FT OATAT ATHT Yq° RS
AT T ufeF § )



4849 Written Answers AGRAHAYANA 25, 1885 (SAKA) Written Answers 4850

(a) = daefal & amafat-
T 70 & A gEws ofe Jar
o & o wew fady &
§o el F AT AT §OTH
o F @er 1 F fafaw @ o § 1
T el g9 AWM F T gW
TIT IE @ FA F AT & TH aT F
3F IF 97 9 g3 fF @ g
g 7 daefot at uafrar-aman
T ghr |

Juge & e gad g

S s e
\ =it &t

7 afecan @& ag T Y O
FG fF

(7) mrag g=w & f& aoge &
| gATE IF Y @ T ST arag
&7 frdt Frey ) g ET ¥ go
sfaea agr &1 gafaq faar mr 9 fs
g I, 9853 TF QU FIH FT 470,

(AT XS

(&) "rag W aw ¢ 5 ag s
Y oY qU A &Y 9 & AR

() srafw aR ArIfE Tga ¥ 5@
AT WE F U T THA & AT HIO
TR v WA WS QI A
FIA F FT FO gRAIAT Y A7 877 ?

gfaten w5 (st amE A
/™) (F) AT (F). S oE

() g famfwd &) g F@
# 3& AfFar Fra qur weT w0
gL} afe v 30 TR F Frew
g% EriT A 3% ¥ Wt ¥ wER Iw A
T IS FW F 9w T = e
ST |

New Cantonments

1694. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) whether Government propose to
build new cantonments in the country;

(b) if so, whether any sites have
been selected; and

(c) when the construction work
will be started?

The Minister of Defence (Shri
Y. B. Chavan): (a) to (c). Govern-
ment will set up new Cantonments in
accordance  with the expansion
requirements. Certain proposals are
under consideration in this connection.

M.E.S, Delhi Area

1695. Shri S. M. Banerjee: Will the
Minister of Defence be pleased te
state:

(a) whether it is a fact that there
is a large number of persons in the
M.E.S. Delhi Area who are still casual
employees for the last many years;
and

(b) if so, the action being taken to
bring such employees on the regular
list in view of their long services?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir. Such persons
are employed to cope with increases
in work of a purely temporary charac-
ter and are engaged for periods not
exceeding 3 months at a time. The
period for which such persons have
been retained in the list of casual
employees is about two years on an
average.

(b) Vacancies in the cadre of
regular employees are normally filled
from among the casual employees on
the roster who are otherwise eligible.
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Land Reforms Committee

[ Shri P. Venkatasubbaiah:
1696 ) Shri Rameshwar Tantia:
‘Y Shri Abdul Ghani Goni:
Shri Gopal Datt Mengi:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to form a land
Reforms Committee; and
this

(b) if so, the functions of

Committee?

The Minister of Planning (Shri B. R.
Bhagat): (a) and (b). The National
Development Council has constituted
a Committee consisting of the Union
Minister of Home Affairs as Chair-
man and the Union Minister of Food
and Agriculture, Member in-charge
land reform in the Planning Commis-
slon and the Chief Ministers who are
Vice-Chairmen of the Zonal Councils
as members to review at regular
intervals the progress of land reforms
in different States and to suggest
measures for strengthening and im-
proving implementation.
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Proof and Experiment Centre, Balasore

1698. Shri Jena: Will the Minister
of Defence be pleased to state:

(a) whether it is a fact that the
authorities of the Proof and Experi-
ment Centre at Chandipur in the
District of Balasore, Orissa, have to
face a great deal of difficulties as the
road from Balasore town to the experi-
ment Centre gets submerged during
heavy rains and floods every year;

(b) if so, the steps Government
propose to take in this regard; and

(¢) whether it is also a fact that
valuable articles of use are kept
exposed due to want of proper shelter:
at that proof Centre?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) In October 1959
a portion of Balasore-Chandipore
Road remained submerged due to
extra-ordinary floods and cyclone.
The traffic was dislocated for about
three days. Although cyclone and
floods are a regular feature in this
part being close to the sea, there has
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been no occasion since then when the
road was submerged.

(b) Necessary steps are being taken
to provide arboricultural protection
for the earth embankment to counter-
act the effects of erosion. Other steps
are too expensive.

(c) Valuable stores are kept pro-
perly covered by tarpaulins. A pro-
ject for the provision of storage
accommodation for the Establishment
has already been included in Phase II,
Government sanction for which is
under issue.
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Sino-Pak Border Demarcation

1701. Shri Hari Vishnu Kamath:
Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 17 on the 18th Novem-
ber, 1963 regarding Sino-Pak border
demarcation and state:

(a) whether the matter has been
discussed in the Security Council;
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(b) it so, the result thereof; and

(c) if not, whether the matter is
proposed to be inscribed on the agenda
for the next Session of the Security
‘Council?

The Prime Minister,
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
‘Nehru): (a) No, Sir.

Minister of

(b) Does not arise.

(¢) There is no such proposal under
«eonsideration.

V.0.A. Transmitter Agreement

1702 Shri Hari Vishnu Kamath:
"\ Shri P. C. Borooah:

Will the Prime Minister be pleased
‘to refer to the reply given to Starred
‘Question No. 2 on the 18th Novem-
ber, 1963 and state:

(a) whether the U.S.A. Government
have conveyed their reaction to the
proposal regarding V.O.A. transmitter
-agreement made by Government; and

(b) if so, the nature and
thereof?

The Prime Minister,
External Affairs and Minister .of
Atomic Energy (Shri Jawaharlal
-Nehru): (a) No, Sir.

content

Minister of

(b) Does not arise.

Manufacture of Marine Engines

1703. Shri Imbichibava: Will the
Minister of Defence be pleased to
:state:

(a) whether it is a fact that the
‘Kerala State Government have
.approached the Central Government
with the request to allocate the Marine
engine manufacturing plant to Kerala;
and

(b) it so, the action taken thereon?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). The
Kerala State Government did not
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approach the Central Government for
allocation of the Marine Engine manu-
facturing plant to Kerala. The Kerala
State Industrial Development Corpo-
ration has however applied for an
industrial licence for the manufacture
of small engines for fishing boats with
Norwegian aid.

“Telugu” in the Overseas Programmes
of All India Radio

1704. Shri P. Venkatasubbaiah: Will
the Minister of Imformation and
Broadcasting be pleased to state:

(a) whether any representation has
been received from Indians residing
in Burma and other overseas coun-
tries, to introduce ‘Telugu’ in the
overseas broadcast programmes of the
All India Radio;

(b) whether it is a fact that con-
siderable number of Indians whose
mother-tongue is Telugu reside in
Burma and other South-East Asian
countries; and

(c) if so, the action Government
propose to take in the matter?
The Minister eof Parliamentary

Affairs (Shri Satya Narayan Sinha):
(a) Yes, Sir.

(b) A considerable number of
Indians whose mother-tongue is
Telugu reside in Burma; but in the
case of other South East Asian coun-
tries the number of Telugu speaking
Indians is comparatively small.

(c) It is not possible to meet the
demand on account of practical diffi-
culties.
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All India Radio Staff Artistes

1707. Shri P. C. Borooah: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether Government have
decided to revise the service condi-
tions of the Staff Artistes of All India
Radio with a view to granting them
such benefits as G.P. Fund etc.; and

(b) if so, the nature of the deci-
sion taken?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) The matter is under considera-
tion.

1797 (Ai) LSD.—4.

(b) Does not arise.

Third Pay Commission

(Shri Sudhansu Das:
1708. { Shri Subodh Hansda:
([ Shri S. C. Samanta:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that the
Indian National Defence Workers
Federation in its recent Annual Con-
ference held at Jubbalpore, demanded
the setting up of a Third Pay Com-
mission for the Central Government
employees; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) Government have no
information on the subject.

(b) Does not arise.

Industrial Awards in West Bengal

1709. Shri Dinen Bhattacharya:
Will the Minister of Labour and
Employment be pleased to state:

(a) the number of cases of non-
implementation of awards and judg-
ments of courts by industrial em-
ployers in West Bengal referred to
the State Implementation Committee
by the Central Ministry of Labour and
Employment during January, 1961 to
October, 1963;

(b) the number out of those cases
so far disposed of by the West Bengal
State Implementation Committee; and

(c) the number of cases in which
action has been taken by concerned
authority against the concerned
employers for non-implementation of
awards and judgments?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Twelve cases
were referred to the Implementation
Officer, West Bengal, for disposal as
these were in the State sphere.
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(b) and (c). Details of action taken
by the State Implementation Officer
are not known.
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Cochin Aerodreme

1711. Shri Maniyangadan: Will the
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Minister of Defence be pleased to
state:
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(a) whether there is any proposal
to develop the aerodrome at Cochin
with landing facilities for jet and
other big planes; and

(b) if so, the particulars thereof? st fo Fo W ¢

The Minister of Defence (Shri . .
Y. B, Chavan): (a) No, Sir. St qo So T
(b) Does not arise. T N WA Ag @I F[ FAT
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S it fegdwe waT (%) v ug @9 2 & Wi |7
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Book Entitled ‘Peking Vs. Delhi’

Shri Kapur Singh:
l7l4.£ Shri Narasimha Reddy:
Shri Buta Singh:
LShrl M. G. Thengondar:
Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a book
entitled ‘Peking Vs. Deihi’ by George
N. Patterson has been banned in our
country; and

(b) if so, the reasons therefor?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) The book ‘Peking Vs. Delhi’ by
George N. Patterson published by
Faber and Faber Ltd, London was
banned since it contains prejudicial
reports as defined under clause (7)
of Rule 35 of the Defence of India
Rules. 1962,

Vocational Education at Secondary

Level

1715, f Shri Gopal Datt Mengi:
‘L Shri D. C. Sharma:

Will the Minister of Labour and
Empleyment be pleased to state:

(a) whether it is a fact that the
percentage of students receiving voca-
tional education (i) at the Secondary

level is only 2.2 (ii) whereas it is
over 27 per cent in several other
countries; and

(b) the steps Government propose
to take to improve this percentage to
help students to develop marketable
skills for gainful employment?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) (i) Yes.

(ii) Information not available.

(b) Facilities for vocational train-
ing are being expanded according to

needs.

Extension of Apprentices Act to Coal
Mining Industry

1716. Shri Eswara Reddy: Will the
Minister of Labour and Employment

be pleased to state:

(a) when the Apprentices Act will
be extended to the Coal Mining
Industry;

(b) the number of industries to
which this Act has been extended so
far; and

(¢) the number of apprentices in
various industries as on the 1st Octo-
ber, 19637

The Deputy Minister in the Minis-
try of Labour and Employment and
for Plamning (Shri C. R. Pattabhi
Raman): (a) There is no proposal to
extend the Act to Coal Mining Indus-
iry.

(b) 127,

(c) 6,481.

Transportation of Coal in Singareni
Collieries Company

1717. Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Unstarred Question No. 1960 on
the 16th September, 1963 and state:

(a) whether Government of Andhra
Pradesh have since intimated that the
contract for transportation of coal
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through contractors done by the
Singareni Collieries Company will not
be terminated; and

(b) if so, further steps proposed to
be taken?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) They have said
that the contract system 1is being
continued as a purely temporary and
interim arrangement.

(b) The matter is being pursued
with the Government of Andhra Pra-
desh.

Labour Inspector (Conciliation) at
Asansol

1718. Shrimati Renu Chakravartty:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether the post of Labour
Inspector (Conciliation), Asansol is
lying vacant for the last one year;

(b) whether it has been brought to
the notice of Government that cases
have piled up and complaints from
workers’ organisations are not looked
into promptly; and

(c) whether it is a fact that Gov-
ernment have decided even to abolish

the post of Junior Labour Inspector,
Asansol?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) No. The post of Labour
Inspector (Conciliation) has been
vacant from 6th April, 1963 but the
work is being looked after by the
Junior Labour Inspector (Concilia-
tion), Asansol.

(b) No. Work is being attended to
properly.
(c) No.
w1 § afrs o=

2998, 1 HIF A A<y : 7
sfacen {301 4T T77 £ FN0HE; 5

(%) 7 ug ¥ § fF &frw &a
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() & (7). woT TE I
Television

1720. Shri Rananjal Singh: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) the total expenditure incurred
by Government on television unit of
All India Radio including the salaries
of the staff engaged in the Unit during
the financial year 1962-63;

(b) the total number of the tele-
vision sets in the country;

(¢) the period for which it is pro-
posed to continue telecasting on an
experimental basis; and

(d) the facilities provided or are
proposed to be provided in the near
future for the common men to pur-

chase or import teievision sets for
their personal use?
The Minister of Parliamentary

Affairs (Shri Satya Narayan Sinha):
(a) Recurring: Rs. 13,18,169 (includ-
ing Rs. 5,71,391 towards equipment
received through Ford Foundation
and Customs Duty thereon which was
adjusted during the year 1962-63).

Capital: Rs. 90,924.
(b) 551.
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(¢) Till the All India Radio does
not have the resources to make it a
full-fledged Television Service,

(d) No facilities have been provid-
ed or are proposed to be provided in
the near future since a regular Tele-
vision Service has not yet been intro-
duced in the country and the techni-
cal standards for such a public service
have yet to be finalised.

Women Registered with Delhi
Employment Exchange

1721. Shri Yashpal Singh: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Unstarred Question No. 2875 on the
11th June, 1962 and state the number
of women candidates on the list of
Employment Exchange in Delhi with
qualifications of M.A., B.T. and Sahitya
Ratan seeking employment in Delhi
Administration for language teachers
or otherwise who have since been
absorbed?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): Of the 6 applicants only 3
are currently seeking employment
and are still on the Live Register of
the Employment Exchange.

qoferdt § a7y v St ® -
Lo

TMo TR HAEL g
s AW v

ot Ifem

ot g2 feg

T xR H{A qG qq FTFAT
LEuME

(%) 71 gwHT ® g IO
faeft & fr quferdr & o 1 wfqwr &
g A & wama qur fase
o gt #Y afaar st §; w6

3R

(@) afz g, @ o 7 sfwwr ar
W F AR A g ¥ faevw amy
frar o @y @ ?

xﬁﬁ, aAfew wrd Wty
i wA (ot srvgTen | :
(%) gﬁﬁnﬁw%ﬁ%aﬁ-{mﬂ)?u
ey giaat adft of 0 | 3z fn
T @i 9 menfe @ frw & o &
g F&Y o & e it § freoft oo
W faow 99 ¥ T a@i F A
Wl ¥ X g a1 ) wwoEw F
favr 5 gt afgr @ga & sy
Qe 1w Iw gE qiwr §

(@) =gt & writw vl 3 3 &
sfa #1€ W 78 §; swfag aifeddy
T & T I F qfem A gery
® #1% T@E faade ad g

o1 9T &Ry dfel oo e
| gaw

J st ste s
st wfere s qear

FIT FAAY W T@TW HA 77 qay
T g FG fF o

(7) ¥ 7% & § i ao o=
Tt AT F W@ fow ¥ e
dal ¥ §f w9 afarT # mamramn
9T FRYW WS FHh; A

(=) afe gi, @ @ T w5
s g ?

dareT A (st W Avoaw
fog) : (F) o &t

(=) =fm g & doa wweR
qfmaT wiwE wwax qur Gfel w
37 & of@rd & MW IO FwAT F
q3w g 9-fE 9 foms 5y
ST | Afuw dat & fawe foam Yfeat

(L TR



4867 Written Answers
&% TT g1 F1 BT T I Ft WA
ofEt & fagerw & fAge o
Wear F=51 w1 9T 1§ Weq w7
T [T FEHA H O gami A
gaifa 3 | §T #r g Wsar )
X guERET § oqgw @ 4 s

T §3W, 4o arel F1 GG Al F 3
g1, Tifs g7 at I oS
safyagi & qfeame aret &1 IT I
AW A AR T F FAT-ATT &
qaT FIAT 4 | g qg sqqear
AR & a1 9 & AT

Airmen and Technicians

1724. Shri E. Madhusudan Rao: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that some
airmen and technical hands in diffe-
rent groups selected in June and
September, 1963 have not so far been
absorbed; and

(b) if so, the reasons therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the House.

Central Information Service

Shri N. R. Laskar:
Shri Ram Sewak:
Shri Naval Prabhakar:
J Shri Dhuleshwar Meena:
Shri Ratan Lal:
1725. Shri P. L. Barupal:
-] Shri Surya Prasad:
| Shri Pratap Singh:
| Shri S. C. Samanta:

| Shri Swell:

Will the Minister of Information and
PBroadcasting be, pleased to refer to
the reply given to the Unstarred
Question No, 1300 on the 2nd Sep-
tember, 1963 and state:

(a) whether the question of reser-
vation for Scheduled Castes and
Tribes in appointments to the cadre
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strength in the initial constitution of
the Central Information Service as
distinct from the annual appointments
for maintaining the service was duly
considered; and

(b) if so, the result thereof?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) The Central Information Service
was constituted with effect from 1st
March, 1960, .consisting of ‘depart-
mental candidates’ recommended by
the Union Public Service Commission
under rule 5(2) of the Central Infor-
mation Service Rules, 1959. While
recruiting them prior to 1st March,
1960, orders regarding rescrvation of
posts for Scheduled Castes and Sche-
duled Tribes candidates had been
observed. The vacancies in the CIS
which remained unfilled after the
appointment of departmental candi-
dates have been or are being filled
by direct recruitment through the
Commission under rule 5(3) of the
Rules and orders relating to reserva-
tion for Scheduled Castes and Sche-
duled Tribes candidates have been or
are being observed.

(b) Direct recruitment to 16
initial constitution vacancies in Grade
II was made in 1961. Against 2 posts
reserved for Scheduled Castes and
1 post for Scheduled Tribes candi-
dates, only 1 Scheduled Caste candi-
date could be selected.

Recruitment to 171 initial constitu-
tion vacancies in Grade IV has alse
been entrusted to the Commission. Of
these, 22 posts have been reserved for
Scheduled Castes and 9 for Scheduled
Tribes candidates.

There were no initial constitution
vacancies in other Grades of the CIS
to be filled by direct recruitment.

Rajastham Canal

Shri Dhaon:
Shri B. P. Yadava:
{_ Shri Bishanchander Seth:

Will the Minister of Planning be
pleased to state:
(a) whether it is a fact that Rajas-

1726.
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than Government have asked the
Planning Commission to treat the
Rajasthan Canal as a National Project
and have also suggested that the cost
of expenditure should be met by the
Centre itself; and

(b) if so, the reaction of the (.
tral Government thereto?

The Minister of Planning (Shri

B. R. Bhagat): (a) No, Sir.

(b) The question does not arise.

.
. inese Sovereignty over Tibet
1727. Shri P. R. Chakraverti: Will
the Prime Minister be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to an article
in the Hindustan Times, dated the 2nd
December, 1963—headed—‘“Panikkar
Role as Envoy in Peking”;

(b) whether it is a fact that the
External Affairs Ministry sent a note
to Peking in October, 1950, accepting
China’s suzerainty over Tibet and that
in codyfying the telegram, the term
was changed into ‘“sovereignty” by
Cipher Bureau in New Delhi; and

(c) whether the correction was
sent to Peking later on but that the
Indian Embassy did not pass it on to
Chinese Government?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) No, Sir. The Government of
India’s note dated the 31st October,
1950, forwarded to the Indian Embassy
in Peking for being handed over to
the Chinese Government referred to
“legitimate Tibetan claim to autonomy
within the framework of Chinese
suzerainty”.

(¢) No, Sir. The term did not

require any correction.

Use of Radio-Isotopes

1728. Shri H. N. Mukerjee: Will the
Prime Minister be pleased to state the
progress so far made in the applica-
tion of radio-isotopes for purposes of
eradication of insect pests, selective
breeding of cattle studies on fertili-
sation, plant physiology, food preser-
vation and hydrological investigations?

The Prime Minister, Mipister of
Extermal Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): A . statement giving the
required information is laid on the
Table of the House. [Placed in
Library, See No. LT-2129/63].
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Pachmarhi Cantonment
1731. Shri Hari Vishnu Kamath:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
question of registration of agricul-
tural leases in Pachmarhi Cantonment
area have been kept pending since
1958,

(b) if so, the reasons therefor; and

(c) whether the matter will be
decided soon in the interest of the
local farmers who applied for lease
and deposited the required fee as far
back as 1958?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (c). Detailed infor-
mation is being collected and a state-
ment will be laid on the Table of the
House.

Sainik School at Pachmarhi

1732. Shri Hari Vishnu Kamath:
Will the Minister of Defence be
pleased to state:

(a) whether the plan for the estab-
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lishment of a Sainik School at Pach-
marhi has registered any progress;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (c). It is understood
that the State Government has, for
the present, kept this proposal in
abeyance.

Bharat Electronics Ltd., Bangalore

1733, Shri Ram Chandra Mallick:
Will the Minister of Defence be
pleased to state:

(a) the annual production of radio
receiver sets by the Bharat Electro-
nics Limited (Bangalore) during
1956;

(b) the annual production of radio
receiver sets at present (1963) by the
same plant;

(c) whether there is any proposal
to produce more radio receiver sets
in future; and

(d) if so, the details thereof?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) to (d). No
domestic radio receiver for entertain-
ment purposes is manufactured in the

B.EL. In the financial year of 19586,
60 high frequency communication
receivers were manufactured. 375

such receivers are to be manufactur-
ed in the current financial year. The
production is being diversified to more
sophisticated equipment with pro-
gressive manufacture of components.

Rural Works Programme in Madras

1734. Shri Malaichami: Will the
Minister of Planning be pleased to
state:

(a) whether any soil conservation
scheme work has been sanctioned in
Madras State under the Rural Works
Programme; and

(b) if so, what is the rate of pro-
gress and whether any evaluation has
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been made about the benefits of the
scheme?

The Minister of Planning (Shri
B. B. Bhagat): (a) A scheme for
taking up soil conservation work in
eight blocks in Madras State—3 in
Coimbatore District and 5 in Salem

District—was approved under the
rural works programme in March
1962.

(b) The scheme envisages an

expenditure of Rs. 4.128 lakhs in each
block for contour bunding an area of
7,500 acres. By the end of March
1963, work was in progress in all the
blocks and an expenditure of
Rs. 5.396 lakhs had been incurred.
In all, 4,272 acres had been -covered
and employment opportunities gene-
rated amounted to about 93695 man-
days. The Panchayats had executed
the work under the supervision of the
Panchayat Unions. Since difficulty
was experienced in taking up con-
tour-bunding work in 7500 acres in
each of the eight blocks during the
very limited slack period available
for work, it has been decided to spread
the work over 15 more adjacent
blocks. The Programme Evaluation
Organisation is doing the evaluation
of the scheme in two blocks—one each
in Coimbatore and Salem Districts.
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12 hrs, !

OBITUARY REFERENCE

Mr. Speaker: I have to inform the
House of the sad demise of Sardar
Lal Singh who passed away at New
Delhi on the 15th December, 1963, at
the age of 68,

Sardar Lal Singh was a Member of
the First Lok Sabha during the years
1952-57,

We deeply mourn the loss of this
friend, and I am sure the House will
join me in conveying our condolences
to the bereaved family.

The House may stand in silence

for a short while to express its
SOITOW,

(The Members then stood in silence
for a short while)

12:02 hrs,

CLOSURE OF OFFICE OF ASSIS-

TANT HIGH COMMISSIONER OF

INDIA IN RAJSHAHI IN EAST
PAKISTAN

Mr, Speaker: Now, Shri Nanda.

Shrimati Renu Chakravartty (Bar-
rackpore): May I know from you
what has happened to my -calling-
attention-notice on the....

Mr. Speaker: I shall take it up after-
wards. I have asked the hon, Minister
to make a statement in a day or two.

Shri Hem Barua (Gauhati): May we
seek an information from the hon.
Prime Minister about the closure of
the office of our Assistant High Com-
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[Shri Hem Barua]
missioncr in Rajshahi, that was imple-
mented yesterday? May I know
~ whether Pakistan has closed our
office there? May we have some in-
formation from the Prime Minisier
about it? It is a very important
matter. May we also know whether
our decision to close down the Pakis-
tan High Commission’s office in Shil-
long has been given effect to or not?

Shri S, M. Banerjee (Kanpur): A
question was there on this subject
earlier,

Mr. Speaker: The hon. Member
wants to know whether we have also
closed their office in Shillong. A ques-
tion was there on this subject, but we
have not been able to reach that.
Therefore, the Members are anxious to
know whether that office at Rajshahi
has been closed, and whether we have
also closed down their office at Shil-
long.

Shri Hem Barua: I want to know
whether Pakistan has actually closed
down our Assistant High Commis-
sioner’s office in Rajshahi, and whether
we have also reciprocated that closing
down by closing down their office in
Shillong, )

Mr, Speaker: Order, order. I have
already asked the hon, Prime Minister
to reply to the point.

Shrt Swell (Assam-Autonomous
Districts): I have already tabled a
calling-attention-notice on this matter.

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Yes, our office in Rajshahi
has been closed....

Shrimati Renu Chakravartty: How

does this come up just like that?
Shri Nath Pai (Rajapur): Because

it is of national importance.

Shrimati Renn Chakravartty: But
the Speaker has never permitted such
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a thing before simply because a thing
is of national importance,

Mr. Speaker: A question on this
subject was there on today’s Order
Paper, but we have not been able to
reach it. Of course, it is a matter of
national interest. So, some hon. Mem-
bers are anxious to know about it.

Shri Tyagi (Dehra Dun): There has
been also a convention that such ques-
tions of national importance may be
answered after the Question Hour.

Shri Jawaharlal Nehru: Our office
in Rajshahi has been closed since day
before yesterday. The various books
and papers there are being sent away
to Dacca or to Calcutta.

In regard to this, we are going to
place on the Table of the House—I
suppose they have already been placed
on the Table in answer to the question
on the subject—the texts of the notes
exchanged with the Government of
Pakistan on this subject,

As for our closing their office, we
are not closing it yet. We are con-
sidering what we should do and how
we should do it. There is no imme-
diate nccessity of closing that. We
decided not to close it immediately
but to watch other things happening
and other events taking place before
we took a decision,

Shri Hem Barua: May I seek a clari-

T
Mr. Speaker: Order, order. I am
not going to allow the hon. Member.

Shri Hem Barua: I want to submit
very humbly....

Mr. Speaker: Order, order. The
hon, Member should resume his seat
now.

Shri Hem Barua: He gave a different
reply to my question before.
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Mr. Speaker: That does not matter.

I am not going to allow any further
questions on this now,

12.04 hrs.
PAPERS LAID ON THE TABLE

STATEMENT ON PROPOSAL TO SET UP A
CENTRAL VIGILANCE COMMISSION

The Minister of Home Affairs
(Shri Nanda): I beg to lay un the
Table a statement on the proposal to
set up a Central Vigilance Commis-
sion. [Placed in Library. See No.
LT-2120/63].

Shri S. M. Banerjee (Kanpur): We
want to know the personnel of this
commission,

REPORT ON ‘STUDY OF COTTON IN INDIA’

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
On behalf of Shri B. R. Bhagat, I beg
to lay on the Table a copy of Report
on the ‘Study of Cotton in India’
[Placed in Library. See No, LT-
2121/63].

CONVENTIONS AND RECOMMENDATIONS
ADOPTED AT 46TH SESSION OF INTER-
NATIONAL LABOUR CONFERENCE

~Shri C, R. Pattabhi Raman: I beg
to lay on the Table a copy of Conven-
tions and Recommendations adopted
at the 46th Session of the International
Labour Conference held at Geneva in
June, 1962. [Placed in Library. See
No. LT-2122/63].

NOTIFICATIONS UNDER IRON ORE MINES
LABOUR WELFARE CESS AcCT

The Deputy-Minister in the Ministry
of Labour and Employment (Shri
R, K. Malviya): I beg to_lay on the
Table a copy ‘each of the following
Rules under sub-section (4) of section
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8 of the Iron Ore Mines Labour Wel-

fare Cess Act, 1961:—

(i) The Iron Ore Mines Labour
Welfare Cess Rules, 1963, pub-
lished in Notification No. GSR.
1534, dated the 28th Septem-
ber, 1963;

(ii) The Iron Ore Mines Labour
Welfare Cess (Amendment)
Rules, 1963, publish:<d in Noti-
fication No, GSR. 1875, dated
the 7th December, 1963,

[Placed in Library. See No. LT-
2123/63].

12.05 hrs.
PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
the following four Bills passed by the
Houses of Parliament during the cur-
rent Session and assented to by the
President since a report was last made
to the House on the 9th December,
1963:—

(1) The Drugs and Magic Remedies
(Objectionable Advertise-
ments) Amendment Bill, 1963,

(2) The Income-tax (Amendment)
Bill, 1963.

(3) The Appropriation (No, 5)
Bill, 1963.

(4) The Appropriation (Railways)
No. 6 Bill, 1963.

MESSAGE FROM RAJYA SABHA

Secretary: I have also to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha at its sit-
ting held on the 12th December,
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1963, agreed without any amend-
ment to the Unit Trust of India
Bill, 1963, which was passed by
the Lok Sabha at its sitling held
on the 5th December, 1963.”

RE. PAPER LAID ON THE TABLE

Shrimati Renu Chakravartty (Bar-
rackpore): May I make a submission
to you? Would it be possible for
Members to receive a copy of the
statement laid on the Table of the
House with regard to the Central
Vigilance Commission?

Mr. Speaker: I shall see that Mem-
bers get copies of it,

ESTIMATES COMMITTEE
FORTIETH REPORT

Shri A, C. Guha (Barasat): I beg to
present the Fortieth Report of the
Estimates Committee on action taken
by Government on the recommenda-
tions contained in the 156th Report of
the Estimates Committee (Second Lok
Sabha) on the Ministry of Steel, Mines
and Heavy Engineering (Department
of Mines and Metals)-—National Mine-
ral Development Corporation Limited,
New Delhi,

STATEMENT RE. ECONOMIC
SITUATION

The Minister of Finance (Shri T. T.
Krishnamachari) : During the time that
I have been in charge of the steward-
ship of the Finance Ministry, I have
placed before Honourable Members a
number of proposals which have been
designed to promote economic growth,
1 believe, with social justice. But I
had not the opportunity of stating in
Parliament my views on the economic
trends and movements in the country.
Last week, the I.ok Sabha had occa-
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sion to discuss at considerable length
the document from the Planning Com-
mission on the Mid-term Appraisal of
the Third Five-Year Plan. My pur-
pose today is not to return to the
ground that has already been tra-
versed. I propose instead, if I may, to
think aloud on economic and financial
conditions in the country in recent
months and to share wilh Honourable
Members certain tentative and general
ideas on the course that economic
policy might take in the months ahead.

2. The economic situation, Sir, in the
country as it confronts us today pro-
vides, so to say, a mixed bag. Some
aspects of it are encouraging, others
are less so. In regard to our foreign
exchange situation, the position con-
tinues to be tight, though it may be
said that we have, by prudent
management, achieved a not too un-
comfortable balance.  Honourable
Members are aware that our foreign
exchange position turneqd difficult once
again last summer and we had to
renew our stand-by agreement with
the International Monetary Fund for

one more year. Fortunately, this
decline in reserves was arrested «
after August and it has not been

necessary for us to draw on the stand-
by so far. In fact, we have repaid
25 million dollars to the International
Menetary Fund. On tbe 6th Decem-
ber, 1963 the total foreign exchange
resources held by the Govern-
ment and the Reserve Bank of
India, amounted to Rs. 282 crores as
against Rs. 295 crores at the end of
March, 1963 and Rs. 2567 crores at the
end of August last. We might in the
coming months expect some further
improvement. Even so, we expect
that at the end of the current finan-
cial year the reserves would be of the
same order as at the beginning of the
year, i.e., about Rs. 300 crores or so.
At this level the reserves leave only
a very small margin for safety, and
we shall have to continue to be as
careful, as ever before, in the expen-
diture of our foreign exchange re-
sources. ’
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3. To a large exent, the satisfactory
position 'of our external account was
due toanimprovement in export earn-
ings during the first seven months of
the current fiscal year which were
higher than the earnings in the corres-
ponding period last year by about
Rs. 47 crores. The increases have been
largely in conventional items, While
this is reassuring, certain variations
in the sources of our invisibles cause
some concern and indicate that some
of the concessions that we have given
in regard to exports are being abu-
sed. We cannot afford to have our
efforts at increasing exports nullified
by decrease in our earnings from
invisibles. The position calls for
careful watch and scrutiny. A steady
increase in export-earnings must re-
main, for many years to come, a
matter of the highest urgency and
importance, and this urgency must be
reflected in all our economic policies,
be they policies pertaining to taxa-
tion, to controls, or to the relative
emphasis given to the different sec-
tors in the programme of develop-
‘ment,

4. Internally, Sir, the budgetary
outlook for the current year is not un-
satisfactory despite major concessions
in regard to the compulsory deposit
scheme, and the reduction on two
occasions in permium rates for the
Emergency Risks Insurance Scheme.

Net receipts under market borrow-
ings, as a whole, were somewhat
Jower than expected, and external

loan receipts are also not likely to
come up to earlier expectations.
Further, the large number of budge-
tary imposts introduced last year
have added to the cost of govern-
Tental operations, both normal and
those relating to our developmental
programmes. The Railways, for ex-
ample, will have to spend more this
year as a result of the additional im-
posts as well as increases in the price
of coal and steel. What is true of
Railways is also true of other pro-
grammes undertaken by the Centre
and the States. As Honourable
Members arc aware we have already
agreed to increase Central assistance
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situation
to the States for the Plan this year
by Rs. 50 crores partly in response to
the rise in costs and in part to enable
the States to undertake additional
programmes in the vital fields of
agriculture and power. An extra
provision for the Industrial Finance
Corporation and the Industrial Credit
and Investment Corporation of India
will be made to enable these institu-
tions to play a more active part in
stimulating worthwhile investments
in the private sector.

5. The shortfall in capital receipts
and the additional items of expendi-
ture to which I have referred will be
off-set to some extent by an improve-
ment in tax revenues. In regard to
indirect taxes, the buoyancy witnes-
sed earlier this year is not likely to
be maintained, but, on the whoie, we
might expect to exceed the estimate,
or at least to break even. In regard
to direct taxes, it is expected that
there would be a significant improve-
ment mainly because of the more in-
tensive  collection drive. Besides,
receipts under small savings have also
shown a marked improvement this
year and it is not unlikely that the
total collections might exceed the
budget estimate of Rs. 105 crores for
the country as a whole. On a rea-
listic basis, we must also reckon with
some shortfalls in expenditure.

6 $hltogether, taking account of all
the factors that I have mentioned, the
overall budgetary deficit for the cur-
rent year should be lower than the
figure of Rs. 181 crores that was
originally budgeted for. Wsven so, ‘fu
would, in all prdbability, be appre-
ciably higher. ‘han the deficit last
year. Horwourable Members will
agree tha*. in the present situation, in
which tnere is considerable concern
in regwrd to rising prices, there is no
scopes for complacency in the matter
of deeficit ﬁnancingjﬁ

;7. 1 am well aware that in this field
pf budgetary policy, we are passing
yhrough a particularly difficult period
this year. Substantial additional
taxation had to be imposed to meet
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the needs of defence and development
precisely at a time when there was a
significant decline in agricuitural pro-
duclion and consequently a spurt in
the prices of several basic necessities.
The juxtaposition of these three fac-
tors has inevitably added to the hard-
ships that were implicit in the higher
requirements of defence and develop-
ment. We have endeavoured to res-
pond to the difficulties created by the
combination of lower production,
rising prices and higher taxation by
some measure of relief through the
modification of the compulsory de-
posit scheme. But in view of the
overall budgetary position for the
current year as I have already out-
lined, there is little scope for any
further relief. Nevertheless, in view of
business conditions in the country
and the fact that we have already
collected a substantial amount under
the Emergency Risks Insurance
Scheme, Government have decided
that for the coming quarter, namely,
January-March 1964, there shall be
no collections of premium under this
particular scheme, The Emergency
Risks Insurance Scheme must neces-
sarily be continued as long as the
potential threat to the country re-
mains. And let on one under-rate it.
It is my intention, however, to an-
nounce from quarter to quarter the
premiums to be paid under this
scheme in the light of the circums-
fances existing at the time.

8] As Honourable Members are
aware, the two related problems
which have caused us a good deal of
concern in recent months are those of
rising prices and an inadequate rate
of growth. Over the first two years
of the current Plan period, the gene-
ral level of wholesale prices in the
country had remained substantially
unchanged. The small decline in the
first year was offset by a correspon-
ding rise in the second year of the
Plan. During the current year, how-
year, there has been a more or less
persistent upward pressure on prices
particularly of rice and sugar. On

DECEMBER 16, 1963 Re. Economic Situation 4884

the whole, the outlook for agricultural
production in the current season is
better and this has begun to be reflec-
ted in the trend in wholesale prices
in recent weeks. Seasonally, the
price situation should show some
improvement around this time of the
year in any case. It would, however,
be a mistake to allow any sense of
complacency to develop as a result of
a seasonal fall in prices.j

9. Given the improvement in crop
prospects this year it should be pos-
sible, by intensified measures of pro-
curement as well as regulation of
wholesale trade, to maintain the price
situation under reasonable control.
This would need both Government
and people taking a long range view
of the problem of prices and cost of
living. Equally, we must be prepared
for the injection of a large degree of
discipline into our economic system.
Taken separately, the safeguarding of
the interests of any distinct group or
class of people appears reasonable,
but when synthesizing various group
and class interests and fitting them
into the national interest it is inevi-
table that Government will have to
call for sacrifices from all sectors of
the population. When we speak
about control of strategic points of
the economy, we have to take into
account not merely the interests of
the producers, but also those of the
consumers, nay even the interests of
industry which consumes some of our
cash crops. It is only when we are
able to recognise that for every
question, there is another point of
view that has to be accommodated to
some extent that we could progress
further in the direction of establishing
stable prices for the benefit of the
community as a whole. This is a task
which faces the Government today
in all its grimness. The problem
cannot be solved by Government
alone without substantial assistance
and support from Parliament and the
public.

10. In the ultimate analysis, how-
ever, our success in dealing with our
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basic economic problems, be they
problems of improving our balance of
payments position, or of maintaining
a degree of stability in prices, or of
raising resources for the Plan, will
hinge on the success that we achieve
in stimulating and sustaining produc-
tion and productivity. I, for one,
would not deny that in a developing
economy, characterised Ly scarcity of
resources all-round, there is a conti-
nuous need for a measure of restraint
on consumption and on less essential
investment. At the same time, no-
thing could be more short-sighted
and self-defeating than the assump-
tion that, no matter how big the prob-
lem in terms of the resources we
need, it can be soived by policies of
restraint. In a rich country trying to
correct minor and temporary im-
balances in the situation from time to
time, restraint may wel] be the key-
note of economic policy. Even in
such countries, there is considerable
doubt nowadays whether policies
which seek to emphasize curtailment
of demand, rather than augmentation
of supplies, are really well-conceived.
In our situation where a large section
of the people are living cn sub-
marginal levels and where there is
considerable leeway to be made in
raising production, our fundamental
approach to any imbalance or shortage
can only be in terms of ending this
shortage or imbalance at higher levels
of supplies rather than in terms of
greater and greater restraint on de-
mand. Let me repeat Sir, that I do
not dispute the necessity of a measure
of restraint. Much less do 1 plead
for a complete abrogation of regula-
tion or of a sense of priorities. But
I have no doubt whatsoever that we
shall succeed in solving our complex
and difficult problems only in so far
as we succeed in fixing our eyes stea-
dily on expansion and higher pro-
duction even as we seek to contain
demand within reason at any given
time.

11. Honourable Members are aware,
we have, of late, taken a number of
measures to stimulate economic acti-
vity in the country. The Reserve
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Bank has announced that it will en-
sure that credit for all legitimate
purposes is available in the current
busy season. But it is not our inten-
tion to usher in an era of cheap
money policy in the country. For a
country like India where capital is
scarce, the accent of monetary and
credit policy must necessarily be on
realistic rates of interest which re-
flect adequately the real cost of capi-
tal to the economy. At the same
time, the supply of credit should be
adequate to meet the needs of growth.
I do not propose to go at any length
here into the various other measures
that we have taken to stimulate the
growth of savings and to provide a
better flow of medium-term and long-
term finance for industrial develop-
ment. I would only say that the en-
largement of resources of the Indus-
trial Finance Corporation and the
Industrial Credit anq Investment
Corporation of India, the establish-
ment of the Unit Trust, and the legis-
lation which I intend to introduce for
the setting up of a Development
Bank, are all designed to strengthen
the present institutional framework
for meeting the legitimate financial
needs of industry.

12. While considerable attention has
rightly been focussed, of late, on the
need to increase agricultural produc-
tion, we should not lose sight of the
fact that industrial production also
needs to be increased at a much
faster rate than has been the case go-
far. The rate of increase in industrial
production during 1962-63 was some-
what higher than in 1961-62. Indi-
cations, however, are that even with
improvements in a number of direc-
tions, the rate of increase in industrial
production during 1963-64 will be of
the same order as in 1962-63, i.e.,
voughly 8 per cent or so. I do not
wish to go into details here about
production trends in different indus-
tries. Basically, I think, the situation
that confronts us is very clear,
namely, that unless industrial invest-
ment in a number of vital sectors is
increased as quickly as possible, and
unless production in some of the im-
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portant consumer goods industries,
such as, cotton textiles and sugar,
picks up to a significant extent, it
will not be possible for us to achieve
an overall rate of growth in indus-
trial production of the kind that we
urgentiy need.

13. Speaking on this supject of
growth on the All India Radio on the
t1th of October last I had mentioned
thait it was my intention to review
the present fiscal and related policies
with reference to the immediate needs
of the economy as well as the re-
-quirements of growth and social jus-
tice in the years to come. Honour-
abie Members would appreciate that
this is not the occasion to announce
any changes in the fiscal system.
Around this time of the yvear it is
customary to review the budgetary
policy departmentally in the light of
the requirements for the coming year
and the emerging conditions in the
economy. In the nature of things
this examination of budgetary policy
cannot be conducted in the full glare
of publicity. At the same time, there
is, I think, a certain advantage in
taking Parliament and the people at
large into confidence upto a point,
well before the finalisation of the
Budget proposals. As I mentioned at
the outset, it is primarily with this
purpose of doing a certain amount of
loud thinking that I have craved the
indulgence of your time and attention
today.

14. The budgetary outlay next year
wili inevitably be considerably higher
than during the current year. Given
the continuance of the emergency
and the threat to our borders, of
which 1 see no visible signs of abate-
ment, there cannot clearly be any
question of slackening our defence
effort. On the other hand, the Plan
outlav next year will have to be sub-
stantially larger. We are currently
having discussions with State Gov-
ernments on their plans for 1964-65
and indications are that Central assis-
tance to tha States next year for their
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plans will have to be significantly
larger than in the current year. The
outlay on the Centre’s plan next year
will also have to be higher,

15. A certain order of increase im
non-plan expenditure is also inevi-
table. As Honourable Members are
aware, we have already taken a few
measures to enlarge the area of social
security. It is Government’s intention
to extend these measures to the
maximum extent possible consistent
with our ability to find the additional
resources. This too, whiie conferring
a direct benefit on the people, will
impose an additional claim on public
resources.

16. To a certain extent the increase
in expenditure, both plan and non-
plan, would be offset by growth in
normal tax revenues and by greater
utilisation of external assistance as
the projects for which such assis-
tance is earmarked begin to get com-
pleted. On the other hand, while it
should be our endeavour to increase
receipts from small savings even
beyond the satisfactory levels for the
current year, it will not be prudent,
in the light of this year’s experience
and the requirements of the rest of
the economy for funds, to plan for
any significant increase in the resour-
ces to be raised by market borrowing
There is also no question of taking
the lid off deficit financing at a time
when the utmost vigilance is required
on the price front.

17. I think it will be clear from
what I have said that given the im-
peratives of the situation, the need
for increasing the pace of mobilisation
of resources remains as insistent as
ever. In short, in any review of
fiscal policies, the primary emphasis
has to be on such forms of modifi-
cation and rationalisation of the tax
system as are calculated to improve
the performance of the economy with-
out disregarding the need for raising
resources on an adequate scale, The
relevant question before us, there-
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fore, is whether there is any scope
for making such changes as would
stimulate savings, investment and
production and thereby contribute
even more to the buoyancy of public
revenues than the present taxation
system does.

18. Honourable Members would re-
«all that on a number of occasions I
have referred to the prevalence of
unaccounted money in the economy.
It is a curious paradox of owr situ-
ation that, whiie money for worth-
while investments and public pur-
poses is in short supply, there is a
great deal of wunaccounted money
circulating in the economy in search
of further undercover gains. What
is even more important, the social
evil inherent in tax evasion gets
doubly compounded as it necessitates
greater and greater tax burdens on
those who are law-abiding. Perhaps
the 'most important problem that
faces us in regard to fiscal reform is
that of devising astute and stringent
measures to meet the evil of this tax
evasion so that it might be possible
‘to distribute the burden of taxation
more justly and more evenly between
different individuals in the same or
similar walk of life. We have
thought too exclusively of social
justice as justice between different
classes or sections of the community
and not enough of the injustice in-
herent in tax evasion as between the
different members of each class or
profession and as between the honest
‘tax-payer and the dishonest evader.

19. Another avenue which f think
we need to explore is that of sur-
pluses from public enterprises. It has
been common knowledge for some
time that the returns of investment
in the public sector have not been
commensurate with what we should
-expect from it. The mid-term review
also brings out-the fact that, while
we are likely to exceed the target of
additional taxation by a substantial
margin, surpluses from public enter-
prises are not likely to come up to
woriginal expectations. There may be
many unavoidable reasons for this

1797 (Ai) LSD—S5.

into which we need not enter here.
The fact, however, remains that the
public sector cannot hope to play a
dominant part in the development of
basic industries, transport and power
and the like unless our massive in-
vestments in these fields begin to earn
a more reasonable rate of return.
Over the years to come, we shall
have to rely relatively more on the
profits of public sector enterprises
than o:. (1xation for meeting our needs
if a proper balance between the two
is to be kept. It may well be that
profits of public sector enterprises can
be raised in part at any rate, only by
adjustment in their pricing policies.
If so, we must be prepared {o make
the adjustments promptly. It is a
major question for consideration whe-
ther such adjustments in pricing poli-
cies are not to be preferred to addi-
tional indirect taxation on commodi-
ties in the production of which society
at large is already earning a reason-
able overall return.

20. The question of pricing policy
and controls has rightly received a
great deal of attention in recent
months. It has often been said, for
example, that the growth of the eco-
nomy is hindered by controls that we
maintain at present on a large num-
ber of commodities.” A measure of
control is undoubtedly necessary, nay
even imperative, in a planned eco-
nomy, particularly in regard to those
basic items which are in short sup-
ply and where there is danger of
monopolistic exploitation, At the
same time, controls in their actual
implementation often impede the ope-
ration of those very forces which
might make for the elimination of
the shortages and introduce some
degree of competition. It is for this
reason that we have been reviewing
the operation of controls over a num-
ber of sectors in the economy for some
time now. We have come to the con-
clusion that gradual and orderly re-
laxation of some of the controls would
be in the interest of stimulating eco-
nomic growth. Government have ac-
cordingly decided to abolish the pre-
sent controls over the price of 18
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commodities, viz,, rayon yarn, staple
fibre, caustic soda, soda ash, hydro-
chloric acid, chlorine, calcium carbide,
bleaching powder, chilean nitrate,
muriate of potash, sulphate of potash,
washing soap, tyres and tubes, sheet
glass, paper board (but not paper)
and natural rubber.

21, As Honourable Members are
aware, we have appointed at present
a Committee to examine the present
procedures in regard to licensing of
industries, the grant of capital goods
licences, the control over capital
issues and similar other controls which
affect the expansion of the private
sector. Pending full enquiry by the
Committee and in the light of our ex-
perience, we have decided that under
the Industries (Development & Regu-
lation) Act, the limit for exemption
from licensing which was raised to
Rs. 10 lakhs in 1960 will now be rais-
ed to Rs. 25 lakhs. Correspondingly,
the exemption limit for purposes of
the capital issues control is also be-
ing raised from Rs. 10 lakhs to Rs. 25
lakhs. In general, in the administra-
tion of all controls, including permis-
sions for intercorporate investments,
we shall be guided mainly by the
need to promote the growth of essen-
tial industries. I hope that, quite
apart from freeing a significant area
of industria] investment from these
requirements, the proposed change
will also make it possible to deal with
those cases which would still require
a licence or sanction, with greater
speed and efficiency.

22. In announcing these changes I
should like to make two things abun-
dantly clear. Firstly, in our present
foreign exchange position, we cannot
relax the scrutiny over import of plant

and machinery associated with any
jinvestment however small, In sanc-
tioning licences for the import of

capital goods, therefore, Government
will continue to have the utmost re-
gard for the essentiality of industry
and other relevant factors. I should
also like to make it clear that even
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after this liberalisation no one should
put up industries which would need
steady supplies either of imported
raw materials or of indigenous raw
materials which are in acute shortage
and the distribution of which is con-
trolled by Government. The relaxa-
tion I have announced is therefore
intended to simplify and expedite the
present licensing procedures and to
give a fillip to the setting up of indus-
tries with indigenous equipment and
using indigenous raw materials which
are in short supply.

23. I venture to think that the steps
we have taken and are now taking
would help to lift the economy to a
somewhat higher level of effort and
enterprise than has been the case for
sometime in recent past. At the same
time many more things will need to
be done. My tentative thinking on
the state of the economy and budget-
ary problems for the coming year
will, I hope, help stimulate thought
and informed discussion on these
matters of vital public importance.

vShri Nath Pai (Rajapur): Sir, may

1 point out that the order paper which
was circulated to us stated that after
Shri Guha, a statement was to be
made by Acharya Kripalani. I know
it is up to you to allow, but even the
Finance Minister cannot take this
House by surprise, particularly when
he is going to make so major astate-
ment which appears to me to supple-
ment what he said during his inter-
vention on the Plan debate. Perhaps
it was the anticipated statement of the
budgetary and fiscal policies of the
Government. His plea was that he
was doing some loud thinking. So
far as that is concerned, I am one who
likes to encourage more of it on the
part of some of his colleagues. If it
is loud thinking, we welcome it but
we expect that such things should be
included in the Order Paper that is
circulated. That procedure should
normally be adhered to. The House
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Shri Hari Vishnu Kamath (Hosh-
angabad): May I invite your atten-
tion to rule 372. That rule does per-
mit the Minister to make a statement
in public interest with your consent.
I am very well aware of that rule.
But the normal practice has been that
when a Minister makes a statement
of this importance, reading of which
has caused him considerable eye-
strain apparently such statement
should have figured in the Order
Paper. Due notice should have been
given to the House, I am sorry that
this practice has been deviated from
in this case. I hope you will now so
arrange that the statement will be
circulated as soon as possible to the
Members of the House.

Mr. Speaker: In fact, strictly, there
is no point of order on which I have
been called upon to give any ruling.

~/Bo far as ministers’ statements are
concerned, if they get my permission
and inform me beforehand and send
me also a copy, I can allow them.
My permission was asked for and I
allowed that. Sometimes, important
statements are to be made without
previous intimation also. There is
some urgency, some importance which
requires that they should make these
statements at shorter notice.  When
I got that I had entered it in my own

note, though it had not been
notified to the hon. Members.
There is mnothing extraordinary

that has happened. Many a time
we have done so and we are doing it.
That procedure is probably advisable.
Sometimes they have to make those
statements/ (Interruption).

Shri Nath Pai: We bow to your
ruling and I agree with you that
broadly speaking it may be in accor-
dance with the rules of procedure,
but, nonetheless, I would like to re-
emphasise thjg aspect and would res-
pectfully draw your attention to this:
this statement is the product of a
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1f long-thought-out process of thinking.

It was not something that came sud-
dently. It was not an event which
was not expected by him. He and
the Government definitely knew it and
he was working on it. It is a major,
important statement. We would like
to be warned, so to say, that such a
statement would be made by him
because we can get an opportunity to
discuss it. (Interruption).

Mr. Speaker: That is a second thing
altogether.

Shrimati Renu Chakravartty (Bar-
rackpore): On matters which require
an immediate statement in the House
and which may have to be kept secret
before it is announced on the floor of
the House, your discretion is always
there. This is a long, major statement.
I think my hon. colleagues were right
in asking why such an item did not
appear in the Order Paper for today.
It is a long, well thought-out written
statement and it is a major  policy
statement, It is an innovation; it may
be a good innovation, but why it
should not be put on the Order Paper
is not clear to me.

Then, I want to know why the fact
that Shri Kripalani is going to make a
personal statement has come up on the
Order Paper. It is a statement which
he has already clarified on the floor of
the House at that time when Shri
Ansar Harnavi spoke. (Interruption)
How does this come on the Order
Paper today? That is another point
which I would like to have clarification
upon,

Mr. Speaker: The hon. Member has
mixed up two things.

Shri Prabhat Kar (Hooghly): So far
as the statement is concerned, I think
we shall be supplied with copies.

Mr. Speaker: Copies would be sup-
plied. Now, the point is, it is for the
executive Government and the Minis-
ter particularly to consider whether
really he feels that there is something
secret about the statement which he
will make on the spur of the moment
in the House. I was informed that it
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[Mr, Speaker]

wag a secret statement and that the
contents of the statement are being
treated secret. 1 was informed about
that, I could not question it. (Inter-
ruption). Order, order. It is for the
Minister in charge to consider about
it. That has been done. It is quite
in order. That ought not to be ques-
tioned.

Shri Hari Vishnu Kamath: May we
have an assurance that this will not
be a precedent for the future?

Mr. Speaker: No assurance; perhaps
it may have to be done many a time.

12.43 hrs

STATEMENT BY MEMBER

Mr. Speaker: Shri J. B. Kripalani. He
might sit and speak. Let us hear
him patiently.

Shri J. B. Kripalani (Amroha):
Mr. Speaker, Sir, I thank you for
the facility that you have allowed
me, to sit and speak.

12:43 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

The day after the discussion on the
no-confidence motion of October last
was over, I wanted to raise in the
House a matter of public importance
connected with the integrity of the
Members. But I was taken ill. It is
only now that the doctors have ailo-
wed me to do some of my normal
work. I therefore, take the first

’

opportunity to raise the issue.

I was aocused during the debate of
using Gandhi Ashram funds for my
election. It was also said that I had
defalcated lakhs of rupees given to me
by the Dalai Lama for the relief of
the Tibetan refugees. 1 denied these
charges. But that was only word
against word. I feel that if serious
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charges are levelled by Members of
this august House against their
colleagues, these charges must be
investigated. I therefore request you
either yourself to institute an enquiry
into all these charges or appoint a
committee o one or more Congress
Members of this House to do so. It
will not be difficult to find the truth.

So far as the Ashram funds are
concerned, they are deposited in one
or two banks. It can easily be as-
certained if any account of the
Ashram stands in my name even
though I was its director. If I cannot

draw money from the banks I can
only get it in collusion with the
Secretary of the Ashram, Shri

Vichitra Narain Sharma, He 1is a
Congressman of 43 years' standing
and was a Minister in the Uttar Pra-
desh Cabinet for 12 years. Enquiries
can be made from him. He is
not likely to ailow an Opposition
candidate to wuse public funds at
his disposal. The Ashram accounts
undergo a double audit: one internal
and the other instituted by the Khadi
and Village Industries Commission,
for the Ashram has received from it
a large amount of money as loan.

The second charge whether any
money was given to me by the Dalai
Lama for the relief of the Tibetan
refugees can also be easily verified
by writing to him and asking him if
he has ever contributed any furds
whatsover either to the Tibetan Re-
lief Committee or to me personally
for relief work. If he has given money
he will naturally be anxious to know
what has happened to it. Whether any
funds were given by him for relief
to the Committee can also be ascer-
tained from the treasurers of the
Relief Committee. For years, Shri
Morarka, a Congress Member of this
House, was the treasurer. Recently,
another hon. Member of the House
Shri Kamalnayan Bajaj, who was
for many years the treasurer of the
Congress Party, is the treasurer.
Their evidence may be taken. Further,
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the Tibetan Relief Committee was
formed by the AI.C.C. as an all-party
Committee, and one of its former
General Secretarics and several
Congressmen were its members, Also
a high officer of the Foreign Depart-
ment has always been its member or
an invitee to all its meetings. Copies
of all the important correspondence
are always sent to the Foreign De-
partment.

Public men must not only be
honest but also appear to be honest.
They must be like Caesar’s wife; nay,
even more, because Caesar’'s wife was
not above suspicion.

Then a Member of this Hous: be-
longing to the fair sex treated
me unfairiy. She said that Ash-
ram workers were coerced to
work for me in the elections,
on pain of being deprived of their
livelihood, in spite of the fact that they
were in sympathy with the Congress.
Pcople are not coerced to canvass
votes. If they are, they are likely to
work against those who coerce them.
I challenged her  statement, The
charge may also be investigated by
vou or the Committee I have sug-
gested.

If these Memmbers cannot prove their
charges, the least they can do js  to
withdraw them. If they do not, they
will be casting doubts not only upon
my honesty but on the working of
the institutions that have for years
been doing philanthropic and chari-
table work and enjoving the confi-
dence of the people and they will also
be lowering the prestige of this august
House. Such charges involve the pri-
vilege of the House. If because some
Member of the Treasury Benches,
present or past, is criticised and as a
result, wild charges are brought
against the critic, the Members may
be afraid to do-their duty by the
public.

Sir, as these defamtory gstatements
were made on the floor of the House,
under its privilege, my remedy can lie
only with you and with this House.
Thank you.
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Shri Hari Vishnu Kamath: I hope
some action will be taken ag suggest-
ed by my hon. friend.

Shri Ansar Harvani (Bisauli): Sir,
I have the greatest respect and admi-
ration for Acharya Kripalani. I belong
to that generation which was inspired
by him and men like him to join the
national movement and suffer and sac-
rific for the freedom of our country.
In fact I am nearer to him than to
many Members on my own gide, who
had not joined the freedom struggle.
When I spoke on August 21st  and
22nd, in defence of the Government
headed by our great Prime Minister,
I spoke with a full sense of responsi-
bilitv. My allegations ugainst Acharya
Kripalani in reply to his wild remarks
agains tthe Congress Government were
based on facts which  were to my
knowledge. All that T have said, I
have said in good faith and I still stand
by them. (Interruptions).

Shri Hari Vishnu Kamath (Hosh-
angabad); That air must be cleared.

Shri Hem Barua (Gauhati): A com-
mittee should be appointed i media-
tely.

Mr. Deputy-Speaker: Futher consi-
deration of the following motion , . .

Shri Nath Pai (Rajapur): Sir, may
I seek your protection and guidance?
This is a matter that does not con-
cern the two individuals who have
taken part in ‘making statements. It
touches upon the integrity of the whole
House and the modes we are going to
set up. May I reiterate the sugges-
tion made by Acharya Kripalani that
you will have to look into this matter?
Here Acharya Kripalani has all the
evidence that he could muster and
seeks protection, because it js his in-
tegrity that has been challenged. But,
Sir, in a remote manner it is the inte-
grity of the whole House that is in-
volved. If Mr. Harvani is going to
insist—he has every right to do so I
think—that he has acted in good faith,
the only remedy that remaing to us,
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[Shri Nath Pai]
because we want to shield our own re-
putation, is that you look into the ques-
tion of appointing a committee, If we
do not do that, I think we shall have
miserably failed in our duty.

M. Deputy-Speaker: Both the state-
ments are now on record. If the hon.
Members wants any further action to
be taken, they are at liberty to
make any motion to the House.

Shrimati Subhadra Joshi (Balram-
pur); May I say . . .

Mr. Deputy-Speaker: Nothing more
now, further consideration .

Shri J. B. Kripalani: May I sug-
gest this is not fair to me? Either
you say that no commitee will be
appointed and nothing will be done
and those charges will remain in the
debates of the House or something
should be done.

Mr. Deputy-Speaker: If any action
has to be taken, the hon. Member
will have to make a motion. They
know the rules.

Shri Nath Pai: Before the hon.
Prime Minister leaves, may I make
an appeal to him as Leader of the
House that this matter need not be
treated as a party mater so lightly,
involving the integrity of two indi-
viduals? This is of the greatest
importance to all of us. We have to
evolve a proper procedure. (Inter-
ruptions).

Mr. Deputy-Speaker: Order, order
1 am saying that hon. Members are
at liberty te table any motion.

Shri Nath Pai: As Leader of the
House, the Prime Minister has a
responsibility in this matter.

Shri Hem Barua: As Leader of the
Xause, he should say something.

Mr. Deputy-Speaker: Unless there
is some motion before the House

.. . (Interruptions).
Shri Hem Barua: It is a very

strange thing!
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Shri Nath Pai: Why have the insti-
tution called Leader of the House if
we cannot get any assistance from
him?

Mr. Decputy-Speaker: 1 am saying
that the hon. Members are at liberty
to table any motion according to the
rules. The Speaker will certainly look
into it.

Shri M. R. Masani (Rajkot): Would
you admit a motion now, Sir? Would
you allow us to move a motion just
now?

Mr. Deputy-Speaker: Not now.
Notice will have to be given and the
Speaker will have to take action on
it.

Shri Surendranath Dwivedy
(Kendrapara): We had no notice that
Mr. Harvani was also going to make a
clarificatory statement. The matter is
before the House. Acharya Kripalani
has made a suggestion. He stands by
his previous allegations. I think ths
matter is before the House. The
Leader of the House is there. We may
appoint a committee here and now.

This may be taken as a formal
motion.
Mr., Deputy-Speaker: That is not

the way we have to proceed. I am
suggesting to hon. Members that they
are at liberty to make any motion.

Shri Nath Pai: The Prime Minister
1s always quick on his lags whenever
anything happens, but now .

Shri Radhelal Vyas (Ujjain): He
has also raised the question of
privilege, Sir.

Shri Bade: On a point of order,
Sir. Mr, Nath Pai has moved the
motion now,

Mr. Deputy-Speaker: Due notice

has to be given of the motion.

Shri Hem Barua: Why this silence
on the part of the Prime Minister?

Mr. Deputy-Speaker: I am not
calling on the Prime Minister to make
any statement. He is not concerned.
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Shri Hem Barua: When the Prime
Minister does not say anything, it is
a reflection on him also. He is a
silent party to this. (Interruptions).
We would request the Prime Minister
to make a statement on the floor of
the House in all sense of justice.
(Interruptions).

Shri Tyagi: It is neither that party
nor this party. It is a case of two
individuals,

Some Hon. Members: No, no.
Mr. Deputy-Speaker: Order, order.

Shri H. P. Chatterjee (Nabadwip):
It is not between two individuals. The
Prime Minister is the Leader of the
House and he should answer it. He is
silent. He is failing the country.

Mr. Deputy-Speaker: Order, order.
When I am standing, hon. Members
should sit down.

Shri H. P, Chatterjee: Charges have
been given and he is silent. Why
should he be silent?

The Prime Minister and Leader of
the House (Shri Jawaharlal Nehru):
I am really surprised at the way some
hon. Members opposite are excited
about it and repeatedly point to me.
This is the first time I have heard
about it. I have listened to the state-
ment of Acharya Kripalani, 1 do not
know; I cannot immediately suggest
something. If something is put for-
ward, we can consider it, I am sure
the Speaker will consider what is
being said and will propose some-
thing,

Mr. Deputy-Speaker: That is what
I said.

Shri Hem Barua: Is it not crystal
clear to you, when you compare the
two? From the statements, can’t you

understand what is the motive behind
it?

Mr. Deputy-Speaker: Order, order;
the Prime Minister is on his legs,
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Shri Hem Barua: He is an intelli-
gent man and he should understand.

Shri Jawaharlal Nehru: The hon.
Member may be very well-known,
very much admired, etc. But as Mr.
Tyagi said, it is a matter between
two persons.

Shri Hem Barua: It is not.

Shri H. P. Chatterjee: You are
protecting that Member.
Shri Jawaharlal Nehru: The hon.

Member opposite is much too excited.
I do not know whom I am protecting
and why I am protecting. I am
merely saying that this matter has to
be considered by the Speaker and
whatever he suggests, he will place
before the House and the House will
determine what should be done, I
cannot straightway say anything.

Mr. Deputy-Speaker: That is what
I suggested earlier. Hon. Members
will make a motion and the Speaker
will certainly consider it.

Shri M. R, Masani: I think the
Prime Minister has put it quite
correctly. What he said is that it is
for the Speaker to consider and take
the initiative. It is not necessary for
Members to be forced to make a
motion. We will be grateful if the
Chair, as the guardian of our privi-
leges and our honour considers
Acharya Kripalani’s request and takes
a decision on it. I would request you
to convey it to the Speaker.

Mr. Deputy-Speaker: I will convey
this to the Speaker to consider it,

Shri J. B. Kripalani: May I say a
word?

Mr. Deputy-Speaker: I ‘hink the
matter is closed now. The ‘peaker
will certainly consider all the state-
ments made on the floor of the House.

Shri J. B. Kripalami: The Prime
Minister has said that he agrees with
our friend Shri Tyagi that it is a
question between two Members.
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I have made it very clear in my
statement that it is a question of
public institutions and also a question
of the privileges of this House.

Shri Tyagi (Dehra Dun): What 1
wanted to say was that Shri Kripa-
lani’s complaint is against an indivi-
dual Member of this House, not
against the party as a whole. The
hon. Member has not spoken on behalf
of the party as such. An allegation
is made by a Member, which is
refuted. The Member insists that his
allegation stands. So, Sir, the case
is there for you to decide. What I
want to say is—and the Prime Minis-
ter has made it clear—please do not
take it that the party as such has
accused; nothing of that sort. It is a
case between wo individual Members.

13 hrs.

Shri Hem Barua: Ie does not
reprcsent you, that is what you say?
(Interruptions).

Shri Hanumanthaiya (Bangalore
City): Kindly permit me to say a
few words, This has ariscn for the
first time. 1 am one with hon. Mem-
bers on my right that the prestige of
the House shou!d be safeguarded, but,
at the same time, they must realise the
implication of their demand. Today
if you give authority to the Prime
Minister or the Speaker to institute
an enquiry straightway, you yourself
would later say that they manoeuvr-
ed to institute an enquiry in regard
to a Member whom the Speaker or
the Prime Minister did not like.

An hon. Member: No, no.

Shri Hanumanthaiya:
quiet.

Please keep

So, the ruling that you have given
guarantees the rights and privileges
of the House in g perfect manner,
because a Member must be tried by
his colleagues; not by an individual,
whether it is the Speaker or the Prime
Minister. Therefore, when you make
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a proposition that the House must
approve of a particular procedure
regarding the institution of an en-
quiry, then full protection is guaran-
teed to the rights and privileges of
the Members. I want hon. Members
to appreciate my point of view that
in our anxiety to get the enquiry
made, or investigation started, we
should not unwittingly hand over our
rights to an individual so that he may
do whatever he likes. Thercfore,
please sponsor a proposition in that
way. We arc here to support you.

Shri HMarish Chandra Mathur rosc—

Mr. Depuiy-Speaker: I think it
should be treated as ciosed.

Shii  Ilarish  Chandra  Mathur
(Jalore): I think it is a very scrious
matier which affects  every  sitting

Member of this Hou. 2, There is great
force in what  Shri Hanumanthaiya
said, but I wish to add sometlhing
more. 1 wish to remind you thut
when certain wild allegaticns were
made by Shri Bagri on the floor of
this Iouse against Shri Humayun
Kabir, it was the Speaker who suo
motuw wanted to get into the matter
and wanted Shri Bagri to substantiate
the allegations, He tock the initictive
in this matter, If any member feels
strongly about it, as Shri Humayun
Kabir did when wild allegations were
made against him, it is for the
Speaker to take action, as he did on
the previous occesion, when he took
upon himself the responsibility to
see whether there was a prima facie
case or not and then asked the House
to proceed in that manner., So, the
Prime Minister does not come into the
picture. He owes no reponsibility in
this case, It is not a party case. It
is not Congress Party any other
party, accusing each other. It con-
cerns the entire House and the pro-
cedure of the Hous~. There is a
precedence in this matter where the
Speaker took the initiative on his
own. When I went to his Chamber
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at that time, he told me “I do not like
wild allegations to be made on the
floor of this House and they go un-
challenged”. If any particular Mem-
ber takes exception to the remarks
that have been made by another Mem-
ber, certainly, you can expect from
the Chair that prima facie an enquiry
will be made into it, then the Hous=
will be taken into confidence and
something will be done about it so
that in future no wild allegations arc
made either by this side or that sid

Some Hon. Members rose—

Mr, Deputy-Speaker: I am not
allowing any further statements,

Shri Harish Chandra Mathur: I
only wanted to quote the preccdent.

Shri D. C. Sharma: Sir,
submit......

may I

Mr. Deputy-Speaker: I am not going
to allow a discussion.

Shri D, C. Sharma: But, Sir, you

have given opportanity to some Mem-
bers.

Mr. Deputy-Speaker: Shri Sharma
will please sit down. The question
is under what rules the enquiry has
to be made. The Prime Minister has
suggested, as T have suggested earlier,
that a motion may be made. It will
strengthen the hands of the Speaker
also. All the discussion that has
taken place will be considered by the
Speaker and he will take whatever
action is necessary to be taken,

Shri M, R, Masani: May I plead

that. you should not press for a
motion? Let the Speaker consider
this question.

Mr. Deputy-Speaker: All right.

This question will be considered. Now
we will take up the next itemn.
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COMPANIES (AMENDMENT) BILL-
—contd.

Mr. Deputy-Speaker: The House
wil now tako up further considera-
t.u of the Companies (Amendment)
Bill, as reported by the Select Com-
mittee. One hour and fifty-five
minutes remain. Only ten minules
for each Member,

Shri Heda (Nizamabhad): Mr.
Deputy-Speaker, before I give my
support to this Bill I would like to
welcome the policy statement made
by the Finance Minister, I am happy
to note that a number of Members
have also welcomed it. I welcome
his radio speech in last October and
1 hope he will continue this mnew
method and thereby take the House
and the nation into confidence and
give them some indication of the stale
of affairs of our economy, I would
only say that he should use a langu-
age which is more understandable to
the common man.

Coming to the Bill, within the
limited time at my disposal, I will
take one or two points, The first
point, which is the major and most
controversial  point, is regarding
clause 5. The Finance Minister in his
statcment has mentioned that the
implication of this clause, on which
there is a controversy, is very much
limited. If I may be allowed to
read out a few sentences from his
speech, he says:

“It has been mentioned to me
and there has been some discus-
sion outside about this particular
clause whether the intention of
the Government 1is to include
loans issued by corporations over
which Government has control,
like the IFC and so on, I may
at once deny that there is any
such intention, The loans that
are sought to be covered by this
provision are loans directly given
by Government and it is not
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even expected to include the
loans given by the National Ship-
ping Board for the purpose of
encouraging shipping industry in
this country. In fact, according
to the information that 1 now
possess, the total number of
loans covered by this provision
-would be five, of which one hap-
pens to be a company in which
Government have partnership of
50 per cent—OQil India. One
happens to be a very small com-
pany where four lakhs of a five
lakhs loan has been repaid. An-
other happens to be a loan of
Rs. 13 crores of which possibly
Rs, 50 lakhs have been paid.
“That leaves only two steel com-
panies as the major concerns to
have taken a loan from the Gov-
.ernment to whom this clause
might apply.”

‘Though the Minister has referred to
direct loans by the Government and
interpreted the clause as such, if you
look at the clause, as it is at present
worded, it does not necessarily bear
_out that interpretation. Therefore, I
-would suggest that he should come
forward with a suitable amendment
so that there is no suspicion or doubt
or any other interpretation and the
intention of the Government is made
amply clear. Since the term used in
the clause is “Government loan”,
whatever the Finance Minister may
say, the executive will certainly go
by the law as it is passed, and not
by the explanation given by the
Finance Minister in this House.
Therefore, not only the ILF.C or the
Shipping Board, but so many other
corporations would be brought in and
loans would be accepted as the loans
given by the Government, In a
broad sense, the giving of loans by
Government generally gives the idea
that the loans are at hundred per
cent disposal of the Government. If
you look at the Shipping Board or
the L.IC. or other funds, they are
hundred per cent in the hands of the
Government, Therefore, it is quite
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possible that the mischief of this
clause would expand its arena and
would not be limited to the five
companies as he has mentioned. Now,
he has already mentioned that out
of these five companies, two do not
come at all in the picture, The one
is Oi] India which is almost a Gov-
ernment company—>50 per cent part-
nership—and in fact it is in the pub-
lic sector. The other is the small
company where Rs, 4 lakhs out of
Rs. 5 lakhs have been paid. Only
the two steel companies remain.
Therefore, it may give an impression
to the people at large that the entire
object of this clause was to hit or to
have control over these two steel
companies and if that is so, it would
not be a proper thing. So, it is time
that the Government may consider
over it.

Again, I have experienced—and I
have stated earlier also—that many
times Government take power and do
not use it. Whenever they come
forward with a legislation and ask
for more and more power for them-
selves, they say that this is what is
happening and that is what is hap-
pening and so they would like to
remedy all these wrong things, But
having taken the power, they hardly
use it. Here again, I fear that in
spite of such a great controversy, the
execiitive may take power and would
not use it. And if they are not
going to use it, then why take the
power unn=zcessarily and create ex-
pectations or suspicions among the
minds of certain sections of people
and thereby cause unnecessary unrest?
From that angle also, I feel that the
implication or the focal point in
clause 5 becomes unnecessary Or un-
desirable. ,

The other thing that I would like
to take ig about the trust. Shri
Masani elaborated his point and said
that trusts are charitable organisa-
tions and, therefore, they should not
come under the mischief of taxation.
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In fact, if you just look at the history
of these trusts and how they were
started and all that, you will come to
know that it was in the United States
that such a development started.
Senior Ford, when he invented this
organisation, felt that if he was to
pay such a heavy duty, then after
his death, his sons, his heirs, will not
have the controlling interest in the
<company itself, Therefore, he thought
of this innovation and he transferred
all his shares to a trust and thereby

- he got rid of the estate duty and not

only that, he maintained the control-
ling interest in all his undertakings
and from that time till now, maybe
about 50 years or more, the trust is
having controlling interest in all his
undertakings and many times there
is hardly a member of his whole
family on the trust. All the same,
the control remains there. Whether
charity is good or bad from a
philosophical point of view, I would
not like to discuss. The only word
about it I would say is that when we
think of social security, when we
talk of socialism, when we say that it
is the duty of the State to look after
every man, every woman and every
child, individual charity has no place
in the scheme of a socialistic society.
Therefore, we should not be very
much carried by the pious or religioug
sentiments generally attaching to
charity,

The second thing is that a trust,
whether it is charitable or anything,
is an ecconomic activity which starts
new organisations and earns crores
of rupees. Why should it not give
money to the Government in the

shape of taxation, Why should it
evade that taxation and pool the
taxes in something else? It is said

that because of this, it was possible
for Tatas, for example, to have a
magnificent organisation at Bangalore
of which you and I and everybody
has got great appreciation. True. But
even otherwise what will happen?
The money would have gone to the
Government and since the Govern-
ment believes in a welfare State, the
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money that would have come to the
Government would have gone for the
welfare of the State itself, The only
apparent benefit that appears to be
there is that the taxation that is saved
by the trust is utilised for the public
good by certain individuals or group
of individuals. If those trusts are
not condoned, are not exempted and
they are taxed as every other econo-
mic activity is taxed, the money that
Government would have got through
the taxation would also be spent for
the welfare of the State. Therefore,
Shri Masani should not have all those
compunctions which he had expres-
sed.

With these words, I support the Bill.

Shri Morarka (Jhunjhunu): Mr.
Deputy-Speaker, Sir, I welcome the
Bill as it has emerged from the Select
Committee. The Select Committee
has done a lot of good to and has
introduced many improvements in
this Bill. We must be thankful to the
hon. Finance Minister for accepting
the various amendments at the stage
of the Select Committee which have
definitely improved the Bill and
which to a great extent reduced the
regourg of those provisions.

There is one clause in particular
which has raised a lot of controversy
as there is a difference of poinion
between the Selct Committee and the
Government. I would like to say a
few words about that. What I fee] is
that the provisions of that particular
clause are not fully or properly appre-
ciated and hence most of the misun-
derstanding is based on an inadequate
appreciation. I am referring to clause
5 of the Bill,

This clause 5 seeks to amend section
81 of the Companies Act. Now, sec-
tion 81 deals with the further issue of
capital, that is, when an existing com-
pany issues more shares, how those
shares should be allotted. That is
what section 81 prescribes. In that
section, it is said that in the interest
of equity and justice, new shares must
be issued in certain deflnite proportion
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to the existing share-holders. Then
there are certain cxceptions o this
genera] rule. What are those excep-
tions? One is that if it is considered
in the interest of the company that
some shares should be issued to per-
sons other than the share-hulders, then
by a special resolution that can be
done. That is nol being touched at
all.

The next provision which exists in
our existing law iz that if the deben-
tures or loans ard issued by or taken
by the company, then in that case if
there is a piovisien in tho terms of
that issue or of the loans, tho:e lonns
or debentures: could also be converted
into equity sharces. hat s the exist-
ing provision. But thc oxisting pro-
vision qualifies this right by three
conditions. Firstly, therc must be a
provision in the cxisting agreement;
secondly, even if there iz a prevision
in the agreement this agreemont must

be approved by the share-holders by |

a special resolution and thirdiy, even
after this is approved, it must be
sanctioned by the  Goverament. If
these three conditions are fulfliled,
then ang then aslone the loans  or
debentures could be converted into
equity shares.

Now, under the new scheme of the
B'l, the Govirument proposes  to
divide these debentures and loans into
three diffcrent catcgories. The first
is, loans and dc¢bentures belonging to
the public; the second is, loans and
debentures belonging to Government
and Government institutions like the
LIC and the IFC., etc. and the third
is loans from the debentures to the
Government itself. For these three
categories, three different sets of con-
ditions have been laid down. For
loans from the public or the deben-
tures issued to the public, the same
set of conditions exist, namely 5 term
in the agreement, approval of the
shareholders by a special resolution
and approval of Government. For the
second category, namely loans from
Government and Government institu-
tions or debentures issued to tnhem,
there are only two conditions needed
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- v 2lter, namely a term in the agrec-
ment and the approval of Govern-
men!. Y5t the third category, name-
ly loans trom or debentures to Gov-
ernment themselves, the basic or main
amendment is that hereafter, it does
not require any qusxliﬁcatir)n; that is
to say, there is nced neither for a term
in the agreement nor for approva] of
the shareholders nor for permission
from Government. If, Government
give a dircction, then the company
concerned shall have to convert that.
Governmeant can do this even in res-
peet of the past loans.

There are three grounds on which
this amendment of Government can
be objected to, and in fact, has been
objected to. One is the constitutional
or the lcgal ground, the second is the
cthical or the moral ground and the
third is the practical ground.

So fur us the constitutionality i3
concerned, there are more competent
Momber; in this House who would
speak and give their opinion.  But
to a layman like me also, it strikes
that »ou should not and you cannot
violate the sanctity of a  contract
unilaterally without the consent of
the other party. If a contract bet-
weaen two individuals is violated, then
t..¢ individual has a recourse and has
the remedy or can seck redress in a
court of law. But when there is a
coniract between Government and an
individual, anq Government violate
the sanctity, the individual has no re-
dress. So, strictly on this contractual
aspeet, I agree that the sanctity of
the contract is being violated to some
extent.

Similarly if you take the ethical
side of it, it sounds very normal that
once a contract is entered into on cer-
tain terms and conditions, you should
not change them without the consent
of the other party, unless there are
certain overriding conditions, and un-
less it is so required in the interests
of the country or under certain emer-
gent conditions, You know, Sir, and
the House also knows that time with-
out number, the House has resisted
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and Government also have resisted
the demand for the abolition of the
privy purses, mainly because they say
‘that there is g contract and they can-
not violate that contract; that is an
obligation which no  self-respecting
Government can ever repudiate. With
great respect and in all humility, I
agree with those sentiments of Gov-
crnment,

But my most important point ig re-
garding the practical aspect. As the
hon. Finance Minister has pointed out
in his speech, while moing the Bill
as reported by the Select Committee
for consideration the practical impact
of this provision is thai only two steel
companics would be essentially aflect-
ed. If I may say so, this argument
cuts both ways Firstly, since it is
going to have such a narrow applica-
tion, why should pcople bother about
it? At the same time, if this provi-
sion has such a narrow application
that it is going to touch only two com-
panies . ., .

Shri P. R. Patel (Patan): Which
two companies?

Shri Morarka: The two steel com-
panies. In that case, why have this
provision, which, to say the least, is
not quite ethical a provision which
1n a way violateg the sanctity of the
contract. But, that apart, according
to me, there is another practical as-
pect of this proposition. The fear
that Government want to have back-
door nationalisation by means of this
provision is not quite correct. For,
after all, what would be the effect
of this provision? The effect would
‘be that Government can direct that
the loans given to a certain company
should be converted into equity capi-
tal. What would be the terms and
conditions of the conversion? Those
terms ang conditions would not be
arbitrary. In the first instance, Gov-
-ernment would determine the terms
and conditions, but then, those terms
and conditions are subject to adjudica-
tion by a High Court, and if the High
Court feels that the terms and condi-
tions fixeq by Government are not
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reasonable, then the High Court has
a right to change those terms and con-
ditions. In any case, the rate of con-
version cannot be lower than the mar-
ket rate.

If you will kindly see clause 4, the
proposed sub-section (4) of section 81
reads as follows:

“....the Centra] Government
may, if in its opinion it is neces-
sary in the public interest so to
do, by order, direct that such
debentures or loans or any part
thereof shal] be converted into
shares in the company on such
terms and conditions ag appear to
that Government to be reasonable
in the circumstances of the case,
even if the terms of issue of such
debentures or the terms of such
loans do not include a term pro-
viding for an option for such con-
version:”:

Then, the proposed sub-section (5) of
section 81 reads thus:

“In determining the terms and
conditions of such conversions, the
Central Government shall have
due regard to the following cir-
cumstances, that is to say, the
financial position of the company,
the terms of issue of the deben-
tures or the terms of the loans,
as the case may be, the rate of
interest payable on the debentures
or the loans, the capita] of the
company, its loan liabil-
lities, its reserves, its profits
during the preceding five years
and the current market price of
the shares in the company.”

Then, the most important provision,
namely proposed sub-section (6) of
the same section says:

“If the terms and conditions of
such conversion are not acceptable
to the company, the company may,
within thirty days from the date
of communication to it of such
order or within such further time
as may be granted by the Court,
prefer an appeal to the Court in
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regard to such terms and condi-
tions and the decision of the Court
on such appea] and subject only
to much decision, the order of the
Central] Government under sub-
section (4) shall be final and con-
clusive.”.

So, the point is that these terms and
conditions are subject to judicia] re-
view, When Government nationalise
a company, the quantum of compen-
sation is not a matter of judicia] re-
view, and it is not a justiciable issue.
But, here, in this case, when loans are
being converted into equity shares,
the terms and conditions of such con-
version are subject to judicial review.

But the main point is this. If Gov-
ernment want to convert their loans
into equity shares and convert them
at the market price, what is the neces-
sity for this provision? The shares
of these companies, particularly, the
two companies which the hon. Minis-
ter has mentioned, are available in the
market like apples and bananas and
you can buy them to any extent. i.e.
buy the equity shares. You havo got
the LIC, then you have got the Unit
Trust, and you are also going to have
the Development Bank under your
control. You have only to ask them
to buy as many shares of these two
companies as you like

Shri T. T. Krishnamachari: Govern-
ment are not powerless,

Shri Morarka: I know that Govern-
ment are not powerless, and if they
want to have equity shares they have
got ways of getting them, but they
can have them only at the market
rate. So, there is no point in people
suspecting that it is backdoor national-
isation or that Government want to
usurp the voting rights etc.

In conclusionu, I would say that
joint-stock management is essentially
based on democratic principles, name-
ly the rule of the majority. Certain
important things are reserved not to
the bare majority but for special re-
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solution. Some more serious things
are reserved for special resolution with.
Government's sanction. Stil] more
serious things are subject to special
resolution, Government permission and
court order. These are the valuable
safeguards which are provided in the
charter of a corporate body. Then,
you have got provisions for preventing
oppression of minority mismanagement
etc. This tendency to regulate the
detailed management and to legislate
for each and every single agency in a
way gives the bureaucracy unpre-
cedented power. That does not help
the growth of the corporate sector,
and that does not help anybody. On
the other hand, it gives an instrument
of oppression in the hands of the
bureaucracy, and it is likely that it
is, more often than not, abused.

I would, therefore, submit to the
Finance Minister that while the
scheme of these amendments is in the
larger national interest he should not
give more and more power to the
bureaucracy and take avray the rights
of the shareholders thenisclves to
manage the company in accordance
with their own wishes.

Shri Sachindra Chaudhuri (Ghatal):
I shall be very brief and will not take
any exXtra time.

The Companies (Amendment) Bill,
as it has emerged from the Select
Committee, is totally acceptable. So
far as the scheme of the amendment
Bil] is concerned, it is really divided
into three parts.

One is really to speed up the pro-
cedure of law. Where there is mis-
management of a company, in {he
sense that the management is either
working to the prejudice of the com-
pany or is oppressing the minorities,
provision had been made in sections
397—407. But it has been found by
experience—it is also my experience
—that when the matter goes through
the usual channels, t%.: cour's hLaving
regard to the pressure of business io
be disposed of, are not able to cor-
rect this state of affairs until after
two or three years of the reference.
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From that point of view, certainly a
tribunal, which has got in it the ex-
perience of a High Court Judge or
someone capable of being a High Court
Judge, is an improvement on the pre-
sent state of the administration of the
law, and there should not be any
difficulty about that.

The next is the provision contained
in section 10E for the constitution of
a Board of Company Law Administra-
tion, These functions are now being
carried on by the Department of Com-
pany Law Administration, and it is
probably better that a Board should
be nominated which shouid be inde-
pendent of any influence, which will
operate independently, having regard
only to what is good for the company.

The third part is really the depriva-
tion of certain rights that company
shareholders have. So far as the
trustees are concerned, a trustee
when he is entrusted with voting on
certain affairs, votes as if he is a pro-
per trustee that is, working rot to
his benefit but to the benefit of the
beneficiaries, in other words, thuse
that derive benefit from it. In practi-
ca) application, it has been found that
that perhaps is not the only motive
which works always with all trustees.

Now, there is not very much diffi-
culty so far as the national interest
is concerned, when the -<rustees are
entrusted with a small block of shares
in a large company. Therefore, with
the limitations that have been put
on the functioning of trustees by
themselves, I think it cannot be said
that it wil] be g hardship if in a par-
ticular case the official tiustee who
has been appointed takes over iae
function of voting and managing the
shares. I can read out the relevant
portion, but it will take time. But
hon. Members must have seen
that there are certain excep-
tions made as to trustees who hold
a smal] quantity of shares, not more
than a certain percentage of the
shares or not more than a certain
amount in value of those shares. So
there ought not to be really any very
great alarm. Also a public trustee is
expected to function properly.
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So far as the right of voting is con-
cerned, the right taken away from the
trustee who is appointed by the par-
ties is being transferred in certain
event o the official trustee. But what
is being done is really not so much
depriving the beneficiaries as depriv-
ing the trustee of this right who has
no more and no less than fiduciary
relationship. That relationship still
continues. The action of the public
trustee functioning in the interest of
the beneficiaries would certainly have
a corrective effect. Therefore, there
ig not that very great deal of harm
or injury being done. I entirely
agree with the Select Committee's
decision.

The next question that arises is a
tricky one; there has been a certain
amount of excitement about it, and
we are all being exercised about it.
Shri Morarka, in a very able speech,
dealt with the point, namely the con-
version of debentures into equity
capital. Now quite candidly, so far
as the constitutional or legal aspect
is concerned, it is something which
docs not trouble me, in spite of the
fact that I am a lawyer. I feel that
if it"is recogniseq that there is g gen-
eral principle involved where it is
necessary to legislate, and as the Con-
stitution stands at present such legis-
lation is not permitted, it will pe for
this House to decide whether the Con-
stitution should give way or not.
After all, the Constithtion is meant
for the country and not the country
for the Constitution. Therefore, what-
ever the legal consequences may be,
I believe—let me say make it quite
clear—at the moment there is con-
siderable doubt as to whether this
change is constitutiona] or not. I am
not, as I said, at this moment troubled
about it; if necessary, the matter can
be argued. But the point is: is it so
necessary that we should introduce
it? The argument which appeals to-
me most against this provision of omit-
ting the two steel companies from the
genera] provision which is being made
about all companies is this, that the
Government has entereq into a bar-
gain with these two companies. As
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it is, the companies, as far as we know,
are not working too badly. If they
are, there are other means of correct-
ing them. But is it necessary that
the Government should have its
money invested in the shape of equity
shares? Two questions arise out of
this, Firstly, whether it is a good
thing, having regard to the contract?
These companies, on the footing of
loans given by Government, have en-
tered into other arrangements and
other agreementg with other finan-
ciers, whoever they are; and in these
‘two cases referred to by the hon.
Finance Minister, there are loans from
outside, from abroad. Meticulous ex-
amination was made of the affairs of
the company, its capital structure, its
loans and so on, before loans were
advanced by outside agencies or out-
side financiers. If there is a change
now, there is an apprehension in the
minds of these outside financiers that
in India there is no stability, and in
-consequence of that there can be any
alteration {o the rights of the share-
holders and alteration of the rights
of the lenders where the lender is
the Government. That does not, to
my mind, appear to be healthy for the
better growth of finance and of indus-
try in this country. That is a matter
for which 1 fecel that these two com-
panies might have been exempt.

But the more basic question is this:
Where there is no default, where the
company is running well, is it proper
and fair that Government should con-
vert its loang into equity shares? If
that money comes back, as it should,
if the company is well run, Govern-
ment can use it for expansion in the
public sector or lenq it to the private
sector again. If that money is locked
up in these particular companies,—
money which ig already delayed—in
the shape of equity shares then the
fate of that money is bound up with
the fate of those companies. From
the point of view of principle, it will
be for the Finance Minister to con-
sider whether this is a good thing or
a bad thing. But speaking for my-
self it appears to me that on princi-
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ple it will be putting that money into
baskets in which we did not original-
ly intend to put. We had originally
intended to get that money out. This
is a matter on which some thought
has to be given. Undoubtedly, where
there is a default, that has got to be
corrected, and if Government wishes
to have a further right in the event
of default being made, of converting
that money which was loaned to the
company into equity shares for the
purpose of managing those companies,
it would be a welcome thing.

Therefore, I would ask the Finance
Minister to consider whether it is
possible for him to have a general
provision, and not make an exception
of these two companies, because there
is a lot to be said against such an
exception being made, that the power
to conver{ debentures and loans into
equity shares will be exercised in
every case where there is some
default, not necessarily in the repay-
ment of the loan, but in carying out
the conditions under which the loan
has been given, after giving a period
of notice, one month or three months,
whatever period he consider correct.
He is a far better finanicer than I am,
he understands company administra-
tion better than I do.

Shri Joachim Alva (Kanara): You
are a great lawyer,
Shri Sachindra Chaudhuri: You

may say so, but I say that I put the
law behind me, because it has to yield
to the necessities of the country and
not tie it or hamstring it. Therefore,
I am not on the legal question, I am
on the question of what is practical,
what might create a certain amount
of fear in the country, and which, if
removed, will probably help the
growth of companies and industries.

It is a further protection that wher-
ever there is a question of conversion,
the matter will be placed before the
House. So, I would request the Fi-
nance Minister to consider whether it
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is possible for him to delete the pro-
viso and incorporate it in the section
itself, stating that the powers would
be exercised only in case of default,
and, of course, in the public interest.

Shri Joachim Alva: I welcome this
Bill.

The Finance Minister is the emblem
of the reservoir of our money, but he
1s also the emblem of the reservoir
of puwers, and I would like him to
excivise those powers impartially and
oh’-- “'vely. I do not want that the
comnonjes with which Shri Masani has
bern associated should have a com-
plaint that by this legislation they
are treated harshly, while the other
set of companies go scot-free. The
genuine complaint of clean business-
men is that they are treated harshly
though they are ready to obey all the
injunctions of the law, but the others
who are black are in the majority,
who resort to all kinds of subterfuge
methods and arrange to pressurise the
Government and so on, That is the
crux of the problem.

Government has brought forward a
very welcome measure. Shri Masani,
who is not unfortunately in his seat
Just now, attacked the Government,
attacked the Prime Minister and the
Finance Minister, and said that both
of them concentrated enormous power
in their hands. Butl the source of the
power is the people, the power is
with them on behalf of the people of
India. If you go to the remotest vil-
lage and tell the villager:

“EY oY, mENEz ¥ oF FOT WA
37 FF=0 a1 F) $reQ) a9 & 9
frmr | 39 $F= QY @ X T o AT
777 gEawd fFar @ WY sdF AT
fFar & 1 zafao 7 maddz 39
F0 # wTr A A I F FW A
NI &Y # A FT wfuEr & ar Ay P

I am sure the villager will say:

‘g, WEE, 39 #Y I F WAT AT
afgr

1797 (Ai) LSD—6.
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This villager does not know any law,
nor politics nor economics, but every
measure that comes before this House
has to be judged by only that one
test, and that one test is how far it
affects the people of India, the public

of India. That is why Shri
Masani was not altogether kind,
just and  charitable when  he

attacked the Prime Minister and the
Finance Minister that this was not a
question of anybody's high office.

Till 1960 all the capitalist-run or-
ganisations had a wonderful run,

* they have become richer in these 60

years than any time in the history of
India. A survey has been taken of
the relative positions of the public
limited companies and the private
limited companies which is given at
page 64 of [Economic Information,
1963, In 1962-63 the figures were as
follows. Public limited companies
were 6,022 while the private limited
companies were 19,407, making a
total of 25,429 companies in India.
So far, so good. The paid-up capi-
tal of the public limited companies
was 10,066 milion rupees, while that
of the private limited companies was
10,644 million rupees, so that the
paid-up capital of all the companies
in India was 20,701 million rupees.
From whose pocket has all this capital
come? It has come from the sweat
and toil and blood of the poor
workers, it has come from the men
who run the factories. But there
are capitalists who want to change
their cars, big model cars, every
six months, while the poor Prime
Minister goes in a small car bending
down. There are people who are
not content with changing the model
of their cars. We should not import
any cars, they should be content with
our own cars, but that is another
story.

Out of these 10.0644 million rupees,
not even 15 per cent belongs to the
big capitalists who say that they pay
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the taxes, that they run the Govern-
ment. They take the money from
the people. These are figures which
I have got from the Economic Infor-
mation, 1963 issued by the Ministry
of Finance, which is available to
every Member of Parliament.

When this is the state of affairs, it
is time we read the great report
drawn up by Mr. Vivian Bose. A
judge of his calibre ang ability will
not be found in any part of the
world. I read only 25 pages of that
report, but my blood boiled, and I am
sure the blood of any one who reads
it will boil. If such a report had
been presented in the House of Com-
mons, the Prime Minister would
have had to resign. But we have a
very honourable, noble Prime Minis-
ter. He is not the only individual
as Shri Masani says. There are
others also. Other things happen.
But the Vivian Bose report sooner or
later must be implemented, and evil-
doers must be punished. If we can-
not punish them, this democracy has
no economy in it, no strength, no
eyes, no hands. It is not a question
of you and me, but we have to sce
that these things move.

Shri Masani spoke of another
company, I f{forget which. 1 made
only mental notes. He talks of Uni-
lever. They have got capital resour-
ces, they have got reserves in other
parts of the world, in Africa, It is
the largest company in the world in
that line, and how can we stand
against them?

I would like the Finance Minister
to put a Chartered Accountant in
the Tribunal. Let the members of
the Tribunal not be mere dummies
of the Government of India’s burea-
cracy, but real first class High Court
Judges. We cannot have High Court
Judges also who attend Dbirthday
parties given in their honour by
people who are in the black list of—
I will not say what I said on a for-
mer occasion. We must have upright
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Judges, we have plenty of them. We
must have them on the Tribunals,

When the loan of Rs. 10 crores
was given to Tatas, I myself object-
ed to it, because it was against our
interests, but that is another story.
But if you have agreed to charge
them no interest it is ‘timec you
honoured that. There is such a thing
as the sanctity of the worq given.
If you say that this is an emergency
and so you are going to do it, that
is another point. But turning the
loan into equity because there is
misconduct etc., is a thing that is
valid. It is the stock exchange that
lcads to the miseries and tribulations
of the people. 1 have seen the New
York Stock Exchange. At least
there you feel like buying some-
thing. But the Bombay Stock Ex-
change is a worthless bazar where
each one runs about, doing all kinds
of manipulations, whatever he likes.
I am glad the Government can step
in now intgp some of these large pub-
lic limited companies and privale
limited companies and become direc-
tors by having equity capital.
Government has lent crores of rupees
to these companies. There is no
harm in private sector companies
but it is the banks that aid the black
marketeers to take money night and
day, even when there is a run on the
bank. It is they who advance
money to buy newspapers. So,
unless he goes ahead with the na-
tionalisation of banks, unless he goes
into the financial position anq owner-
hip of newspapers owned by capita-
lists we cannot have real democracy
in this land. ‘

Shri Bade (Khargone): For the
last two days, we are discussing the
amendment to the Companies Bill.
My learned friend who preceded me
with a pitched voice has not really
understood the real and important
points; so he raised his voice. In
courts, a lawyer arguing a bad case
usually raises his voice to convince
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the Judge. That is the attitude he
adopted here. In the Select Com-
mittee, many persons from the Con-
gress Party, Mr. Tyagi. Mr. Morarka,

agreed to the report of the Select
Committee.
Mr. Deputy-Speaker: What hap-

pened in the Select Committee should
not be disclosed here,

Shri Bade: They have signed
the majority report: therefore 1 say
that they agreed to that,

Mr. Deputy-Speaker: No names.

Shri Bade: May I say that my
main objection is 1o clause 5. Govern-
ment wants to turn their loans into
share capital. The relationship here
is one of creditor and debtor: they
are bilateral relations. I do not
want to take the side of Tatas or Bir-
las. 1 speak of moral and legal con-
sicterations and when there is a con-
tract, it cannot be broken by unilate-
ral action by a single party. The
powers to turn loans into share capi-
ta] should not be retrospective. For
the prospective contracts, you may
include it in the terms of the con-
tract. But you should not take any
such authority in respect of the con-
tracts that are already there. In
common parlance it is cheating; in
villagers’ language it is 420,

Shri Nambiar (Tiruchirapalli):
It is public money; it is to be repaid.

Shri Bade: Suppose I am a money
lender and he is a borrower. Can 1
change my loan into share capital
in his companies? The courts will
not allow that. Suppose a company
is not doing well or it goes into liqui-
dation. If it is_retained as loan, it
will have the first claim over the

shares. So, Government will not
turn their loans into share capital
in respect of companies suffering

losses: they will do so only in cases
where they are doing well. Then,
the price of shares will be lessened
because Government will have a
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strong hand in the company. Suppose
I have Rs. 25000 worth shares in a
company and I secure a loan from
Government for 70,000, and Govern-
ment turns it into shares, it will be a
Government company. This is called
backdvor nationalisation and ‘it has
been criticised in al] the newspapers.
I heard in Jaipur that Congress is
going to have democratic socialism
What is it? The other day, the whole
Parliament was adjourned for three
hours because they wanted to attend
a meeting where they said that the
Select Committee’s report should not
be considered and Shri TTK agreed
to that. It means that by pressure
and by brute majority, they want to
pass the original Bill. In all deco-
rum, the Government should accept
the report of the Select Committee.

’/About the trusts, our hon. Finance
Minister said on 28th November 1963
that there would be provision for
creat-
ed for safeguarding family interests
or charitable or educational interests.
Now. he backs out and says that it
is applicable to all trusts. When a
doner creates a trust, the under-
standing is that he will have the
right to vote: it is very important
right. The right to vote is called
even property. So, in all cases Gov-
ernment will appoint a person and
that person will vote on behalf of
the trust created by some other per-
son. It will be done in ‘public inte-
rest’. This is a term which is most
mischievous, nebulous and monst-
rous. It can be used in any way at
the sweet will of the officer of Gov-
ernment, who will be guided by
some Congress Ministers. The right
to vote in the trust should not be
taken away from the charitable and
family trusts as was originally stated

.by the hon, Minister».’

Then there is the provision relat-
ing to appellate jurisdiction, which
is contained in sub-clauscs (a) and
(b) of clause 3, 10D (1). It is said
that there will be an appeal on the
decisions arising out of the findings
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of the tribunal. “Arising out of the
findings of the tribunal” means this:
let us suppose the tribunal has no
findings at all. Then there would be
no appeal. So, the clause should
provide that there will be an appeal
on the order or the finding of the
tribunal.

14 hrs.

Another provision is about the
removal of manager. If Government
removes the manager or the director,
and when the campany wants to ap-
point another director, they should
again consult the Government. That
is also not proper. Once the default
is committed by the manager or the
director and he is removed, that is
because of the fault of the manager
or the director. The company should
not be penalised and it must have
the right to appoint another director
or manager according to its own
sweet will.

Then, the other day,
friend on this side said that “we
sgpurn foreign capital™ You may
spurn it and I also spurn the foreign
capital, but then the position is, the
hon. Finance Minister or Shri S. K.
Patil go to foreign countries and
take loan for this Government from
the foreign countries. We also look
to that sort of thing. W¢ may spurn
foreign capital, but if we want fore-
ign loan, whatever they have to say
should also e considered. In the
issue of the Statesman for the 10th
December, 1963, Sir Paul Gore-
Booth, the British High Commissioner
in India, is reported to have said
that certain points in the proposed
amendment to .the Indian company
law had caused concern among some
leading foreign firms operating in
India. That is the press report. It
was emphasised on the floor of the
House on Friday or Saturday last
that the clause relating to the con-
version of loan into share capital will
be detrimental to the foreign loans.

my learned
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Some hon. Members said that they
spurn it. Even if we spurn it, we
should consider whether the amend-
ment will have some effect on foreign
capital. I say it will have some
effect: Even though we hate that
and we can discard them, the point
is we want foreign capital, we want
their money, their arms and ammuni-
tion. So. I have given a Minute of
Dissent also on.these matters,

Shri Jashvant Mehta (Bhavnagar):
Mr. Deputy-Speaker, Sir, the hon.
Finance Minister has presented to
this House today a very important
statement. In the light of that state-
ment, he has depicted the economic

situation of the country. I have
heard the debate and I have also
read the Note of Dissent on this

amending Bill. This company law
sector is a very important sector of
our economy. When we are dealing
with this Plan, or when we have
decided to have a mixed economy—
a private and a public sector—and a
co-existence of these sectors in our
country, the company law administra-
tion is a most important one. The
time has come, after the Vivian Bose
Commission report, when the Gov-
ernment should give a serious thought,
and the hon. Finance Minister has
assured the House thal the Govern-
ment want to bring in a very com-
prehensive law amending this com-
pany law sector. We hope that in
the next session he will bring in a
comprehensive Bill on that matter.
Bul at present there are four impor-
tant provisiornls, namely, the setting
up of a tribunal, creating the Board
of Administration of Company Law,
the conversion of loan and debentu-
res into equities so that they could
ensure that investment trusts and
equities are not misused by people
of the trusts. These are the four
provisions of this amending Bill.

Really speaking, the Government
should come forward with more res-
strictive powers to the managing
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agents. Our past experience is not
a happy one in this respect. Up till
now the managing agents have been
flourishing at the cost of the share-
holders. Even if we accept the mixed
economy, then also, for the entire
development and for the purposes of
planned economy, the Government
should pay more attention to this
sector,

The third aspect is the constitution
of the Board. The company law ad-
ministration requires further consi-
deration by the Government. The
Government | should give more
powers to this Board, for the effici-
ent management of the company law
administration. In this House, the
company law administration has been
severely criticised in the past, and
the people were feeling that to set
right this administration something
radical is needed. While the amend-
ment seeks to constitute the Board,
I am afraid the Board has not been
given sufficient powers under this
samendment, and it requires further
consideration.

The next point is with regard to
constitution of the tribunal The
law-abiding companies and citizens
in this country should not be
afraid of the tribunal. These people
who manage their affairs honestly
and sincerely are never afraid of such
provisions. On the contrary, this is a
tribunal on which there will be emi-
nent men such as high court judges or
men of equal status, and the tribunal
will therefore be more effective in
dealing with this problm. This provi-
gion should have been welcomed by
al] sections of the House.

My hon. friend Shri Indrajit Gupta
has rightly stated in his Minute of
Dissent that a person whose removal
was considered necessary by both the
tribunal cad the Government should
not be permitted to reoccupy any res-
ponsible managerial office during  the
full statutory period of five years.
Even if this penalty can be watered
down, there will be mno seriousness
left in the provisions for removal.
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So far as the procedure is concern-
ed, the Government should pay more

. atttention to simplify the procedure, so

that it will be better able to adminis-
ter the company laws. Most of the
time of the administration is lost in
continuous work, doing a lot of paper
work. A dynamic change is, therefore,
required by simplifying the procedure.
When the company administration has
been transferred from the Ministry of
Commerce and Industry to the Finance
Ministry, the Finance Ministry should
concentrate on this aspect of the prob-
lem of the company law administra-
tion. A simple procedure is absolutely
essential, I hope the Finance Minister
will give attention to this aspect of this
administration.

1 do not agree with my hon. friend
Shri M. R. Masani in his Minute of
Dissent, and I hope that Government
will come forward in future with a
comprehensive Bill to improve the
company law administration, which
has been suggested by the Vivian Bose
Commision, and also with measures
for straightening out and simplifying
the procedure,

Shri Bhagwat Jha Azad (Bhagalpur):
Sir, 1 congratulate the Finance Minis-
ter on bringing this measure. It is
now evident before the House as well
as before the country as to what the
Implications of this Bill are, Though
I personally do mot think that it goes
very far to curb all the undesirable
things that are done by the big com-
panies in this country, and which have
been evidenced before the House by
the report of the Vivian Bose Commis-
sion report, yet, I feel that this is a
measure which gives power to the Gov-
ernment to keep a watch over the
deeds of such big companies which do
not function in the national interest
but otherwise.

1 would not refer to the provisions
of the tribunal and the restraint on
the trustees, but only to one point
which has been a matter of controversy
both inside as well as outside this
House; and that ig about the Govern-
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ment taking power, whenever it thinks
it necessary, to convert loans into
shares. I wag surprised to read the
speechr of Shri Masani who called the
Government a cheat; he said that the
destiny of the nation will go into mud
and all sorts of things, So also just
now I heard Shri Bade. The two
friends were trying to tell us what is
democracy, legality and constitution-
ality. They were trying to give us a
sermon saying, “At Jaipur you have
adopted democratic socialism and now
you are acting undemocratically.” Sir,
I was reminded of the devil quoting
scriptures. The two friends represent
the vested interests in the country.
When they say that this a contract
between two parties, they forget that
it is not a contract between Mr.
Masani and Mr. Bade or between me
and any other person, but it is a con-
tract between the nation and a few
individuals. One must differentiate
between contract between two indivi-
duals and contract between a nation
and a few individuals. Here loans
have been given not by Mr. T. T.
Krishnamachari or Mr. Jawaharlal
Nehru, but by the Finance Min-
ister and Prime Minister who
have been charged with the res-
ponsibility of making proper use of
public money. They gave loans to
theese companies. Now when the na-
tion demands it, it is not that they are
taking police power, but they say that
such companies which are paying a
very good divident should contribute
a very small part of it to the public
exchequer as well,

What is wrong about this? They
say it is unconstitutional. I think there
{5 nothing unconstitutional about it. It
will gtand the test of constitutional
validity. May I ask, what about Gov-
ernment applying land ceilings on mil.
lions of people in this country? In that
case, Government has no right to put
any land ceiling. How could Govern-
ment ask for the abolition of zamin-
dari? When the property of Dhar-
bhanga Maharaja was taken, the mar-
ket value was Rs, 100 crores. He was
given Rs. 8 crores and that also in
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bonds for 40 years. Can anybody say
it was unconstitutional? They cannot
say so, because all these things are
being done in the interest of the
nation. This Governme:, this Parlia-
ment, is wedded to socialisn., which
means welfare for the millions of
people in this country. Even if it
harms a small group of people
who should see how far it bene-
fits the larger measure of the
people. The objectives which are being
laid before the people in onec Plan
after another are also very clear. So,
keeping in view those objectives, 1
think Government is perfectly justi-
fied even from a legal and constitu-
tional point of view and much more
from the national point of view in
bringing this measure to convert,
whenever they like, the loans given in
the past into shares.

Let us take another example. Apart
from zamindari abolition and land ceil-
ing, lands are acquired for public pur-
poses for big industries in Kanpur,
Bombay, Caicutta and so on. Precious
Jands are being taken from the far-
mers. Government has got a right to
do it because if industries flourish, it
will benefit not a handful of people, but
it will be in the general interest of all
the people. So, if this enactment of
the Government to acquire land from
even small people who have got only
very little land will stand the test of
law, then certainly if loans given
public money, tax-payers’ money, are
converted into shares, there is no-
thing wrong.

It is said that it is a breach of cont-
ract. A contract can be fulfilled either
by consent or by the operation of law.
I do not want that two individuals A
and B entering into a contract in Delhi
that whatever sugar and khandsari
they have must be sold at blackmarket
price and then saying, “It is a contract
between you and me”. For a contract
to be effective, it is not only consent
of two parties that is required, but
also operation of law. In this case,
we are taking the measure of law
to operate that contract, So, when
we are bringing forward a law by
which we can operate that contract,
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tutional about it.

So far as the legal pandits are con-
cerned, we are seeing them every day.
Of course, they have got legeal points,
and they must stand for the Birlas and
Tatas, because they are paying for
them. 1 think there is a controversy
between two groups of lawyers. There
are some in my own party who may
say that this is illegal. But I think
when the Government of India brings
forward a law like this before Par-
liamen{, they must consult an
equally large number of legal lumina-
ries, We have gseen in so many cases
that no enactment made for the public
interest in this country has gone un-
challenged. Even in the zamindari
abolition. they have gone to the Sup-
reme Court. So, even if it does not
stand the test of law, it should be en-
acted and if necessary, the Constitu-
tion must be amended. For instance,
in some States there were difficulties
so far as land reforms are concerned.
So, this Parliament is taking up the
17th amendment of the Constitution.
‘So, in this case also, if necessary, the
Constitution must be amended.

Nobody hasquestioned the principle.
‘My friends, Mr, Masani and his fellow-
‘traveller Mr. Bade have said that they
have no objection in keeping future
loans in the form of shares. So, they
do not question the principle. They
say that the past loan of Rs. 80 crores
should not be converted, Once you
accept the principle, why do you want
to stand on slippery ground of lega-
‘lity and constitutionality?

Dr. M. S. Aney (Nagpur): Why do
You call it slippery?

Shri Bhagwat Jha Azad: I call it
slippery because it is very evident that
he will slip tomorrow. It is the na-
tion’s interest which should be con-
sidered, no{ mine or yours. It is the
teeming millions’ money that is being
given to these people. So, considered
‘from any stand, be it legal or consti-
tutional or contractual, it ig perfectly
:right that the Finance Minister should
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have come with this measure, Only
this much I would submit to him that
this should not be allowed to be put
in cold storage. After thig enactment
is made, he should use this. We had
expected the Government of India in
the post-independent era, after 10
years, to nationalise the key indus-
tries like iron and steel. Government'’s
industrial policy has laid down that
these things will be there and we ex-
pect at least after 15 years of inde-
pendence, such important industries
should be in the public sector. Let
Tatas and others be there for some
time, but under this enactment, Gov-
ernment must go and convert its
loans into shares. Also, the public
eye should be watching these friends
as to how they are behaving.

With these words, I support the Bill
and I feel there is nothing unconstitu-
tional or illegal about it. That is a
very necessary measure and it has
come up before the House in right
time.

Shri Himatsingka (Godda): Sir, our
Finance Minister has been good enough
to recognise the position that the in-
vestment climate needs to be improv-
ed and with that intention in view, he
has been trying to take steps, so that
the market may improve. In fact, to-
day he made certain important state-
ments with that end in view. I want
to look at this measure from that
paint of view, viz.,, whether or not this
measure and the other measures that
he has on the agenda this session will
serve that purpose.

I feel that some of the amendments
that have been introduced are certain-
ly salutary and they might improve
the morale of the businessmen. But
this provision of giving retrospective
effect will apply only to two compan-
ies, The question is whether it is so
important a step that should have been
taken, because it will create a certain
impression outside, in the minds of
those who are not fully informed as to
the purpose why this measure has been
made retrospective. I refer to the right
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conferred on Government to convert
loans and debentures prior to the date
of this enactment into shares. After
all, these two companies have been
functioning quite well. Therefore, to
create an impression outside or in this
country that the Government inteads
to interfere and to upset the present
arrangement in the company and to
dilute the rights of a large number of
shareholders by converting loans ito
shares is a point which should be taken
into censideration by the dyramic Fin-
ance Minister who understandg there
things quite well.

So far as the other proposals are
concerned, I feel that in our country
the judiciary is, by and large, wholly
independent and has very good reputa-
tion. Therefore, we should not take
any step which will create an impres-
sion in the country that by and by the
powers of the judiciary are being at-
tempted to be curtailed and such
powers are being attempted to be given
to the tribunals. At present. the power
to take action under the various sec-
tiong is vested in the High Court. Now
the proposal is to refer them to tribu-
nals. Of course, there has been sume
improvement made by the “clect Com-
mittec inasmuch as how the Chairman
cf the tribunals' will be D«rsons ex
perienced in law and who have been
or who are qualified for appointment
as judges. Certainly, it is an improve-
ment Lut, all the same, a tribunal 13
still a tribunal. Moreover, appeals
from such tribunals are limited only
to questions of law. As a matter of
fact, at the present moment when a
matter is decided by the High Court, it
can be appealed against a bench of the
same Righ Court and then to the Sup-
reme Courit. Now, very mzry powers
are intended to be given to the tribu-
nal under the various sections men-
tioned in clause (8), i.e. sections 3888,
388C, 388D and so on. They all will
be referred to the tribunal. Will it be
sufficient to provide an appeal only on
a point of law? That is also a point
which, I feel, should be taken into
consideration.
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The growers that are proposed to be
taken under clause (9) are very wide.
The proposed section 388B reads:

“(1) Where in the opinion of the
Central Government there are cir-
cumstances suggesting: —

(a) that any person concerned in
the conduct and management
of the affairs of a company is
or has been in connection
therewith guilty of fraud, mis-
feasance, persistent negligence
or default....”

There is no harm in it. That power
ghould be with the Government. But
sub-clauses (b) and (c¢) in my opinion,
are very vague, For example, sub-
clause (b) reads:

“that the business of 3 company is
not or has not been conducted and
managed by such person in accord-
ance with sound business principles
or prudent commercial practices;”

What will be the yardstick? Who will
judge whether the method that is being
adopted or the way in which the busi-
ness is being conducted is in accordance
with sound business principles or pru-
dent commercial practices? It differs
from one business house to another. As
a matter of fact, it will differ from
one member of the tribunal to another,
It is very vague. Similarly, sub-clause
(¢) reads:

“that a company is or has been
conducted and managed by such
person in a manner which is likely
to cause, or hag caused, sexjious
injury or damage to the interest of
the trade, industry or business to
which such company pertains;”

What will be the test? How are you
going to decide it? Is it not very
vague? Will it not give very wide
powerp to the executive to take action?
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After all, if it were the case where
an intelligent person like the Finance
Minister is taking a decision, one can
be sure that no injustice will be done.
But, in this case, it will be decided by
a person very much lower down. So,
it will be very weasy to influence such
a person and, very likely, wrong action
may be taken. Therefore, I feel that
all these lacunae should be removed,
Joopholes plugged, and sub-clauses
(b) and (c) deleted.

So far as appeal is concerned, I feel
that an appeal should be permitted
not only on a question of law but also
on a question of fact.

Coming to the question of trusts, I
feel the intention of the Government
is that the powers of persons who in-
vest the trust money in companies
managed by themselves should be
curtailed. But suppose the trust money
is invested by a person in the shares
of a company with which he has no
connection, he has nothing to do with
the management of that company, how
can he influence the decisions of that
company in favour of the manage-
ment? In a case where g person who
is managing the company holds trust
shares in his own name and alsc holds
gshareg of that company in the name
of the trust, this power may be justi-
fled, Otherwise, to take away the rights
of all trustees, even when they have
got nothing to do with the management
of companies in which money has been
tnvested, is, I think, depriving the real
owner, the real beneflciary of the real
rights that he would otherwise possess.
So, 1 feel that the voting rights of per-
song in respect of trust shares ghould
not be taken away,

Then I come to the amendment of
section 153. It has been provided in
the Bill that notice of trust shares has
to be given by the trustees to the com-
pany also. But section 153 prevents
the company from taking notice of any
trust, Therefore, it becomes almost
contradictory. I feel that when notice
is being provided to be given under
new sections 153A and 153B, there
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should be an amendment of the origi-
nal section so that a company may re-
ceive notice of the trust. After all,
when a trustee gives notice, how is it
going to be recorded? Where is it
going to be recorded? That will save
the trustees from one difficulty, At
present what happens is that trust
shares are recorded and registered in
the names of individuals, But if the
notice is recorded in the company’s
register as “so and so trustees of such
and such trusts”, there will be protec-
tion for the trust also. So, I feel that
section 153 should also be amendéd.

Shri Basappa: Mr. Deputy-Speaker,
according to me the most important
Question to be decided in this Bill is
whether this sovereign Parliament,
under certain circumstances, in the lar-
ger interests of the nation, can do cer-
tain things which will, to g certain ex-
tent, modify the contractual obligationg
laid down on us. In this matter, I
have to congratulate the Government
for not yielding to the pressure tactics
that have been used. In this country,
the vested interests, in the name of the
sacredness of the contract, in the name
of prestige and sanctity of law, want
to thwart progressive thinking. There-
fare, I would like the Government to
be strong in their attitude. After all,
we are developing a democratic social-
ist State in which the public sector is
bound to enlarge day by day, a State
in which the private sector has to be
controlled properly and the monopolis-
tic tendencies have to be checked,

A large number of joint stock com-
panieg are registered in this country
every year. So, the dominant role of
the corporate sector has been increasing
day by day. Under these circumstan-
ces, a full and comprehensive company
law becomes essential, particularly in
the context of the Vivian Bose Com-
mission report and in the context of
the statement of the Finance Minister
that the abuses are increasing day by
day. It is only the top of the ice-berg
that we are seeing today. That is what
the Finance Minister says. We do not
know what is underlying and what is
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happening in these various corporate
sectors. We have becen noticing that
in all these objects of tirese companies,
the objects are not clearly stated so
that they are making use of their
money in any manner they like. The
loans are given to directors sometimes
without security at lesser rate of in-
terest or to their relatives, There is,
misappropriation and mal-practices and
all these things are there. Sometimes
the sole-selling agency is given to their
relattves. Under these circumstances
when the Finance Minister brings a
Bill of this kind, with a limited objec-
tive, it should be welcomed. I hope
the Finance Minister will give a little
attention to what I say also. He would
bring a more comprehensive Bill at an
early date to plug the loopholes that
I have been narrating and which has
been pointed out in the Vivian Bose
Commission’s report and also by the
Daphtry|Shastri report.

Sir, after all the limited purpose of
the Bill is only to prevent the concen-
tration of wealth in the hands of the
few people and also it has been
brought with a laudable objective of
increasing the assets of the company
concerned. The tribunal that hag been
suggested must have necessary powers
to check, to remove, some of these
directors who are involved in all these
things and it has to be welcomed be-
cause of speedy remedy that is given
here, whereas earlier whenever mal-
practices took place on the part of a
director, it used to go to a court. How
many cases are there? Hundreds and
thousands of cases are there. So, a
geparate tribunal is a necessary thing
and it will give us a speedy justice.

Then, the most controversial point
is about the conversion of loans into
share capital. It is a very strange logic
when some of these people say that
they have no objection to that when
a company is not prosperous; they have
mo objection to the Government con-
verting their loans—but only when it
is in default they cam cemvert it. But
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when it is in prosperous conditions, the
Government should not look forward
to that. Look at the strange logic that
they have got! After all assurances
have been given, my friends have
expressed apprehension that only an
official is going to decide what is the
public interest. Assurances have been
given that it will not be left to the
individual discretion of the official to
decide what the public interest is. The
Government will consider whether in
the public interest, it is necessary to
do so. When such apprehensions are
removed and when assurances are
given, there should be no objection to
it. These cases come only where the
Government hag directly given loans.
Supposing an autonomous Board has
given loans, the Government is not
coming into the picture at all. So.
this is the limited objecctive that we
have in view and the apprehensions
have been removed. Ater all, when
the Government becomes a partner in
a public company, it adds to the assets
of the company also. Under these
circumstances, 1 cannot understand
why these people, even on my own
side, have expressed doubts about this
Bill.

Again, reasonable terms have been
provided. If they do not find there
are reasonable terms, they can go to
a court of law. These are certain
things which have been provided and
there should be no hesitation on the
part of anybody to accept a Bill of
this kind.

About the vesting of the voting
rights in a public trustee, why should
there be any objection, We have seen
how the private trustee has misused
his powers in the interest of some
directors and how he hag used this
power to enrich some of his individ-
uals, whereag the trust is meant for
a public purpose. The purpose is
stated clearly. That purpose is violat-
ed. Under those circumstances, to see
that larger interests are provided for,
if a public trustee is appointed and he
looks after the trust, I do not see any-
thing wrong abeut it.
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Now, about the appointment of a
board, an independent body, to look
after this, it has been accepted by all
people. The one thing which I have
noticed is, as if the procedure followed
by this Parliament is almost a mockery
of this Puiiiament. That is what has
been expressed in some quarters, I do
not know how could it be a mockery
of Parliamentary procedure, After all,
the Government, the Cabinet, which
has come forward with a decision is
only confirming and sticking to its own
decision. Under these' circumstances,
I do not know how can it be a wrong
way of interpreting a parliamentary
procedure. After all, the Select Com-
mittee is a body of this House. The
sovereign Parliament has got a right to
decide when the Select Committee goes
wrong. We know the circumstances
under which this Select Committee wag
formed. It was not originally formed
by the Government; it was a commit-
tee which was adopted by Government
formed by some persons in the House.
I would strongly say that there is no
mockery of parliamentary  procedure.
This sovereign Parliament has a right
to see that certain things are upheld.
Even though the Select Committee may
have gone wrong, the Parliament has
right to correct those things, I stand
by what thre Government has done and
we must all support the Bill of this
kind because it is in the larger inte-
rest of the country, We have not even
hesitated to amend in amending the
Constitution when so required. Under
those circumstances, let me explain
that the change in the contractual obli-
gation in the nature of things is not
80 sacred as it apears to be and the
larger interests of the country must
prevail over other interests,

Mt TweEE gEw (aEET)
ey wged, fafua od-swaear ar
IIRT AY-qqe4qT & 9T § o= TZ
FAA OIS §EA F AAG GET 1 H
wE A & fragw < § 5 & arawfas
qa ¥ g g | 9 arEvfw aur
falt s &Y fawdt ovmd & & whw
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el H qE £ 1 afz gw g gfee 7w
fagaw #1 gy ¥ A1 a7 @ ¥ fF
foa A&t Ewfas @ fast G99 €
fagdy wamar Ay & A% 39 ¥ Wy
g FEAfAE §a F ARG agT FH
a1 W T A fAs GF F1 oAmEw
SATET T@AT ded ¥

g% wisoig qge  fEast @m §
W=ET gl & |
o TREAwATEE o IW faguw &

are # Ty o & R i & wvr ara
¥ guT ERm | WY 797 HIT IuT d8
AT FT ATAATG 6 qYT FT AT
ot FrfedE T T &, Sei 59 fawaw
FT Jga aET | fwar g Wk 1
ARt A 7w fagus FT A HEEK ¥
fa<ta # & g &1 wlawa
femm 3 1 awg-feafq ag & 5 7 av 3g
g g, T g FfAard @ A T T
sufasia g

& garerndy faa adt & wgmw fr
ag_%m‘fq—{qnmin FEAT
FAT § 2 avg 31 Arfwei § 1w
F S BT ATA HATTR TTAAHGE AT
FT AT I FT T & | THY AXG THIC
FEAT T FT S FL AT I F AWQ
AT qeedTg O AF] faary & 1 §9
fam gt 9 FTYAY FT T FFT T IoT
g7, Afe A wERT A I F T
7S feam | T A & Al F AW Y
gamqaﬁé,haﬁﬁww
dar A & 1 5 @Al 9T eand AGY
faar mar & 1 &YE var sus-fadas
AT I Ate ar, faa ¥ 5a et
®1 g fewn o awa | oS faEas
Y wEeE A § 99 w1 oAiwy ¥
e @ @ f faw wad wit
mﬁ-q’t T & 3 it fan fear B,
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[=r <wgaT Figa]
I #1359 ¥ AR 7 faem 1 3 s
R gufeai @ faiws ¥ g 4
gif, afer o fagas ¥ garsrEae AN
wo faeq 3 a9 3@ /O F ga ¥
wfuaw a1 sk wfos stoF s § )
gg wd-fafea § v @ ¥ 7w wfa-
sIiwF s e & q@ & ok f
o @ frar 199 3 ww wfawd
w7 wanT sifea & fag 7Y, afew wer-
Y, SETE AT FEE # e
J|Ffag far & 0

e fads § aga @ a9 § |
o F & o A wrEaw g0 WA A
ENEacyMIT LY, A
agE § | g Y foemAw are ar

3T A T o9 § TG &Y W F gD
A AR gEN A §
e ¥ FgroTT § :

“If in its opinion it is necessary tn
tbe public interest to do so”.

0F I § qETATE Al AERd ¥
geAT JTE | FAT AR JAfed &
2o A ¥ R g wefga ®
t a1 R aueEg HR aEatTE e
QN & F wd A § 1 Hfed
oI fAeit &a T Qat gvege faet &
IF FATETE WX SHfed, arawiTs (g
UF §Y 2, aEwtah g ML HIAAR
sefzg ¥ & @ fET o werael a7t v
@l T 8, T F1 99 g T A 98
E a1 29 & AT ® v G g ¢
@ @ frdgw &1 a9 & gfw
TR T2 @, ardsfas &7 1 a8
AT I A€l ATEdl, 9§ Al dad
T & % FT TATL F7AT J1gAT ¢ fora &
T I § AAA g1 F qETIang qre-
wfrd da &1 W agar 91 Wr g |
afew W ran #1 DA FT T
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I & @ Jo R E, e
Y, T g @Y foft & @y
"AGT FE AR § AN W q@ ¥
saTal ¥ Ay S A g ¥ |

TF TG @RE A9 T AR

g

oY TrREe arw ¥ 97 6 TR
w1 FIH AR 1 qCH ISMAT ATaT
AT O | X mwdz acw
Y T g g, A9 qF A1e @ W
T W W A FIH TG I997 | W
TR W FT §RAA FW J & Jqqv
w1 wfgr € g 1w T §
ofsws gfetee & & a1 7=, @ w1 @
ST AR q@ A gem o & wgan
g 5 50 W W F0 ¥ W &
w1 fera s, av fex faeY weost v
I T AT R A 39 F q19
qF d7g F1 §qF fewm S@m W)
forr & wma qesaa gein, fow & sy
ga & dar foar @, v 1 99w
grm

st AT WY WiR T T, AT F
W1 q % e) & g faear g

Y TwATE A . THE T A
FT qa1 qt 99 74w fr g7 w1 g 6
Gy fuear @ %X 9@ SR W faar
g B Fdt 4 g7 w1 {09 qEd q
qar &3 & w1 34 & 1 W g
arEl #1379 qwg ¥ w2 {1 s & gardy
g 7 gy 1 97 7 faeT & T gt
grit & 1 #ifs gATe v qar agr
gAT &, F9 AR BWT 8 |

St qrfa|l §, A AT FIAAT sqawqw
g Iudagd frd ford fom o oy o
Gar, fedsd &1 q@1 W g § W
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TIAT TEY AT @I FE A G
Y 7 & 38 Al i omfem ¥ ag
taafid o ag F 8, e
FR0 | FRET A7 AGY |0, g8 a1
&Y srar g, fra & Fgar g g
fF ams A7 v ag fafma & sner
Fifge w74 wgiem &) a7 FoEA
avar =ifge f& wgi s fam faa
wrEr & FEETE §4r A gq4 o
R EFT d e A a7 fodad w0 &
ag faar fadr s we &, faar fedY
wifa|y F AT T47 §F Fgd qUAT,
qTHR ITF A W | F A 39 g AT
1 qrEAT g R v ag ard At wi
fasdr @ #1 faadr owa T FAT
arfen ot 747 faslt @ w1 o
FARNE |G 1 O

& FF 3T FAA @I W
qATA &, AV IH TG F W IS HGT
oY7 Iz A ISET T | AT oY
WYt /YT BT AT WA AT G @
a1 fr gwrt fag wrmEd & wreE
qET A ¥ 77 gA feary £ gA=
NI ewaiFFINTIATE, FTTEW
IdEE A AT A ¥ g9 gw wafey,
HUISATS, AATAAI, FAdT T4 99 A7)
& AT A FLF IH FI AETHE FT
& IFFT I A & AfEw 987 @
qefrifaat &1 Fare wrar &, FawTeaei
T qTF WG g, TG TT FIT & 9,
R F T, A & 98 w1 OAE
faar s & 1 & smgan § fs wa
RAY ot FEOAY FMA § FEA qOAA
X wifs aEwlas ga @1 fawre
i e i AR E R E i
frlt dq & F otedt @mrer gY 1 g@Y
TE WY FRT AT ORTHAT &, WSITHIT
ATAT ATHAT & T aF I A Femm
®1 Awfear faaer §, 7 aa qma9r A%
fod @ | N AAwT g g R 9w
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FE qAF T F T AMfE w
FeTdafedad s T A A PAT
qg WA IS F ;T T, F4T T @ F
aE AT §F F AL AT A |

Shri T. T. Krishnamachari: It is not
very heartening for me to have to
reply to this debate. It is also my
misfortune that sometimes one hon.
Member opposite takes a lead and a
very powerful lead to have refer-
ences made to him constantly in re-
plying to any debate in this House.

T have laid no claim that this is a
socialist measure. In fact, if socialism
has to be introduced, it cannot be
through the company law. But, at the
same time, there are many things that
can be done by company law to check
abuses, to check concentration of
power and misuse of that power. So,
hon. Members will forgive me if I
cannot speak very much about social-
ism; what socialism they want and
how it should be done must be done
by other means.

Shri D. N. Tiwary (Gopalganj):
They want ‘Lohia socialism’.

Shri T. T. Krishnamachari: But so
far as this measure is concerned, this
is a regulatory measure.

The last speaker whose speech I
had to get translated for my benefit,
being ignorant of the particular type
of dialect which he spoke, I do not
think, has contributed very much to
my knowledge. His is a negative
approach, a negative approach which
does not really have any sound or
firm footing on the earth. Of course,
[ agree that much of what we do
might appear to be a sort of mixture,
olla-podrida, or, as he «calls it, a
kichdi. But a kichdi mind can never
suggest a clear line of approach to
anybody. This is where my hon.
friend and his party fall between two
stools. What do they want? We do
not know.
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Shri Ram Sewak Yadav: 1 want
nationalisation, and socialisation and
the finishing up of all this.

Shri T. T. Krishnamachari: As a
matter of fact, these are not achieved
by merely shouting them from house-
tops, nor by obstructing proceedings
in the House, nor by personal reflec-
tions on a few unfortunate Ministers.

ofl UREEF AIIF : 0T Mo JY
FTRITAT AT & 52T 2

Shri T. T Krishnamachari: 1 know
that the hon. Member is very facile
with his tongue and sometimes makes
very cruel remarks which we have
to put up with.

But the point is that these are done
by sound methods and by steadily
pursuing them &nd by people who
have at any rate an objective, and
that is where that objective of my

hon. friends is lacking because they
are negative in their approach.
Coming to the main brunt of the

attack, 1 do not know whether to be
sad or to be happy. I am sad that
here is the reputation of this country,
which has been acknowledged to be
very high in the capitals of the world
being denigrated by an individual
here, as one single act bring down
the whole edifice. Here, we see a new
Samson bringing down the temple.
Apparently, Samson belonged to the
historical past. After all, I think to
a large extent they are allegorical
figures. It is very difficult to repeat
the achievements of Samson in this
era, when temples cannot be ecasily
demolished and one swallow does not
make a summer. If my hon, friend
happens to demolish a pretty little
temple somewhere, it does not mean
that the temple on which this coun-
try’s honour and prestige stands can
be demolished.

As I said, I am happy that if I
have to stand at the dock of public
opinion, 1 would rather stand with
my leader and be honoured by it
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rather than stand with anybody who
belongs to that group. Of course, it
makes us angry to hear the name that
the masses of this country still cherish
and speak of with affection and still
look at with awe and admiration as
somebody who stands in the  dock,
as a Marxist and as a Hitler. My hon.
friend should take care to see when
he quotes that he quotes correctly.
What my leader said at the party
mecting—I do not mind repealing it
here—was ‘Those are Hitler's ways; we
do not propose to adopt them’.

Shri M. R. Masani You
have adopted them.

(Rajkot):

Shri T. T, Krishnamachari: Of course,
my hon. friend is not merely wearing
dark glasses, but he is completely
blind. What could I do about it? I
am sorry that on every occasion I
have to speak 1 have {0 cross sworde
with him. As I said before, he is a
friend: he has been with us, he is
still my friend—I hope I can count on
him as one. But when he functions
as the leader of the party, he cannot
expect any mercy from this side. . . .

Shri M. R. Masani.
expected.

No mercy is

Shri T. T. Krishnamachari: ..... for
this reason, that his party cannot have
any mercy at the hands of any patrio-
tic individual in this country. If any
member of the party has the temerity
to stand on the floor of this House to
say that the credit of India has gone,
what shall I call him? Shall I call
him a patriot?

Some Hon. Members: No.

Shri T. T. Krishnamachari. Not the
Patriot newspaper that is published in
Delhi every day. No, Sir. I think my
hon. friend does not mean it. I am
sure he does not mean it because no
sensible man in this country can get
angry like that. He may be tempo-
rarily angry with me—I do not mind
it. 1 do not mind if in moments of
anger he calls me names. But I would
rather he does not call my leader
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names; even if he does, it does not
matter. But I will ask him in all
humility to desist from calling down
the name of India, the India that
this Parliament represents. It has a
credit which is high, which will re-
main high, notwithstanding all  the
parties opposite. And we who are led
by a leader whose sacrifices on behalf
of the country are unparalleled any-
where else in the world, are not going
to permit this kind of thing to be
said. I can tell yvou that I shall, dur-
ing the period that I have the
pleasure of serving this Government
and this House, hold the reputation of
India very high in the capitals of the
world notwithstanding people who
come from the Swatantra Party. 1
know the hon. gentlemen who when
they go from here i{o various coun-
tries and specak about India, speak
denigratingly about her. There are
people in this country who do it. (An
hon. Member: ‘Formosa’). I do not
want my hon. friend to do it; T do not

want him to be the cause of it. 1 am
sure he will correct that error.
Let me come to the basis of the

I do not think I need take long
on it. Let me repeat. The Bill seeks
to do three things. One is to estab-
lish a tribunal presided over by a
person with a judicial background,
judicial bias. I do hope it will be pos-
sible for us to get Judges. It is not
easily possible for us to get Judges
who are functioning. The courts will
not spare them. No man wants any
individual in this country to be hurt;
no man wants anybody to be hurt by
executive fiat. I do not want, it, nor
do the party and the Government want
it. We shall have a tribunal to go into
the misdemeanour of persons. If the
tribunal finds that there has been mis-
demeanour, certain action will follow,
and it should follow.

Bill.

- The second important thing is that
Wwe seek to prevent aggregation . of
power by means of voting strength
being exercised pseudonymously. I
hgwe not taken the advice of my hon.
friend, even of Shri Nath Pai for that
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matter, to put before this House any
legislation to stop concentration of
power. [t may come, but that will be
done openly. But what we do not
want people to do is to assume another
name, get under the cover of a trust
and add the power of the trust to
their own in regard to controlling cer-
tain companies. We do not want it to
be done. I am perfectly sure there
are many trusts owned by companies
which are being probably properly
run, where abuse of power is not even
thought of. But sometimes it may
come. You never know. Vested inte-
rests, if they are provoked, some-
times get angry. And there are peo-
ple—I know it to my knowledge—
who misuse the power they have as
trustees by means of keeping control
over certain institutions. It is  that
that we are fighting. Therefore, the
amendment the Select Commitfee
made in regard to this provision in
regard to trustees is perfectly correct,
The public trustee will step into the
position where the holding of a trust
in one compony’s shares is a little
above one lakh in some cases and five
lakhs in all others and having steppcd
into that position, he can, in the
case of good trustees, authorise the
trustees themselves to act on his be-
half. Oftentimes, shareholders do
not cxercise their rights. Dumb crea-
tures in this world are often share-
holders; they never exercise their
rights. The public trustee could per-
mit a trustee to do it. Provision has
been made for that. But when he
finds that it is not wise to do so—ne
will have the information at his dis-
posal—he will exercise it, if necessary,

for the purpose of preserving the
interest cof the trust. The real thing
is that normally we say that the

public trustee shall not vote except
where he has to defend the rights of
the trust. That is all the position and
nothing niore.

The last thing is about loans. Much
has been said about vitiation of con-
tract. If you will permit me, I am
prepared to move an amendment. Of
dourse, we are not accepting the pro-
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[Shri T. T. Krishnamachari]

viso to tiic clause made in the Select
Committee But I am prepared to
suggest one amendment to the effect
that any action to be taken in this
regard shall be laid on the Table of
tho House, shall remain on the Table
of the House for 30 days and no action
will be token until that period of 30
days lapses. Hon. Members might
take any action that they like. 1 am
doing it bccause I do not want it o
be said that sometimes a Minister who
is not controlled by a Prime Minister
like Jawaharlal Nehru might misuse
this powcr. It is possible. Here the
biggest sccurity we have is the reputa-
tion of the leader, his sound principles,
his ideals.

Shri Kishen Pattamayak (Sambal-
pur): What sycophancy?
Shri T. T. Krishnamachari: The in-

terruption is puerile.

What that check is removed, some-
thing might happen. 1 am certainly
one with hon, Members that a Minis-
ter who misuses his power must be
prevented from doing it. After, all,
which is the court that is best in
India? In any country with Parlia-
ment, it is the Parliament of the coun-
try which is the biggest court. There-
fore, I shall move that amendment,
provided you permit me to do so, that
any draft statement on action to be
taken should be placed on the Table
of the House and shall remain there
for 30 dav: during which the House
ts in session. Thereby 1 give the

biggest safeguard anybody in this
country can  possibly require and
obtain.

Then I have only one minor verbal
amendment. 1 propose to accept the
amendment that any hon. Member
might move to eliminate that proviso.
1 think the proviso is no longer noces-
sary in view of the fact that the House
ia seized of the problem. The House
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can check misdemeanour; the House
can say ‘do not do it' or can approve
of it.

I have nothing further to add.

Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the Companies Act, 1956, as re-
ported by the Select Committee,
be taken into consideration”,

The motion was adopted.

Mr. Deputy-Speaker: There are no
amendments to clause 2.

The question is:

“That clause 2 stand part of the
Bill”.

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3— (Insertion of new sections
after section 10 in Part I)

Shri Warior: T beg to move:
Page 6,—
after line 7, insert—

“(4) No such appeal shall lie
against any interim order of the
Tribunal but only against the
final order of the Tribunal.'"” (1)

Shri P. R. Patel; I beg to move:
(i) Page 2,—

for lines 7 to 9, substitute—

“10A. (1) The Supreme Court
at the request of the Central Gov-
ernment shall constitute a Tribu-
nal consisting of one or more
members as it thinks fit, to exer-
cise and discharge”. (16).
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(ii) Page 2,_ (iv) Page 5, line 32,—
for lines 25 to 31, substitute— after “section 388D” insert—

“(2) A member of the Tribunal “and on any other question
shall be a judge of a High Court with the leave of the High Court”.
in India.” (17). (25).

(iii) Pages 2 and 3,—
for lines 32 to 37 and i respectively, Mr. Deputy-Speaker: Shri M. R.
‘substitute— Masani’s amendments No. 49 and 50
are barred because the same amend-

“(3) 1 the Tribunal is composed ments have already been moved.

of more than one judge-member,
the Supreme Court shall nominate

one of the members to be the The clause and the amendments are
Chairman of the Tribunal.” (18). now before the House.
(iv) Page 3, lines 32 and 33,— Shri Warior (Trichur): It is not

clear whether the interim orders pass-
ed by the Tribunal will also be appeal-
able, in which case the Tribunal will
“Supreme Court”. (19). be able to proceed with its work only
after the appeal is heard and decided,

for “Central Government” substi-
tute—

(v) Page 5— which will mean a great handicap in
for lines 26 to 34, substitute— the way of its functioning efficiently
and effectively. By my amendment I
“10D. (1) An appeal shall lie want to make this clear. That is why
to the Supreme Court against the [ have moved my amendment.
decisions of the Tribunal.” (20).
(vi) Page 5, line 36,— 15 hrs. :
for “High Court” substitute “Sup- [MR. SPEAKER in the Chair]

teme Court”. (26).
Shri Morarka: I think there is a

(vii) Page 6, line 5— misunderstanding on the part of Shri

for “High Court” substitute “Sup- Warior. The proposed section 10D(1)
Tteme Court”. (27). clearly says:

Shri Himatsingka (Godda): 1 beg “An appeal shall lie to the High
to move: ‘ Court having jurisdiction in rela-

Page 5, line 28— tion to the place at which the

registered office of the company

omit “on i ", N
only on questions of law concerned is situate, only on ques-

1. tions of law arising,—
Shri Solanki (Kaira): I beg to X . .
move: (a) in cases against managerial

personnel falling under Chapter

(1) Page 5, line 28— IVA of Part VI, out of any finding

omit “only”. (22). of the Tribunal under section
. 388D."
(ii) Page 5, line 31,—

.af‘ter “out of any” insert “deci- Section 388D deals with the final
sion,”.  (23). order, and it is against that that an

appeal is provided. Section 388C
; . deals with interim orders, and it is
after “finding” insert “or order”. clear that against that no appeal is
(24). provided.
1797 (Ai) LSD—7.

(iii) Page 53, line 31,—
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Shri P. R, Patel: People’s faith in
justice should be maintained. Not
only should justice be done, but
everybody should have the confidence
that justice would be done. So, my
amendment is that the Government
should request the Supreme Court to
constitute the Tribunal.

I am of opinion that the members
of the Tribunal should be all High
Court Judges, because the Tribunal is
given very wide powers. As you will
see from page 4, the Tribunal will
enquire into misdeeds and so many
other things. You will see from page
11 that the Tribunal will be asked to
enquire into circumstances suggest-
ing—

“that any person concerned in
the conduct and management of
the affairs of a company is or has
been in connection therewith
guilty of fraud, misfeasance, per-
sistent negligence or default in
carrying out his obligations. ...

“that the business of a company
is not or has not been conducted
and managed by such person in
accordance with sound business
principles or prudent commercial
practices; or

“that a company is or has been
conducted and managed by such
person in a manner which is likely
to cause, or has caused, serious
injury or damage to the interest ot
the trade, industry or business to
whicl \ suc) compary pertains; or

“that the twusiress of a company
is or has veen conducted and
managed by such person with in-
tent to defraud its creditors, mem-
bers or any other persons or
otherwise for a fraudulent or
unlawful purpose or in a manner
prejudicial to public interest,”

These are wide terms. Keep them
there as they are if you want, but
these should be enquired into by a
tribunal composed of Judges. We have
every faith in the High Court and the
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Supreme Court and their Judges. Why
not utilise the services of the High
Court Judges? Why nominate a retir-
ed Judge on this Tribunal? Appoint-
ing a retired Judge to the Tribunal
sometimes comes to political corrup-
tion. Anybody may be put in tribu-
nals of this kind, and people’s faith in
justice will be shaken. Damn all
directors if you want, I have no love
for them but if you want to damn a
director or remove him or replace
him or deprive him of his remunera-
tion, it is a big penalty which should
be given by a proper tribunal consist-
ing of the judiciary.

The members of the Tribunal, it is
provided, should be persons with
adequate knowledge of and experience
in law. A pleader of three to five
years standing may be put. He may
be said to possess adequate knowledge.
If such persons are appointed, it
would only strengthen the hands of
the Exccutive, and they will always
look to the Executive for their future
career. This is not a good develop-
ment. We are drifting away from
the judiciary and having such a tribu-
nal. It is not a good sign for demo-
cracy. So, the House may be pleased
to accept my amendment.

I have every taith in the Finance
Minister, but after all, the Finance
Minister may be a man in business or
in some company. We cannot exclude
such a man becoming a Finance Min-
{ster, and he may have his own likes
and dislikes. After all, human weak-
nesses are there., So, I think it would
be proper and in the interests of
democracy that the Tribunals should
be composed of High Court Judges and
appointed by the Supreme Court and
none else.

Shri Solanki: In page 5, line 28, T
want the word “only” to be deleted,
because the appeal should be also on
facts to the High Court. If the Tribu-
nal comes to a wrong decision on
facts, then the High Court can give
relief. The evidence before the Select
Committee is there to support us.
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Lastly I want to insert the words
‘or order’ after the word ‘inding’ in

line 31 on page 5. There is difference:

between ‘finding’ and ‘finding in
order’. That is the amendment.

Shri B. R. Bhagat: 1 do not accept
the amendment of Shri Warior because
as the hon. Member said, section 10D
(1) (a) refers to— :

“cases against managerial per-
sonnel falling under Chapter IVA
of Part VI, out of any finding of
the Tribunal under section 388D".

He may mean that the interim order
in the proposed amendment is in re-
gard to application made under section
397 or 398 as the case may be under
the provisions of section 493. It is not
open to a party aggrieved by an inte-
rim order under this section to go to
any High Court in appeal. Perhaps he
may mean that sort of appeal. So,
that amendment is not necessary.

The other point made by an hon.
Member was that the tribunal should
consist of High Court Judges. I think
the Select Committee has deliberated
over this. The Chairman will be of
the status of High Court Judge. In
a matter like this experience in
management of companies, law, acco-
untancy, etc. is necessary. I think his
point is met because the Chairman is
of that status.

Mr. Speaker: I shall now put all the
amendments to the vote of the House.

The amendments were put and nega-
tived.

Mr. Speaker: The question is:

“That Clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.

Clause 4— Insertion of new Part IA
after Part I

Mr. Speaker: We go to clause 4—
Are any amendments moved?

(Amendment) Bill 4958

Yes, Sir. I have an
I beg to move:

Shri Warior:
amendment—No. 2.

Page 6,—

(i) in line 16, for “such powers”
substitute—

“all powers.”

(ii) in line 17, after “Act”,

insert ¢, ".

In the constitution of the board on
company law administration, it says
here ‘such powers’. Formerly this
administration had other powers also,
other than those mentioned in this
clause, such as control of capital

- issues, stock-exchanges, financial cor-

porations, etc. So, these powers also
must vest in the board. They fall in
the same category of activities. It
cannot be visualised now which acti-
vity of the companies will have to be
covered. It is necessary that there
must be a co-ordinated action. So, all
the powers that were formerly vested
in the company law administration
must be given to them. 1 see no
reason why when the board is con-
stituted some of these powers are
taken away but not given to the board
for more efficient and co-ordinated
administration.

Shri Morarka: Sir, I think the
amendment of Mr. Warior is based on
some inadequate appreciation of the
provisions of the Bill. All the powers
under the Companies Act are dele-
gated to this board. The clause here
says: -

“As soon as may be after the
commencement of the Companies
(Amendment) Act, 1963, the Cen-
tral Government shall, by notifica-
tion in the Official Gazette....to
exercise and discharge such powers
and functions conferred on the
Central Government by or under
this Act or any other law as may
be delegated to it by that Gov-
ernment.”

TheWpowers over stock exchanges or
capital control are powers under
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separate Acts and they could also be
delegated. This enabling power has
been taken here. All these powers
cannot be embodied in this Act; they
could not come under the purview of
the Company Law Amendment Bill.

The Minister of Planning (Shri
8. R. Bhagat): To supplement what
the hon. Member has said clause 1%
also gives the power to the Centrai
Government to delegate any of its
powers or functions, othcr than the
power to appoint a person as public
trustee under section 153A and the
power to make rules, to the company
law board. Except in respect of these
two important and policy matters, the
Central Government can delegate all
1ts powers.

Shri Indrajit Gupta: These two
powers are excluded. Does it mean
that all the other powers are neces-
sarily to be delegated?

Shri B. R. Bhagat: They can be
delegated.
Mr. Speaker: 1 shall put amend-

ment No. 2 to the vote of the House.

The amendment was put and
negatived.

Mr. Speaker: The question is:

“That clause 4 stand part of the
Bill.."

The mection was adopted.
Clause 4 was added to the Bill.
Clause 5 —Amendment of section 81
Shri Warior: I beg to move:

3. Pages 7 and 8,—

omit lines 34 to 42 and 1 to 4 res-
pectively.
Shri P. R. Patel: I beg to move:
(i) Page 7, lines 29 to 31,—

omit “on such terms and conditions
as appear to that Government to be
reasonable in the circumstances of the
case”.
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(ii) Page 8, line 16,—
for “thirty days” substitute—
“six months”. (33).

Shrimati Subhadra Joshi:
No. 46 and 47.

I move

Mr. Speaker: 46 is the same as 3
and 47 is the same as 4. So, they are
barred.

Shri B. R. Bhagat: I beg to move:
(i) Page 8,—
(a) after line 13, insert—

“(6) A copy of every order pro-
posed to be issued by the Central
Government under sub-section
(4) shall be laid in draft before
each House of Parliament while
it is in session for a total period
of thirty days which may be com-
prised in one session or in two
or more successive sessions.”

(b) in line 14, for “(6)” substitute
“(M". (86)

(ii) Pages 7 and 8,—

omit lines 34 to 42 and 1 to 4 res-
pectively. (57)

Shri Hari Vishnu Kamath: While
I do not wish to go into the merits
of the amendments that have been
moved, I wish to raise an important
point of order with regard to the role
of Select Committees of the House.
I would invite your attention to the
Lok Sabha debates of the 17th July,
1956. 1 am reading the relevant
extracts, excerpts, from the proceed-
ings of the House on that date, 17th
July, 1956. A Member of the Select
Committee, Shri Raghavachari, was
about to speak or was speaking at
that time, slightly differently from
what the report had recommended,
and the point of order was raised by
the hon. Member Shri Barman. He
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raised the objection, and Mr. Speaker—
I believe it was Shri Ananthasayanam
Ayyangar at that time—gave a very
elaborate ruling covering nearly two
or three columns of the debate. 1
will read excerpts from that, the
ruling that he gave at that time. He
said:

“I think the object of a Bill
being sent to a Select Committee
is for the purpose of having the
considered opinion of its mem-
bers....Members of a Select
Committee are expected to givea
lead to the House; either they
agree with the report or they do
not agree. If every Member of a
Select Committee bypasses the
report of that Committee, what is
the object of having sent the Bill
to a Select Committee? Whose
opinions are we considering here?
Therefore, it is proper that any
Member who differs from the
majority report must append a
note of dissent.”

He went on to say, further:

“But having been a party to
the Joint Committee, I expect
him—

that is the Member concerned who
was speaking against the report of
the Committee—

“and all Members who were
members of the Joint Committee
to stand by the report. Other-
wise, the whole thing will be a
waste—

He used strong words—

“and it will result in a false
impression being given to this
House. I do not say they are
debarred from expressing their
views now. They may say by
announcing that ‘I am very sorry;
I am not aware of it’.”

Then, there are the Directions of
the Speaker—87 and 88—where it is
said that the Member should definite-
ly say before he appends a Minute of
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Dissent that he has read the report,
and if he does not append a Minute
of Dissent, it is understood that nor-
mally he agrees with the recommen-
dation of the report. I am making
this point at this stage because I do
not know whether the Members of
the Select Committee who have not
append>d a Minute of Dissent will
speak h.re against the report of the
Commitlee. I am not aware; I do not
know at the present stage. But the
stage will come a little later on when
the voting stage is reached. I want
a definite ruling from you whether
Members of the Select Committee who
failed to append a Minute of Dissent
to the report of the Committee will
be in order if they vote against a
particular recommendation of the
Committee from which they have not
dissented, to which they have not
appended a Minute of Dissent. That
is an important point for salutary
parliamentary convention and tradi-
tion to grow in this country. Other-
wise, the Select Committee will
become a farce if a contrary conven-
tion grows in our country, where a
Member, not appending a Minute of
Dissent, speaks and votes as he likes,
opposes a recommendation of the
Committee even if he did not append
a Minute of Dissent. You will please
consider this point with regard to
clause 5 which is a very controver-
sial clause, which has been the sub-
ject-matter of debate inside and out-
side this House, and guide the House
and the Members of the Select Com-
mittee who, so far as this clause is
concerned, speak differently from the
recommendation of the Committee,
and vote on it also likewise, even
though they have not appended a
Minute of Dissent.

Shri Morarka: Before you give a
ruling on the point raised by Shri
Kamath, I want to know whether it
would be proper for us to discuss
what exactly transpired in the Sclect
Committee, becausc that has a bear-
ing as to why the hon. Minister did
not append a Minute of Dissent. He
wanted to, but would it be proper for
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me to tell the House under what
circumstances he did not append a
Minute of Dissent? If you permit
me, I would say. I would like to pro-
ceed only if you permit me to say
what happened.

Mr. Speaker: 1 would not allow
that, but if it was such asituation . . .

Shri Warier: Can a Minister put in
a Minute of Dissent?

Mr. Speaker: He is also a Member
of the Select Committee.

Shri Indrajit Gupta (Calcutta South
West): There was some doubt on
that question.

Shri Warior: If there is a doubt,
you must give a ruling.

Mr. Speaker: He is as good a Mem-
ber of the Select Committee as any-
body else. Therefore, if the decision
is different from what he holds, he
can always say there that he does not
agree, but if such were the situation,
the Minister could explain it: he could
explain the grounds on which he
could not by that time append a
Minute of Dissent. If he differed
from the point of view that had been
taken, he should explain to the House,
and the House should be aware of
such a situation having arisen. The
House should not be taken unexpec-
tedly under the impression that all
Members had agreed to the report
that was made by the Committee and
particularly the Minister who is in
charge of the Bill and who is spon-
goring the Bill. There would be a
presumption that probably he had
agreed to what the decision had been.

Shri A, N. Vidyalankar (Hoshiar-
pur): I was a Member of the Select
Committee. The Minister made it
clear there that he did not agree with
that amendment.

Shri P. R. Patel: But he did not
append a Minute of Dissent
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Mr. Speaker: What Shri Kamath
says is that if the House is not told
the reasons, and if any Member of
the Select Committee stands up and
begins to oppose the decision that has
been taken without having appended
any Minute of Dissent to that report,
then Members may remain under the
impression that probably he was not
a Member of the Select Committee.
Therefore, if in any extraordinary
circumstances, a case has arisen where
a Member has changed his opinion or
at that time also was of a different
view but was unable to append a
Minute of Dissent, then, when he
stands up, he should make it clear
here before the House so that the
House must be forewarned that
though at hat time he had not append-
ed that Minute of Dissent, he was of
that opinion or that later he changed
his opinion. Both cases must be let
known to the Members when they
hear the Member of the Select Com-
mittee, so that with that background,
knowing all the information that he
has given, the debate may proceed.

Shri A. N. Vidyalankar: The con-
vention is that the Minister does not
append a Minute of Dissent. It was
pointed out there: that according to
the convention the Minister cannot
append a Minute of Dissent.

Mr. Speaker: He must explain that
and say that under the convention he
has not appended a Note of Dissent.
He owes it to the House that he should
explain to the Members that “this is
the report, but I did not agree at that
moment; I did not append or could
not append a Note of Dissent” etc.
Or, if he has changed his mind, sub-
sequently, he should make it clear
before the House.

Shri Morarka: Before you part
with this subject, may I say a word
or two? 1 was partly responsible for
this particular episode. In 1953 or
1954, the Income-tax (Amendment)
Bill was referred to the Select Com-
mittee. Shri C. D. Deshmukh who
was then the Minister in charge of
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that Bill did not agree with the majo-
rity view of the Select Committee,
and he wanted to append a Minute
of Dissent. A similar objection was
taken, and I believe the matter was
referred to the then Speaker: I think
it was Shri Mavalankar. He gave his
opinion or rather advice that the
Minister should not append a Minute
of Dissent. Otherwise, it would be
very embarrassing and though the
Minister is a Member of the Select
Committee he is a little more than
that, and it would be highly embar-
rassing if a Minister appends a Minute
of Dissent. I had followed that, and
based on that experience of mine, it
was I who told the Minister that it
is not proper for a Minister to append
a Minute of Dissent.

Mr. Speaker: Then, he must
explain it to the House. That is due
to the House.

Dr. M. S. Aney: Did that Member
reserve the right of expressing a con-
trary view on the floor of the House?
He must have reserved that right at
that time and specifically said that he
reserves the right to express a con-
trary view on the floor of the House.
Then alone he can come here and
express a different opinion.

Unfortu-
May

Shri A, N. Vidyalankar:
nately, I was not present then.
[ move my amendment?

Mr. Speaker: Now his amendment
is barred, because Mr. Warior has
moved his amendment, which is just
the same.

Shri A. N. Vidyalankar: My name
is also associated with it.

Mr. Speaker: I will give him an
opportunity to speak on that.

Shri M. R. Masani: Sir, the choice
before the House is between the
clause as contained in the Report sub-
mitted by the Select Committee and
the two amendments moved by the
hon. Minister. That is the narrow
(ssue before the House. Before I

AGRAHAYANA 25, 1885 (SAKA)

(Amendment) Bill 4966

explain it, may I say I was rather
amazed to hear the Minister blaming
me for warning Government and
Parliament against rejecting the
advice of the Select Committee? 1
explained that the Select Committee
had modified the clause and put in
the proviso because they thought that
the Bill as it was would damage India’s
credit abroad. The Minister thinks
that my speech will damage India’s
credit abroad. Nobody very much
cares what I say in the House. It is
the actions of the Parliament and the
Government of this country that will
decide the credit of India abroad. My
warning was that, if this clause is
passed in the form that the Govern-
ment wants and not in the form
recommended by the Select Com-
mittee, it will deal a great blow to
the credit-worthiness of this country,
which needs foreign capital so badly.
On the contrary, the Ministry now
says that my speech will damage the
credit-worthiness of India. Sir, I am
very much flattered at the importance
he gives me, but unfortunately, it is
the action of the Government that
will damage India’s credit abroad and
not speeches....

Mr. Speaker: Foreign investors may
also sce that Mr. Masani had already
warned the Government.

Shri M. R. Masani: I am grateful
to you for the compliment, but the
fact is that they do not need my
warning. They move very fast and
they know exactly what is happening
in the country. They are not going
to be guided by a small man like me.
It reminds me of the saying:

NT FEIT BT T |

Sir, following the advice given by
your hon. predecessor, Shri Mavalan-
kar, which has just been read out by
Mr. Kamath, I propose to do my duty
as laid down by Mr. Mavalankar, of
standing by the report of the Select
Committee. Mr. Mavalankar said
that it is the obligation of any mem-
ber of the Select Committee who has
not dissented to stand by the report
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of the Select Committee. 1 stand by
that clause as modified by the Select
Committee. It provides two safe-
guards. One is that there should be
default and the other is that there
should be three months’ notice to the
defaulting company to put itself right.
If it does so, nothing arises. But if
the company does not take notice
and continues in default for three
months, then the contract should be
modified and Government could take
action. That is what the Select Com-
mittee recommended.

The Finance Minister has moved
two amendments Nos. 56 and 57. 57
comes first in point of drafting. It
refers to omitting lines 34 to 42 and
1 to 4 of the respective pages. That,
Sir, is the whole proviso put in by
the Select Committee. The Minister
wants to undo what the Select Com-
mittee did to safeguard India’s credit
abroad and prestige at home. I oppose
this amendment and I stand by the
report of the Select Committee for
the very good reasons given by Mr.
Mavalankar, your predecessor.

So far as the other amendment is
concerned, I am glad that the
strength of feeling on this matter in
all quarters has persuaded the Minis-
ter to put in one safeguard. As I
mentioned, the Select Committee had
put in two safeguards: one is default
and the other is 3 months’ notice.
The Minister still does not accept de-
fault. But I am glad to see that he
has met part of the point of view of
the majority of the Select Committee
by bringing in an amendment which
certainly will give notice of 30 days
if not 90 days. This is a matter of
detail and I do not think we are inte-
rested in the number of days. But
the fact remai?s that notice is given
to the party concerned and, what is
more, notice is given to Parliament
and Parliament under its rules will
be able to discuss a motion on it, if
it so desires. So I think this amend-
ment certainly meets half way the
position of the Select Committee,
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Shri Bade:
quarter way.

Not half way, but

Shri M. R. Masani: It means one
of the two points made by the Select
Committee has been met. What per-
centage it is, I am not concerned
with. I do recognise that the Minis-
ter has met opinion on this subject
half way and I welcome it. But I still
think that the deletion of the proviso,
as recommended by the Select Com-
mittee, is unfortunate and it will
harm the country and the flow of
foreign capital. Therefore, follow-
ing your hon predecessor’s advice to
members of the Select Committee, I
propose to vote for the clause as it
was recommended by the Select Com-
mittee and to oppose amendment No.
57, which has been moved by the
hon. Minister.

Shri Daji (Indore): Sir, I have
first of all to request the House
through you that the matter should
not be viewed as it is being sought
to be viewed, namely, that one should
not alter a report of the Select Com-
mittee on the ground of constitu-
tional propriety.

Mr. Speaker: No body has said
like that.
Shri Daji: Not exactly like that,

but Mr. Mavalankar’s ruling was:
quoted as a precedent as if . . .

Mr. Speaker: He only takes ad-
vantage of that because he supports:
the Select Committee’s view,

Shri Daji: But I would request the
House to look at the question more
fundamentally. Really speaking,
what we propose to amend is one good
salutary provision that existed in the
Bill which was placed before the
House and which was referred to the
Select Committee,

In ordinary cases, giving powers to
the Government may be a different
matter. But considering the particu-
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lar background in which this clause
has come, this is not only essential,
but I would go to the extent of saying
that instead of “may” my hon. friend
who has moved the amendment should
have used the word ‘“shall”. It is not
a question that Government may con-
vert loans into shares but Government
should in each and every case convert
loans given to private parties into
shares. After all there is nothing
very shocking about it and I certainly
join issue with my friend, from Rajkot
when he said that foreign investors
would be shaken.

Sir, we have heard so many times
and too much about frightening away
foreign investors. It is a case which
in Hindi is called:

STE FY IAAT 7 AT FAqAT q1E A AT

Some of our friends are behaving as
if they are more exalted protectors of
foreign interests than the interests
themselves. It only shows where their
heart lies. Only a week back, we
were told by no less a person than the
British High Commissioner in India

Mr. Speaker: He is not protecting
foreign interests here. He has said
that if our credit-worthiness goes

down, we will suffer,

Shri Daji: I want to say that noth-
ing like that is likely to happen
because of this clause even remotely.
I saw with restraint and respect
that even to thing that our
credit-worthiness  will fall because
of  this is libellous and anti-
national. Because of this clause, our
credit-worthiness is certainly not go-
ing to fall. It is quite strong in the
world and we are not taking any dras-
tic expropriatory or any such measures
that our credit-worthiness in foreign
countries will fall because the Gov-
ernment is given this very halting
power that Government “may”, if they
want convert the loans into shares.

Shri Morarka: Both may be right.
It may fall in America and it may not
fall in Russia,
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Shri Daji: It would not fall in
America also, Since my hon. friend has
provoked me I would say this that
even if our credit-worthiness will fall,
it will only fall in quarters who re-
gard profit-making as the only domi-
nant motive in investing here and loot-
ing the poor people of India. This
clause is not going to affect anyone
who wants to help India in a friendly
manner. I have not got an iota of
doubt about this. For an hon. Member
of this House to get up and say that
our credit-worthiness is going to fall
is not in the best traditions of
nationalism, to put it at the least.

An hon, Member: We have to learn-
nationalism from you?

Shri Daji: Yes, you have to learn.
many things from me. Some of my-
friends, sitting with me are putting
silly questions like this. There is a
scar on my face, which is hecause of
my participation in the national"
movement, which many of you cannot
boast of.

An hon. Member: It may be from
Chinese.

Shri Daji:
Peking here,

Please do not bring in-

Mr. Speaker: Order, order.

Shri Daji: Only the other day, the-
British High Commissioner in India
made a statement which said that the
climate and conditions for foreign in-
vestment in India are quite healthy and
he was expecting a good amount of
foreign investment. He went on to
say, which was more remarkable, that
the rate of profit in India on normal
business was quite attractive, That
was the statement made by the British
High Commissioner in India, and I
think he certainly knew what he was
talking about. So, I cannot under-
stand why the Government has used
the word “may”. I would submit that
it is a mild term,

Shri Bade: Is he speaking on the
amendment or giving his view on the
report of the Select Committee?
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Mr. Speaker; He is talking on the
amendment.

Shri Daji: What I was submitiing
was that even the word “may” casts

a duty on the Government to act when

public interest warrants it,

Shri Gauri Shanker Kakkar (Fateh-
pur): Sir, I rise on a point of order.
I do not think that we are now having
a regular discussion on the amend-
ment. A point of order was raised
earlier by my hon. friend, Shri
Kamath, He made a reference to a
certain ruling given by the hon.
"Speaker and then, Sir you also gave
the opinion that the Minister con-
‘cerned is expected to explain the
actual circumstances in which he
-changed his mind or explain certain
incidents which have led him to change
his mind. I think we were on that
discussion and that wil! not be over
until you give your ruling on that.

Mr. Speaker: That was over long
ago.

Shri Gauri Shanker Kakkar: No,
‘no.

Mr. Speaker: Order, order. Per-
haps, he has not followed it because
of the pace at whick. we have bzen
travelling. That we finished long ago.
Now we are discussing the amendment.

Shri Daji: I think that coupled
with the words “public interest” the
word “may” may give wider powers
to the Government and it may be in-
terpreted to mean that a duty is cast
on the Government by the Act where-
ever possible to force the issue of
shares in place of the existing loans.
I do not know, we have been told that
the defaulting companies which have
been given loans and to which this
clause will apply will be hardly 3 or
5. As far ag I know, not even one of
them is a foreign company, and the
most important case in the cnce of a
big steel magnate who has been given
‘Rs. 10 crores almost grotis and nothing
‘has been returned. The raoney has
been invested, profits are being earn-
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'd and yet those Re, 20 crores are not
being returned even by instalments;
not only that, even as interest, not a
single pie has been paid by that com-
pany as yet. Therefore, in order to
hide this glaring fact, this bogey of
frightening the foreign investor may
be used as a smoke-screen. So, let us
face the facts as they are. Certain
business houses have manageq to get
loans from Government whicn they
are not repaying. Not only that, they
are not even paying interest on that.
Under these circumstances, there is no
other go but to bring in this provision
which will arm the Government with
the powers to convert the loans into
shares in order lo safeguards the pub-
lic interest.

.

If we are going to speak about the
principles of equity and all that, I
think no principle of equily can be
said to be violated when the interests
of one are set as against the interests
of the whole nation. There is groups
of 4 or 5 individuals, concerns o com-
panies which has managed to lay its
hands on the nationa] wealth and it is
not returning it. If, under these cir-
cumstances, we give such powers to the
Government in order to secure national
interest by converting loans into
shares, I do not think any piinciples nf
natural justice are violated.

Lastly, default is not the cnly ques-
tion which can be covered by “public
interest”. ‘“Public interest” is a wide
term. It includes the interests of the
whole economy, whole nation. There-
fore, it is certainly not correct to res-
trict this only in the case of defaults.
Technically speaking, man mav not
be defaulting. I cannot go into the de-
tails. Only the other day, the Minis-
ter of Steel, Mines and Heavy Fngi-
neering, Shri Subramaniam was saying
in reply to a question that oae cof the
terms of the agreement js such that
the irm will never be in default. It
seems under one of the terms Gov-
ernment should pay in another name
a sum of Rs. 10 croreg to that firm and
from that payment the firm will pay
back what it has taken earlier! So, it
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is as good as written off. Undecr these
circumstances, technically a raun may
not be defaulting. Even then, if pub-
i interest demands, strong action
should be taken, because it is a ques-
tion of nationa] wealth. Therefore, I
submit that the House should ccnsider
this dispassionately and should accept
this amendment,

Shri Bade: Mr, Speaker, [ have
heard my hon. friend from Indore,
Shri Daji, who is an advocate of long
standing. But when he makes an aca-
demic discussion, when his; principles
are brought in, his mind becomes
biassed because of the views of his
party. As a matter of £ t, when-we
are making or enacting a law which
will have retrospective effect, we have
to consider whether Government is
discharging a governmental function
or the function of a creditor t7» a deb-
tor. Here the question is whether a
creditor is entitled to abrogate or
modify the terms of the zoniract un-
ilaterally. If my learned friend goes
into that question, certainly he will
come to the conclusion that a contract
between a debtor and a creditor, a
money-lender and a borrower, should
not be wiped out like a scrap of
paper.

The question that has to be consi-
dered is not whether it wiil affect
three, four or five concerns. Thal is
not the question. The main question
is whether this Parliament should pass
a law whereby we arm the Govern-
ment and the Government servants
with wide powers without any restric-
tions. Any Government servant can
take action under the proposed law by
saying that it is in the public interest.
My learned friend, Shri Daji, knows—
he has conducted so many ca:cs—that
the term “public interast” in the
words of a High Court is very nuba-
lous, vague and mischievous. There
are any number of conflicting cases on
this point of “public interest”. Any
officer in his sweet will can interfere
by bringing in “public interest”. So,
the question that I ask is whether this
Parliament should arm such officers
with wide powers to act “in public
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interest” and that too when the pro-
vision has retrospective eifect. So,
there is every objection to making it
retrospective.

Then there are two cluuses that
notice should be given to Lhe defaulter.
The Select Committee has amended
the clause, and 1 think it is; very pro-
per. If my hon. friend, Shri Daji,
looks at this provision from the point
of view of an advocate, I have no
doubt that he will come to the same
conclusion to which I have ‘ime.

Mr. Speaker:
bers practising
Court?

Are both hon. Mem-
in the same High

Shri Bade: Lastly, we have taken
a decision that we will have a mixed
economy. If there is a mixed eco-
nomy, a private company should not
be taken over by making or convert-
ing the loan into capital, thus making
it a company in the public sector
overnight. That is my objection, and
I hope the House will consider it.

Shri A. N. Vidyalankar: Mr.
Speaker, T have given notice that the
proviso to sub-clause (4) should be
omitted. In the report of the Select
Committee also I appended a minute
of dissent. On the very first day
when our hon. Finance Minister com-
mended the report of the Select Com-
mittee for the consideration of the
House, he made quite clear the reasons
for which he could not accept the pro-
viso that was added by the Select
Committee. I have also agreed with
the reasons given by him. It has
been stated in the course of general
discussion that constitutional difficul-
ties come in the way. If the constitu-
tional provisions did not permit con-
version of loans into equity shares,
then in the case of defaulters also the
same provisions will stand in our way
and in the case of defaulters also the
conversion will not be possible as pro-
vided. Therefore, I cannot understand
the position of those who say that in
the case of defaulters, the constitu-
tional provisions did not stand in the
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way, but in the case of other conver-
sions, they stood in our way. The pro-
posal that the hon. Finance Minister
has put before us is based on some
past experience. Past experience with
whom? It is based on the past expe-
rien-e with those who are at present
loanees who have taken loans from
the Government and they have be-
haved in a manner and have used
loans in a manner that the Finance
Minister has thought it fit to come
to the House.

Sir, several times in the course of
various discussions this House has
desired that disparities in income
should be reduced. At present, the
tendency is that a few persons are get-
ting richer and richer and the poor
are getting poorer. This tendency
should be checked. On one side we
desire the Finance Minister to put cer-
tain checks, to take suitable measures
to see that this tendency should be
checked, and on the other hand when
the Finance Minister proposes some
measures on the basis of past expe-
rience with those who have taken
loans when he wants to prevent them
from misusing those loans and in-
fluence when he wants to put certain
checks on them, some of our friends
stand in the way and they say, ‘No,
these loans should not be converted
into equity shares.” I do not under-
stand them. On one side we desire
the Finance Minister to follow certain
policies and when in pursuance of
those policies the Finance Minister de-
sires to take effective action. Some
of us try to prevent him from doing
so. Therefore, I think, in this matter
the Government may be given full
powers. It has been stated that it will
be done in the public interest. I think
that the proviso added by the Select
Committee should be removed and
the rest of the clause should be
passed.

Shri P, R. Patel: Mr. Speaker. Sir,
this clause gives power to the Govern-
ment to convert loans into equity
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shares and in this clause the words
are:

“. . . on such terms and condi-
tions as appear to that Govern-
ment to be reasonable in the cir-
cumstances of the case.”

Now, whon a contract is there, the
general principle is that it can be
amended or repealed by both the par-
ties with consent. Now, here the
clause gives the authority to Govern-
ment to convert loans into equity
shares unilaterally without the con-
sent of the other side. Whether it is
proper or not, I do not want to go into
that. But to convert loans into equity
shares on such terms as the creditor
chooses........

Shri Morarka: The proposed sub-
section 6 of section 81 provides for a
right of appeal to the court.

Shri P. R. Patel: The right of appeal’
is there. But there it is stated:

“ . . . as appear to that Gov-

ernment to be reasonable in the
circumstances of the case.”
So, it should appear to the Govern-

ment as reasonable. Under the cir-
cumstances, its decision is to be taken
on such terms as the Government de-
cides. If the other side is not satisfied
it may go for an appeal. That is a
different question. But here to give
that power to the Government, to the
creditor, to dictate terms on which the
conversion is to be done is not pro-
per. I would cite one example. Sup-
poce today’s market price of the equity
share is Rs. 144 or Rs. 145 and the Gov-
ernment thinks it reasonable that the
Joan be converted into shares at the
price of Rs. 199 and the Government
thinks that that is reascnable. To give
such an authority to the creditor is
not proper. That is my submission.
In the circumstances I request that my
amendment may be accepted,
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Shri D. N, Tiwary: Mr. Speaker,
.Sir, I support the amendment of the
Government. During the general
-discussion here, two objectiong were
taken against the amendment. My
‘hon, friend from Rajkot said that by
introducing this amendment, the Gov-
ernment is guiity of breach of con-
‘tract and the second argument that
he put forward was that the leader of
the Congress Party hoodwinkeq the
Party Members and dictated them to
do things in a certain way. I think,
‘both the charges are wrong. Whe-
ther it is in the interest of Mr. Masani
or not, I cannot say. But if he comes
to the breach of contract, I may give
an instance that in Bihar and U.P.
there was permanent settlement of
‘zamindaries and they were abolished.
It was permanent settlement; no voice
‘was raised by Mr. Masani at that time
when that contract was breached and
‘the poor zamindarg like us have now
‘become almost paupers. He did not
object to that because that was in the
national intterest. alnterruption).

Mr, Speaker: Hon. Members should
presume that very hon. Member is
speaking to further the interests of
the nation. It is only the difference
of opinion. One might think that it
is in the public interest to take to one
policy and the other might think just
‘the contrary. Every hon, Member is
‘speaking in the public interest.

Shri D, N. Tiwary: What I want to
‘bring home to this hon, House or to
our esteemed friend from Rajkot is
that r.o contract is sacrosanct and this
‘Parliament has got powers to change
any contract at any time if it thinks
in the public interest. Not only the
zamindari was abolished in Bihar and
U.P.. but even our marriage contracts
are being changed every day. Where
is the question of it being sacrosanct.

Mr. Speaker: He need not come to
the marriage contract at this hour of
‘the day.

Shri D. N. Tiwary: Is it taken that
‘the Portuguese hag some contract with
'some ex-kings here and that they
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should not have been ousted? Does

he mean to say that?

The second point refers about the
attack on our leader. He is perhaps
mistaken. The back-benchers, as you
call them, or the Members of the
Porty wanted to go a step further. If
there was a failure of payvment on this
or on that, they wanted to make the
loan of the Government turned into
equity share in every company that
has taken the loan. So, the leader
exercised control on the Members of
the Party and then he made this via
riedia. There was a wrong casting of
aspersion on our leader.

With these words, I support this
amendment.

it fmaremw () o meme
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Mr. Speaker: Now, the hon. Minis-
ter.

Shri Warior: Before you call the
hon. Minister, I just want to make
one submission.

16 hrs.

Mr, Speaker: When 1 wanted to
call the hon. Member earlier he just
pointed to Shri Daji, but now he
wants to speak.

Shri Warior: 1 only wanted Shri
Daji to speak first.

At page 8 of the Bill, in the propos-
ed sub-section (5) of section 81, it
has been provided that:

“In determining the terms and
conditions of such conversions,
the Central Government shall
have due regard to the following
circumstances. .. .”,

" Then, the circumstances have been
mentioned. In the light of the new
amendment which the hon, Minister

DECEMBER 16, 1963

(Amendment) Bill 4980
has proposed, which seeks to place the
intention of Government or the pro-
posal of Government on the Table of
the House for one month’s time, what
will be the position of the market
value of the shares? Will the term
‘market value’ mean the original
value of the shares or the value after
one month’s time? When Govern-
ment announce their intention and it
is published, the market value of the
shares may go up and if Government
give the market value as it obtains
after one month, then they may have
to pay much more than the original
value,

Mr. Speaker: That would be a good
opportunity for the hon, Members to
clutch at them.

Shri Warior: I want a clarification
on this point because this is a new
amendment which Government have
brought forward.

Shri Hari Vishnu Kamath: I would
like to move an amendment to amend-
ment No. 56, as follows:

“That in the amendment pro-
posed by Shri B. R. Bhagat,
printed as No, 56 in List No. 7
of amendment,—

in (a), add at the end:

“and if before the expiry of the
session in which it is so laid or
the successive sessions aforesaid,.
both Houses agree in making any
modification in the order or both
Houses agree that the order
should not be made, the order
shall thereafter have effect only
in such modified form or be of
no effect as the case may be.”.

Shri M. R. Masani: That is usual.

Shri Hari Vishnu Kamath; Usually,.
that is the formla that has been ad--
opted in all Bills so far.

Mr., Speaker: Let me know the re—
action of the hon. Minister,
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Shri Hari Vishnu Kamath: But the
hon, Minister has gone only half way.
I want to assert the supremacy of
Parliament in so far as legislation is
concerned, and I hope the hon. Minis-
ter will agree to this amendment, be-
cause that will be in consonance with
precedent in regard to all the Bills
that we have adopted so far in this
House.

Shri T. T. Krishnamachari: Before
framing this amendment, I had look-
ed into other provisions of this nature,
particularly section 620 of the parent
Act.

My own feeling is that in a matter
like this, it will be sufficient to place
it on the Table of the House, and if
Members of the House want to raise
a discussion, as you know, their
powers are unfettered. A positive
sanction is not necessary in this sense
that hon. Members may not take any
notice of it or they might leave it
alone. I want to leave it free to
them either to take notice of it or not.
I am sure that in this House, in the

- future, not only Shri Kamath will be

here for a long time, but there will be
other Members like Shri Kamath, and
they would not let any grass to grow
under their feet.

Mr. Speaker: The hon. Member’s
point is this. Supposing it is placed
on the Table of the House just to-
wards the end of the session, when
there are just one or two days for the
session to end, and it is prescribed
that....

Shri T, T. Krishnamachari: If you
read the amendment, you will find
that it may be placed in one session
or in more than one session; the
language of the amendment is:

“for a total period of thirty
days which may comprise of one
session or in two or more succes-
sive sessions....

So, it has to be before the House for
30 days when the House is in session.
So, what you are suggesting is not
something which can be done.
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I have taken the wording from sec-
tion 620 of the Act, and I have bodily -
lifted it here,

Mr. Speaker: But
not provided for.

modification is.

Shri T. T. Krishnamachari: It is for-
the Members to act, If we put it
down in the provision, it becomes a
positive sanction, Members might
ignore it. If they ignore it, then that
does not happen. I have not asked
here for a positive action. I merely
bring it to the notice of the Members,
and they can take action if they
want. I do not think that the posi-
tion is one where a positive sanction -
is needed; getting a resolution to be -
moved is not needed. I think the
Members are watchful enough.

Mr. Speaker: I shall just make my-

self clear about it. Would it be
possible for the Members to bring
forward any modification?

Shri T, T. Krishnamachari: When

once any paper is laid on the Table
of the House, they can table a motion
and ask for a debate. Once there is
a positive resolution that Govern-
ment shall not do it, Government
shall not do it. I have examined
this matter very carefully. As I
said, I have copied the language of
section 620 of the Act.

Mr. Speaker: But there are cases
where it is only laid for the informa-
tion of the House. There are others
where it has been specifically laid”
down that the House is empowered
to make any modification in the rules
ete.

Shri T. T. Krishnamachari: That is
so. Who could take away the power
of the House to direct Government to
do something else? It is generic.
Nobody can really curtail the power
of the House. We do not want an
express thing that there should be a
positive action. My feeling is that
the powers of the House cannot at
al] be curtailed, and it is open to the-
Members to take it up.
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Mr, Speaker: The hon. Minister
was referring to section 6207

Shri T. T. Krishramachari: 1 have
+only taken the language of the first
.part of section 620 and left the latter
"half of it.

Mr. Speaker: Would it not make a
-difference if he leaves out the latter
.part?

Section 620 reads:

“A copy of every notification
proposed to be issued under sub-
section (1) shall be laid in draft
before both Houses of Parliament
:for a period of not less than
thirty days while they are in
session and if within that period,
-either House disapproves of the
issue of notification or approves
of such issue only with modifica-
tions, the notification shall not be
issued or, as the case may re-
‘quire, shall be issued only with
‘such modifications as may be
agreed on by both the Houses.”.

Shri T. T. Krishnamachari: That is
:{implied,

Mr, Speaker: I think Shri Kamath
has taken the language of his
-amendment from this provision.

Shri T. T. Krishnamachari: He may
have taken it from somewhere else.
I do not mind that. But the point
“{s that it is really implied in it.

Mr. Speaker: If the hon. Minister
is sure, the House may not mind it.
But, otherwise, the House is very
fealous of its rights and wants to re-
tain the rights which it has got.

Shri T. T. Krishnamachari: As a
~matter of fact, even as it is, if the
House disapproves within that time,
‘then Government cannot act.

Mr, Speaker: There is one difficulty
in this case. The hon. Minister has
~only taken the first portion from sec-
rtion 620, and he has said that it shall
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be laid on the Table of the House
for thirty days. Supposing the House
s vigilant and the Members take it
up also and a resolution is also pass-
ed, in that case, Government have to
take action after that, that is, after
some time. But if this form is there,
then, as soon as a resolution is pass-
ed and a modification is recommend-
ed, then at that very time the modi-
fication can come into effect. One
would be only a recommendation in
the form of a resolution, and the other
would be an action taken.

Shri T. T. Krishnamachari: Here,
I am also giving an opportunity to
withdraw it. One of the reasons
why I took the latter portion out
was to give an opportunity to
Government to withdraw the notifica-
tion. The present language of the
amendment allows for a certain
amount of elasticity, if it is not spelt
out. Government can withdraw the
notification also,

Mr. Speaker: Now, the difference
becomes clear that at that time there
will be an opportunity to Government
to withdraw the notification.

Shri T. T. Krishnamachari: If Par-
liament says ‘We do not like this’,
then we shall withdraw it.

Mr. Speaker: Then, it is left to the
Government to withdraw it after-
wards? That means that Govern-
ment may take some time to with-
draw it, and meanwhile, it might
continue in force?

Shri T. T. Krishnamachari: The dis-
tinction is this. The distinction between
the language of 620 and the language
of the present amendment is this.
This amendment relates to an execu-
tive order which we are placing on
the Table of the House. Section 620
deals with subordinate legislation and
delegated legislation only. So, I
prefer the present wording, because
it will give power to Government to
retract and say ‘No, we shall with-
draw it, and no action will be taken
at all’.

Shri M, R. Masani: May I make a
submission? While I appreciate Shri
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Kamath‘s anxiety to put everything
properly and to dot the i’s and cross
the t's, my own feeling is that the
language of the amendment as it reads
does mean what the hon. Member has
said, because the amendment reads:

“....a copy of every order pro-
posed to be issued....”.

So, it is not an order, it is a mere
proposal. It is not implemented at
all, and it has no operative force. It
remains as a proposal for thirty days
before the House, and in respect of
anything that is laid on the Table, we
have a right to discuss it and to have
a motion on it, and if the House pass-
es a contrary motion or an amending
one, obviously the order does not
come into force or comes into force in
the amended form....

Shri T. T. Krishnamachari: If a con-
trary motion is passed, Government
will not issue the order at all.

Shri M. R, Masani: ....So, it is
only a proposed order and not a com-
pleted fact at all

Mr. Speaker: There should not be
any objection in that case, if before
issuing it, only the proposal is placed
before the House.

Shri Hari Vishnu Kamath: May I
submit one word? This harks back
to the political history of the con-
flict between the executive and the
legislature, and the supremacy of Par-
liament has since been fully establish-
ed. It is not an accepted principle.
I invite your attention to article 359.
A similar question arose in that con-
nection in regard to DIR orders plac-
ed on the Table. I raised that ques-
tion then! It says ‘Every order made
under clause (1)....

Mr. Speaker: He should realise the
distinction. The order is not made
here.

Shri Hari Vishnu Kamath: Yes,
proposed to be made.

1797 (Ai) LSD—S.
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Mr. Speaker: One is order made;
the other is a proposal before Parlia-
ment. They are two distinct thingas.
Here nothing would be done until 36
days have passed since the order pro-
posed is laid on the Table.

Shri Hari Vishnu Kamath: Before
the expiry of 30 days, will it be open
to the House to modify it by an
amendment or only by a Resolution?

Mr, Speaker: I am sorry I was
rather confusing the two. There it
was an order already made; here it
is only a proposal,

That is all right.

Shri T. T. Krishnamachari: I do not
know if you want me to reply to the
points raised.

Mr. Speaker: Not that, but the
other points made about amendments.

Shri Hari Vishnu Kamath: I raised
a point whether the Minister, if
he differed from a Select Committee’s
Report, should append a minute of
dissent before he opposes it.

Mr. Speaker: We have finished
that. I have made my observations.

Shri Hari Vishnu Kamath: Have
you given a ruling on that?

Shri Bade: This is very important
1 also raised the same point, whether
the Minister can say something
against the Select Committee’s Report
without appending a minute of dis-
sent. .

Mr. Speaker:
clear.

Shri T. T. Krishnamachari: So far
as the arguments are concerned, they
cut both ways. In all conscience, it
is a difficult proposition. I do not
say that it is something very simple.
I have ' been at pains to find out how
to accommodate at any rate the safety
factor into it and not completely make
it infructuous, at any rate in regard
to some types of loans if the provise
is accepted. I mentioned—at that
time the Speaker was not here—that

‘ Parliament is the biggest court that

I have made myself
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people could have. It is referred to
this court. If it is improper action, it
is subject to scrutiny by the House.
Some Minister might do it. It is an
executive order. There might be a
Cabinet meeting or there may not be.
But here the full glare of publicity
fs turned on it. I do not think it
shouid be further tightened. ‘The
Central Government shall....’.
‘Shall’ means Government completely
abdicating any right. It cannot say
tomorrow the loan must be convert-
ed—that is not so. Whether we want
to do it today or tomorrow or not at
all is a different matter. In every-
thing, there is the question of nego-
tiation. It may be that only a part of
a loan may be converted, a very small
portion of it, or not at all.

So as I have said, the qualification
of the wording of the clause by the
use of the words ‘public interest’
makes it necessary for Government to
justify any particular action in public
interest.  Secondly, I have provided
the other safeguard, for Parliament
to know about it; it can see that no
improper action is taken; it can see
that the right action is taken.

Therefore, T am unable to accept
any other amendments. I want the
proviso to be taken out and this par-
ticular clause to be inserted.

Shri Hari Vishnu Kamath: I rige to
& point of order. I have got to raise
this again. I had raised that ques-
tion earlier and if T heard you aright
—I could not get the reporters’
cony, it is too early to get it—you
stated in reply to a question by a
Member on the opposite Benches whe-
ther it is open to a Minister to ap-
pend a minute of dissent from the
Belect Committee’s report if he dis-
agreed with it, that the Minister is a
Member of the Committee and, there-
fore, he is entitled to write a minute
of dissent, if he dissents from the
Committee’s Report. If he does not
do so, he should explain to the House,
he oweg it to the House, that he

should explain why he is now taking |
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a different stand; he should make his
new stand clear to the House and
give the reasons for the change in his
attitude.

Shri T. T. Krishnamachari: I have
said it many times.

Shri Hari Vishnu Kamath: He was
not present here when I raised the
point of order. I saw the Deputy
Chief Whip of the Congress party
running to fetch him,

Mr. Speaker: He must have read it
or he will read it. He raised a point
of order. I gave a ruling. What
further does he want?

Shri Hari Vishnu Kamath: By your
leave, Sir, I had gone to attend a
meeting of the Committee on Private
Member’s Bills and Resolutions. 1
was not here when you gave the rul-
ing, and I could not get the reporters:
copy either.

Mr. Speaker: He should read it.

The question is:

“Pages 7 and 8,—

omit lines 34 to 42 and 1 to 4
respectively.” (57).

The motion was adopted.

Mr. Speaker: The question’ is:
Page 8,—

(a) after iine 13, insert—

“(6) A copy of every order pro-
posed to be issued by the
Central Government under
sub-section (4) shall be laid
in draft before each House of
Parliament while it is im
session for a total period of
thirty days which may be
comprised in one sesslon or
in two or more successive
sessions”.

(b) in line 14, for “(6)”, substi-
tute “(7)”. (56).

The motion was adopted.
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Mr, Speaker: Amendment No. 3 is The question is:
barred because it is the same as

No. 56. Then there are amendments “That Clause 5 as amended,
Nos, 30 and 33. stand part of the Bill”.
Shri P. R. Patel: I beg leave of the The Lok Sabha divided.

House to withdraw them.
Some Hon. Members rose—

The amendments were, by leave,
withdrawn. Mr. Speaker: Any corrections? I
find that one ‘No’ has to be added,
Mr., Speaker: There is no other and one ‘No’ to be subtracted. So,
amendment left. I shall put clause the Noes remain as they are. Four
b, as amended, to the vote of the ‘Ayes’ to be added, one Whip and one

House, Minister also!
Division No. 12] AYES [16.17 hrs.
Achuchan, Shri Hem Raj, Shri Patil, ShriD.$.
Alva, Shri AS. Himatsirgka, Shri Patil. ShriS. B.
Ancy, Dr. M.S. Jadhav, Shri Tulshidas Pattothi Raman, Shri C.'R.
Bal Krishra tirgh, Shri Jamunradevi, Shrimati Prabhakar, Shri Naval
Balakrishnar, Shri Jeche, Shri | Raghunath Singh, Shri
Bancrjee, Shri S.M. Jera, Shri Raja, Shri G. R.
Barkataki, Shrimat Renuka Jyotishi, Shri J. P. Raideo Sirgh, Shri
Barupal, Shri P. L. Kadadi, Shri Ram Sewak, Shri
Basappa, Skri Kapper, Shri Ram Subhag Sirgh, Dr.
Basumatari, Shri Karuthirvman, Shri Ram Swarup, Shri
Baswant, Shri Kedaria, Shri C. M. Ramaswamy, Shri S. V.
Bhagat, Shri B, R. Keishirg, Shri Rishang Rananjai Singh, Shri
Bharja Deo, Shril. N. Kisan Vecr, Shri Rane, Shri
Rhattacharyya, Shri C. K. Kouijalgi, Shri H. V. Reo, Shri Krishnamoorthy
Birendra Pahadvr Sirgh, Shri Kripa Shankar, Shri Rao, S hri Muthyal
Bist, ShriJ B. S. Krishramachari, Shri T. T. nao, Shri Rajagopala
Brajeshwar Prasad, Shri Lakshmikanthamma, Shrimati Rao, Shri Rameshwar
Chakravartty, ¢hi‘matjRrmu Lalit Sen, Shri Rao, Shri Thirumala
Chakraverti, Shri P. R. Laskar, Shri N. R. Ray, Shrimati Renuka
Chandrasckhar, Shrimati Laxmi Bai, Shrimati Reddajur, Sbri
Chaturvedi, Shei S, N. Mahtab, Shri Roy, Shri Bishwanath
Chaudhry, Shr C. L. Malaichami, Shri Sadhu Ram, Shei
Chaudhuri, $hriD. s. Malhotra, Shri Inder J. Saha, Dr. S. K.
Chettiar, Shri Ramana:han Mandal, Shri Yamura Prasad Sahu, Shri Rameshwar
Chuni Jal, Shri Mariyargadan, Shri Samarata, ShtiS. C.
Daji, Shri Mchrotra, Shri Brai Bihari Satyabhama Devi, Shrimati
Das, ShriB. K. Mairza, Shri Bakar Ali Shah, Shri Manabendra
Dasappa, Shri Mishra, Shri Bibhuti Sham Nath, Shri
Deshmukb, Shri Shivaji Reo S. Misra, Shri Mahesh Dutta Sharma, $hriK.C.
Dighe, Shrj Moharty, Shri G. Shaghi Ranjan, Shri
Gahmari, Shri Morarka, Shri Shastri, Shri Prakash Vis
Gandhi, Shri V. B, More, ShriK. L. Sheo Narain, Shri
Garga Devi, Shrimati Mukerjee, Shrimati Sharda Shinde, Shri
Goni, Shri Abdul Ghani Murti, Shri M. S. Shree Narayan Das, Shri
Gopalan, Shri A K. Nait, Shri Vasudevan Siddaraniapra, Shri
Guha, Shri A, C. Narda, Shri Siddiah, Shri
Gupta, Shri Tncrajit Nchru, Sbri Jawaharlal Sidheshwar Prasad, Shri b
Gupta, ShriRam Ratan Nirarjan Lal, Shri Singh, ShriD. N.
Hangda, Shri Subogh Pant, Shri K. C. Sirgh, Shii]. B.

Patel, ShriP. R. Sirgh, Shri K. K.

Hazarika. Shei
azarika, Shei J. N, Patel Shri Rajeshwar Sinha, Shri B.P.
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Sinba, Shri Satya. Narayan Swaran Singh, Shri Vidyalankar, Shri A. N.
.';mhn, Shrsinh:‘"i Ramdulari Tiwary, ShriD. N. Virbhadre Sirgh, Shri
onavane, i :
3 . . Vyas, Shri Radhclal
Soundaram Ramachandran, Tiwary, ShriK.N. Wadi hri
Shrimati . . adiwa, Shri
X Tiwary, ShriR.S. . .
Subramnnyam.SY‘m T Upsdhyays, Shri Shiva Dutt Warior, Shri
Sumat Prasad, Shri Vaishya, Shri M. B. Yadab, Shri N.P.
Surendra Pal Singh, Shri
Surya Prasad, Shei Varma, Shri Ravindra Yadav, Shri Rem Harkh
Swamy, Shri M. P. Venkatasubbaish, Shri P. Yadava, ShriB. P.
NOES
Bade, Shri Mahanands, Shri Sashank Manjari, Shrima:i
Basant Kunwarni, Shrimatif Marandi, Shri Sirgh, Shri Y. D.
Bheel, ShriP. H. Masani, Shri M. R. Singha, ShriY.N.
Deo, ShriP. K. Ram Sirgh, Shri Solarki, Shri
Kapur Singh, Shri Reddy, Shri Narasimba Yashpal Sirgh, Shri
Mr. Speaker: The result of the concerned, withfin  twenty-one

Division is Ayes: 147; Noes 15.

The motion was adopted.
Clause 5, as amended, was added to
the Bill.

Clause 6— Amendment of section 153

Shri Himatsingka: 1 beg to move:

Page 8 —

for clause 6, substitute—

‘6. Substitution of new section for
section 153.—For section 153 of the
principa] Act, the following section
shall be substituted, namely:—

“153. Notice of all trusts ex-
express, implied or constructive,
if given, shal] be entered on the
register of members, or of deben-
ture holders.” (6)

Clause 7 provides, under the proposed
section 153B (2) that notice of a trust
¥ to be given to the company:

“A copy of the declaration made
under sub-section (1) shall be
sent by the trustee to the company

days, after the declaration has
been sent to the public trustee.”

But by clause 6, they are omitting the
words ‘“or be received by the Regis-
trar” ‘n section 153. Therefore, as the
section remains, no notice of any trust,
express, implied or constructive, will
be entered in the Register of Members
or of Debenture holders. So, by my
amendment I suggest that section 158
should also be suitably amended.

Shri T. T. Krishnamachari: It is
not redundant as pointed out by the
hon, Member. 1 am afraid there are
two different issues. One is the ordi-
nary requirement under the law. The
other ‘s in regard to particular securi-
ties which are held by the trust. Since
we have taken the precaution of say-
ing in the new section 153B:

“Notwithstanding anything con-
tained in section 153”,

this is amply covered.

Shri Himats‘ngka: Sir, I withdraw
my amendment.

Mr. Speaker: Has he the leave of
the House to withdraw his amend-
ment?
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Hon, Members: Yes.

The amendments were, by
withdrawn.

leave,

Mr. Speaker: The question is:
“That clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill.
Clause 71— Insertion of new sections
after section 153

S8hri Solanki: I beg to move:

Page 9,—
after line 12, insert—

“(a) where the trust is not a
public charitable; or

(b) even if the trust is a public
charitable trust, where the trust
money is invested in shares in, or
debentures of, a private limited
company, or”’. (34)

I want family trusts and trusts com-
prising shares of private limited com-
panies to be exempeted, These powers
are taken by Government to safeguard
the public interest. This can hardly
apply to family trusts, because they
are of interest only to the family.
Also the trust of a private company
hardly comes under public interest.
These two should be excluded from
Government interference.

Shri Bade: I want one clarification
from the hon. Minister, He. stated
on the 28th November that there
would be an amendment exempting
charitable trusts, educational trusts
and family trusts. I have got a copy
of his speech here. Is the Minister
going to keep the promise given on
the 28th November or not? Then,
why is he not making such an amend-
ment?

The donor, when he makes a trust,
does so with the intention that it
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should be usef#l for certain purposes,
from a certa’n point of view. He has
important rights, the right of pro-
perty, and the right of vote. The right
of vote is being taken away by a sim-
ple amendment. So, I think charti-
able and family trusts should be
exempted,

Besides, if any proxy or any person
who is 3 Government official votes in
a hundred companies, that will be-
come a sort of monopoly of voting.
There should be some clause protec-
ting charitable and family trusts,

=Y 20 qo fag (WA7) : meww
HARY, 47 AW 43, WY W7 XY
fEq e 7 &1

QR AT : T FT qqT FAT
afeq fra g & 1

=t 7o Ko fag : 77 = (T) 77 T
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ETH RERT : 95T § a1 e F
FEY IqT 1 F AT W METE

Shri Morarka: There is a small
printing error in clause 7. It says:

“After section 153 of the princi-
pal Act...”

The new section following should be
section 153A.

~ Shri T. T. Krishnamachari: I hope
it will be corrected. It is a printing
error, '

The onus is now placed on the Cent-
ral Government to pick out particular
stocks and ask the public trustee to
give them exemption. It is not a pos-
sibility. As I have said, once the
power is given to the public trustee, if
the trustee himself wants to exercise
the power, he can apply to the publie
trustee, and the public trustee may
ask him to do so. The whole posi-
tion is sought to be reversed. I am
unable to accept the amendment.
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Mr, Speaker: The question is:
Page 9,—
after line 12, insert—

“(a) where the trust is not a pub-
lic charitable trust; or

(b) even if the trust is a pub-
lic charitable trust where the
trust money is invested in
shares in, or debentures of, a
private limited company, or”.
(34)

The motion was negatived.
Mr. Speaker: The question is:

“That clause 7 stand part of the
Bill.”

The motion was adopted.

Clause 8—Insertion of mnew section
after section 187A

Shri Warior: 1 beg to move:

(1) Page 10, lines 3 and 4,—

omit “or the trustee himself”.
(9)

(i) Page 10, omit lines 6 to 10.
(10)

Shri Bade: I beg to move:

Pages 9 and 10,—
for lines 24 to 35 and 1 to 32 respec-

tively, substitute—

“187B. (1) The Central Govern-
ment may, by notification in the
Official Gazette, appoint g person
as public trustee to exercise the
rights and powers conferred on
him by this section.

(2) Notwithstanding anything
contained in this Act or any other
law or any contract, memorandum
or articles where any shares in,
or debentures of a company are
held in trust by any person (here-
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inafter referred to ag the trustee),
the Central Government may,
subject to the provisions herein-
after contained, direct the publie
trustee to exercise at any meeting
of the company or at any meeting
of any class of members of the
company or at any meeting of the
debenture holders of the com-
pany, as the case may be, the
same rights and powers (includ-
ing the right to vote by proxy)
as the trustee would exercise as a
member or debenture holder as
such meeting and thereupon the
public trustee shall, and the trus-
tee shall not, exercise any such
rights and powers as aforesaid:

Provided that—

(a) the power under this sub-
section shall not be exercised
except in a case where the Central
Government is satisfieq that the
trustee has in breach of his duties
as a trustee exercised his voting
right for the advancement of the
personal interest of himself or of
the settler or to the deteriment of
the interests of the trust;

(b) this power shall be exer-
cised only after the trustee has
been given an opportunity of
showing cause against the action
proposed to be taken; and

(c) any trustee against whom
this power has been exercised
shall have the right of appeal to
the High Court having jurisdic-
tion in relation to the place at
which the registered office of the
company concerned is situated.”.
(37).

Shri Masani: 1 beg to move:
Page 10,—

for lines 1 to 28, substitute—

“(2) (a) In exercising any such
right or power under this section
the public trustee shall either ap-
point as his proxy or proxies for
the meeting such trustee or trus-
tees as would otherwise be enti-
tled to exercise such right or
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power if this section were not en-
acted, or exercise such right or
power in accordance with direc-
tions of such trustee or trustees,
unless he has reasonable grounds
for believing that by doing so
he will be acting agaimst the in-
terests of the beneficiaries of the
trust;

(b) If no proxy or proxies is
or are appointed under sub-clause
(a), the public trustee shall re-
frain from exercising such right
or power at all wunless he has
rcasonabse grounds for believing
that the interests of the benefi-
ficiaries of the trust will be ad-
versely affected by his not exer-
cising such right or power in
which case he shall exercise such
right or power solely in the in-
terest of the beneficiaries of the
trust”. (38).

Shri Warior: My amendment is to
the effect that the trustee himself
ghould not attend meetings for vot-
g, once he is removed from that
position.  The public trustee should
not allow him or hand over this right,
once he is removed or the right is
taken over.

Shri T. T. Krishnamachari: No-
body is removed; nothing is taken
over,

Mr. Speaker: Nothing is removed;
nothing is taken over. So he should
be satisfied and now sit down.

Shri Bade: My submission is this.
Suppose for one year a trustee is not
authorised to vote. That right to vote
should not be extinguished for the
trustee for ever. Once the right to
vote is taken away by the Govern-
ment, it should not be taken away
for ever. Otherwise, there will be no
trusts in future. That right is a very
fmportant right. There are two types.
One type of person may act to the
detriment of the trustee or to the
donor. The other type of person may
act in g way detrimental to the com-
pany, in which case Government can
interfere. There is no clarification if
he acts in a way detrimental to the
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trust. There is no clarification from
the Government on this point. In
Bombay and Gujarat they have the
Trusts Act, by which they could over-
come one of these difficulties. But
there are two provisions: the Trusts
Act and the Companies Act. The
provision here is pucca. Once the
trust man is removed, the right to
vote wil] not be resumed by the
trust.  That is detrimental] to the
trusts and the donors who create
trusts for certain purposes. There-
fore, I have put this amendment.

Shri Masani: Mr. Speaker, the ori-
ginal scheme of this clause was that
Government should act in individual
cases in regard to the right to vote
of individual trustees, The amendment
moved by Mr. Solanki and Mr. Bade
refers to that position. It wants that
there should be individual deprivation
of the right of trustees to vote sub-
ject to a specific charge of misbeha-
viour or misuse of rights for personal
interests and also subject to the nor-
mal] equitable guarantees to the trus-
tee—the right of being heard and of
having an appeal to the High Court

My amendment No, 38 is an umend-
ment to the Bill as rcported by the
Sclect Committee because the scheme
has undergone a change. There is no
longer any question of taking away
an individual trustee’s right to vote.
All trusts lose their right to vote with-
out any intervention on the part of
Government. Automatically the right
to vote vests in a Public Trustee, The
hon. Minister thinks that this is an
improvement because it takes away
the interference of the executive from
case 10 case and day to day. There
is something in that point. On the
other hand, a great deal depends upon
who the public trustee is.

1 am sorry that the Bill does not
provide that the public trustee should
either be full-time official who does
not have any executive and ufficial
duties or an official of the Supremc
Court or of the High Courts in the
respective States. If a judicial official
of the Supreme Court for the whole
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of India or the judicia] officers of
each Court were made public trustee,
I can believe that thig would be a good
thing because the executive power,
where al] the economic power of_the
country that is being unfortunately
concentrated today, would be out of
the picture. But the Act leaves the ap-
pointment of a Public Trustce open.
My fear is that he may be an execu-
tive limb of the Finance Ministry or
some other department of Govern-
ment who mav be given :this oxtra
function. In that case the disinterest-
edness of the Government becomes
somewhat deceptive,

My amendment tries to make the
discretion of the Public Trustce sub-
ject to the possibility of appeal to the
courts of law. My amendmcent s
drafted in such language taat if a
Public Trustee were unreasonablity to
deprive a normal trustee of his voting
rights or to vote against the interests
of the trusts perversely because of
Governmental or politica] interference
the normal trustees would have the
right to go to the courts. The Bill
as it comes from the Select Com-
mittee does not give this supervisory
right to the judiciary. It does not
make an action of the public trustce
justiciable. If the hon. Minister real-
ly means that he wants to wash his
department’s and his own hands of
the affair, I suggest two things, ac-
ceptance of the amendment so that the
dudiciary watches the Public Trustee
ard an assurance that the Public Trus-
tee will not be a member of the exe-
cutive limb of the Government but
either a judicial officer or a full-time
officer who has no other executive
functions. .- (.

v

Bhri T. T. Krishnamachari: Sir, the
smendment of Shri Bade ccmpletely
misunderstands the position. The votes
in regard to equity holdings of trusts
are misused for the purpose of con-
centration of economic power. What
we would like to do is to frecze those
voteg completely. It will be cpen to
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the trustees to sell the shares or limit
them to the extent that is mentioned
or to invest in Government secull-
ties, house property or have wide-
spread coverage even in recgard to
shares and not have any concentra-
tion which helps him to use his votes
as a trustee along with his own to get

. power over a particular company. Mr.

Bade has not uaderstood tnc pos:ition;
it is complete reversal of the inten-
tion.

Coming to Mr. Masani’s amendiment,
I would not presume to say tnat he is
not intelligent. He is very intciligent.
The only trouble about him is that I
have to search very carefuliy what-
ever amendment he moves. He knows
my purpose. My purpose 1s not to
get the right over these equity shares.
Nobody wants to get the right or to
get anything out of the trusts, Trusts’
money can be invested within the
limits of the law in each companyv so
that it does not add to thc wower of
the individual. If the holding of any
particular trust is higher than this
limit, then we have to immobiiise and
freeze it. Supposing the trusts’ inter-
estg are to be safeguarded, the trustee
can approach the public trustee und
say: my interests are to be safe-
guarded, what do you do about jt? If
the public trustee feels that the trustee
is a good person, all right, he says: I
give you the proxy; you can act and
you are only going to safeguard the
interests of your trusts. But if he is
not like that, if he thinks that ‘here
is ulterior intention or he suspects the:
tona fides of the trustee, he shall give
his proxy to one of his officers 0 {0
and exercise the vote, if he thinks it
necessary in the interest of the trust.
But the normal thing for the public
trustee would be not to act. Abnor-
mally, when something comes to his
notice, he acts either on the volition of
the trustee or on his own wvolition.
There is no intention of the Govern-
ment to interfere with the property
right; they only want that thcre is no
misuse of the voting right because the
trust has created certain equity shares:
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and it adds to the aggregate cconomic
power in the hands of the trustee who
has some interests in these companies.
[ think I have made the position very
clear. It does not have anything to
do with the trusts laws.

Shri M. R. Masani: I had asked the
hon, Minister what his objection is to
appointing a judicial officer and not
ane of his own officers as public trus-
tee.

Shri T. T. Krishnamachari: The
point really is that the exercise of the
power is going to be an exception. To
say that the trustee himself is not go-
ing to act, is going to do somebody’s
bidding, again shows that some inter-
est is there. We want that interest to
be controlled in a particular manner.
I am afraid Shri Masani is not help-
ing the interest which he wants to
protect today.

Shri M. R. Masani: I do not want
to protect any interest. I cannot
agree with that.

Mr. Speaker: Are amendments 9
and 10 pressed?—Not pressed.

The amendments were, by leave,
withdrawn,

Mr. Speaker: Amendment No. 37. I
shall put it to the vote now.

The amendment was put and negatived.

Mr. Speaker: Amendment No. 38.
I shall put it to the vote now.

The amendment was put and negatived.

Mr, Speaker: The question is:

“That clause 8 stang part of the
Bill.”

The motion was adopted.
Clause 8 was added to the Bill.
Mr. Speaker: New clause 8A. The

amendments—Nos. 53, 54 and 53--are

out vf order, being beyond the
scope of the Bill.
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Clausz 9—(Insertion of new Chapter
and sections in Part VI)

Shri T. T. Krishnamachari:
move:

I beg to-

Page 12 lines 35 and 36—jor

“a finding of the Tribunal or a
decision of a High Court under
this Chapter” substitute—"a find-
ing of the Tribunal under this
Chapter or a decision of a High
Court thereon”. (15).

This is merely to correct a verbay
error.

Mr. Speaker: The question is:.

Page 12, lines 35 and 38, for

“a finding of the Tribunal or a
decision of 3 High Court under:
this Chapter” substitute—"a find-
ing of the Tribunal under this
Chapter or a decision of a High
Court thereon”. (15).

The motion was adopted.

Shri Warior: I beg to move:
(i) Page 13, lines 5 and 6,—

for “a reasonable opportunity to
show cause” substitute—

“an opportunity of

being
heard”. (13)

(ii) Page 13—
omit lineg 15 to 18 (14)

Shri P, R. Patel: I beg to move:
Page 11,—

for lines 1 to 21, substitute—

“388B. (1) Where in the opinion
of the Central Government there
are circumstances suggesting that
any person concerned in the con-
duct and management of the
affairs of a company hag com-
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mitted a penal offence of mis-
appropriation, breach  of trust,
criminal negligence or misfeas-
ance in carrying out his obliga-
tions and functions under the
law.”. (40)

Shri M. R. Masani: I beg to move:
(i) Page 11,—
for lines 1 and 2, substitute

©338B. (1) Where it is the opi-
nion of the Central Govern-
ment—". (41)

(i) Page 11, line 6,—
orait “negligence or”. (42)

(i1i) Page 11—
omit lines 8 to 16. (43)

Shri Solanki: I bcg to move:
Page 13, lines 29 and 30,—

omit “with the previous ap-
proval of the Central Govern-
ment,”. (45)

Shri M. R, Masani: Mr. Speuker,
Sir, clause 9 has some features which
are quite pernicious, and do not show
any understanding of industrial
management. There are four grounds
on which it is suggested that a com-
pany manager or director ~may be
referred to a tribunal. Two of these
grounds are perfectly fair. If hon.
Members will turn to page 11 of the
Bill, section 388B, they will see that
the first ground is:

“(a) any person concerned in
the conduct and management of
the affairs of a company is or has
been in conection therewith guilty
of fraud. misfeasance, persistent
negligence or default in carrying
out his obligations and functions
under the law, or breach of trust;”

16.43 hrs.
[MR. DEPUTY-SPEARER in the Chairl

Such a case should go to the tribunal.
Except for the word ‘negligence’, there
is nothing wrong with this section and
one would heartily support it.
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Similarly, there is section 388B(d)
which says:

“that the business of a company
is or has been conducted and
managed by such person with in-
tent to defraud its creditors,
members or any other persons
or otherwise for a fraudulent or
unlawful purpose or in a manner
prejudicial to public interest.”

That is also perfectly in order. But
sub-clauses (b) and (¢) show an
amazing lack of understanding of what
industrial man:gement is, It says that
a man should be referred to the tri-
buna] where “the business of a com-
pany is not or has not been conduct-
ed and managed by such person in
accordance with soung business prin-
ciples or prudent commercial prac-
tices.” Similarly, sub-clause (c) says
that where Government thinks that
any man’s conduct of business is like-
lv to damage that business, the matter
should go to the tribunal.

This is an absolutely outrageous
proposal. The manager of a company
and the directors represent those who
have invested their own capital, those
who have risked their own money so
that they may make a profit. They
and they alone are the best judges of
what ig good for the company. For a
politician in office or a  Government
official to presume to sit in judgment
over the correct conduct of a business,
to say that Mr. XYZ should indulge
in this business and should not under-
take that business, should take this
risk or should not take that risk, this
is how he should do the job and not
that way is presumptuous, Neither
the politicians nor Government bffi-
cials are competent to run businesses.
Very few of them, with some excep-
tions like my hon. friend the Minister
ang a little like mvself, show any
capacity to run a business. For such
pcople who are unqualifled to run a
business to presume to sit in judg-
ment not only on those who know
their jobg but who are risking their
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money and nobody else’s money is an
impertinence. It just shows where we
are drifting.

We are trying to impose bureau-
cracy on business. Thig is like the
monkey playing the violin. It is, I
say, an outrageous proposal. It would
mean that every businessman has to
think a hundred times before taking
a decision. He may say “if I go in
for this business in this way, suppose
the Finance Ministry thinks this is not
the right way to carry on business, or
the Finance Ministry’s ideas of sound
business principles are different from
mine, what will happen to me? I
would be taken to a tribunal as a de-

faulter.” Ultimately, the tribunal.
having good sense, might say, “There
is nothing wrong with it. Mr. XYZ
was indulging in his own  business
transaction. Leave him alone.” But
the reputation of the man who s

dragged before the tribunal is already
damaged. Other people in business
will say. “Better not deal with this
man; the Government thinks there
is something wrong with him.” They
may not realise that no allegation is
made against him; his bona fides are
not questioned, Some official who
never ran a business, who could not
make a hundreq rupees in hig life in
husiness sits in judgment and says,
“You are not running the business in
a correct way. We think it should be

run like this.” What cheek! What
impertinence! Is this what we are
coming t0? Is this the way that the

hon. Minister wants to help industry
and enterprise?

The Finance Minister made 3 very
enlightened sattement in hi; broad-
cast of 11th October to which he re-
ferred this morning. When I read it I
thought, ‘Thank God, some sense is
going to come into this Government’s
Policv.’” Let me read what he said.

Shri T. T. Krishnamachari: Very
short-lived!
Shri M. R. Masani: Very short-

lived, unfortunately. He said:

“The word ‘socialism’ has come
to mean ‘all things to all men’ In
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fact, it is rapidly on the day to
being debased.”

1 entirely agree. He went on to say:

“To some, socialism appears to
be synonymous with restraining
the individual from exercising his
initiative.”

Sub-clauses (b) and (c¢) do exactly
what the hon. Minister criticised in his
broadcast of October 11. Then he said:

“To me, however, socialism,
far from curbing the individual,
seeks to stimulate and reward in-
dividual initiative and enterprise.”

If he would be only consistent with
himself as on October 11, he will be
well-advised to accept my amendment
and withdraw this idiotic clause. There
is no other word for it.

Shri Warior: Sir, my amendment is
to delete the proviso which reads as
follows:

“Provided that the Central Gov-
ernment may, with the previous
concurrence of the Tribunal, per-
mit such person to hold any such
office before the expiry of the said
period of five years.”

The earlier provision ig more or
less watered down; it says:

“The person against whom an
order or removal from office is
made under this section shall not
holg office of a director or any
ovther office connected with the
conduct and management of the
affairs of any company during a
period of five years from the date
of the order of removal.”

The order of removal is on certain
fiindings. 'What are the findings?
They are that the man in question
has done some mischief or something
against the law. He is found guilty.
The order is passed. Why should there
be a proviso? Thiq has been added
by the Select Committee, Why should
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that man before five years be placed
in such a position? The intention b©f
the clause is that a term of punish-
ment should be given which not only
should be an example to others but
to the person also who must be able
to re-think his own misconduct and
then rectify it. For that a five-year
period is given. So, I am not con-
vinced why that man should be reins-
tated before the expiry of the term.
Hence, that provision shoulq not be
there. It must be removed.

Shri Himatsingka: Regarding the
proviso to section 388E(1) at page 12,
I feel that the proviso should be omit-
ted. You will find that cases are re-
ferred to the tribunal against one
director or other persons concerned in
the conduct and management, But
in the proviso, somebody else can
also be removed if there is some sort
of finding against him. It may be
that that person is not before the tri-
bunal and he had no opportunity of
presenting his defence and be repre-
sented there. Therefore, 1 have sug-
gested in my amendment No 44 to
omit this clause or to add a proviso
ag you find in section 341, which
reads:

“In the cases referred to in
clauses (b) and (c) of section 336,
it shall be open to the managing
agent notwithstanding anything
to the contrary in any other law
or agreement, for the time being
in force, to expel or dismiss the
convicted partner, director or
officer, within thirty days from the
date of hig sentence; and in that
event the disqualifications im-
posed by the clauses aforesaid
gshall cease to apply.”

Here, if there is gsome finding against
one director or partner of a managing
company or any other, if that director
13 removed by the company con-
cerned, I think the others should not
be affected. They should not be -re-
moved, unless they also were before
the Tribunal and against whom there
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Wwas some sort of report. I hope the
Finance Minisier will take thig into
consideration,

Shri Solanki: My amendment seeks.
to delete the words “with the previ-
ous approval of the Central Govern-
ment.” If an officer is removed from
a company and when re-employment
is made by that company, why should
Government’s permission be sought
permanently afier that also? It means
that the Government's interference in
the company remains even after the
fault has been removed. Hence my
amendment,

Shri P. R. Patel: I submit that a
director has to take decisiong very
often and every time he shall have to
think whether his decision is in ac-
cordance with the sound business
principles or prudent commercial
practices. If he thinkg like this, I
think he will not be able to take any
decisions and the business will suffer.
So, I am of the opinion that this is a
very wide term. I would request the
Minister to explain to me what is
sound business principle and prudent
commercial practice, I am not able to
understand it because it differs from
man to man. Mr. Krishnamachari
sitting here may take one decision
and some other person may take an-
other decision. It is a matter of dis-
cretion. Whether that discretion has
been used honestly or fraudulently
should be the question. Otherwise,
this will create much mischief and it
will rather harm the industry.

Sub-clause (c) also is very vague.
It says:

“that a company is or has been
conducted and managed by such
person in a manner which is like-
ly to cause, or has caused serious
injury or damage to the interest
of the trade, industry or business
to which such company pertains.”
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Which trade? He has to look to the
interests of the company itself. If he
does something which gives profit to
the company he represents, it may
cause loss to the other. So, it should
be in the interest of the company that
he represents. That would be all
right. But the clause says “interest
of the trade, industry or business” to
which that company pertains”. Sup-
pose it is a textile company. Accord-
ing to this clause, that company has
to see whether the doings of the com-
pany will do any harm to any other
textile company. We know that com-
petition is always good. But if the
company enters into competition, per-
haps the Government may think that
it is not in the interest of the trade,
industry or businesg to which it per-
tains. So, it is a very general term
and I woulg request the Minister to
drop this.

Shri Bade: Sir, 1 want to speak on
amendment No. 45.

Mr. Deputy-Speaker: Your amend-
ment is barred because it is the same
as Mr, Solanki’s.

Shri Bade: I want to speak on that
amendment. As my hon. friend said,
on page 11 it is said.

“that the businesg of a company
is not or has not been conducted
and managed by such person in
accordance with sound business
principles or prudent commercial
practices.”

Regarding sounq business principles
and prudent commercial practices,
there is no standard at all. That is

again the will of the officer. Further
“m page 12 it is said:

“388E. (1) Notwithstanding any
other provision contained in this
Act, the Central Government may,
by order, remove from office any
director, or any other person con-
cerned in the conduct and
management of the company....”
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So, not only can the gdirector be re-
moved, but also any other person
concerned with the affairs of the
company. ] do not know whether any
other person meang a chaprasi also.
It may be used in any way. The law
should be definite. Then, after once
a man is removed, the company should
not be deprived of its right to ap-
point a person of its own choice. But
according to this clause the previous
approval of the Central Government
will be necessary to appoint another
person. Why should it be necessary?
Why is the Government not having
any trust or confidence in the com-
panies? That is too much interfer-
ence in the companies. So, this
should be dropped.

Shri T. T. Krishnamachari: In re-
gard to what Mr, Himatsingka said, I
have to say that Managing Agents,
Secretaries and Treasurerg should be
responsible for the action of their
Chief Executive Officer. So far as
what Mr. Patel has asked is concern-
ed, the language has been taken out
from our section 233A, which justifies
its special origin. So far as Mr. Bade
is concerned, he has had so many ex-
planations from me so many times and
[ hope he doeg not want one more
from me.

Mr. Deputy-Speaker: Does Mr. Him-.
atsingka want to press his amend-
ment?

Shri Himatsingka: No, Sir; I do not
press it,

Shri P. R. Patel: I withdraw my
amendment No, 40.

Mr. Deputy-Speaker: Does the hon
Member have the leave of the House
to withdraw his amendment?

Some Hon. Members: Yes.

The amendment was, by leave,
withdrawn.

Shri M. R. Masani: I press my
amendments Nos. 41, 42 and 43.
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Mr. Deputy-Speaker: I will now put
amendments Nos. 41, 42 and 43 to the
vote of the House.

The amendments were put and
negatived.

Mr. Deputy-Speaker: I will now put
Mr. Solanki’'s amendment No. 45 to
the vote of the House.

The amendment was put and
negatived.

Shri Warior: My amendments Nos.
13 and 14 may also be put.

Mr. Depaty-Speaker: I will now put
these two amendmentg to the House.

The amendments were put and
negutived.

Mr. Deputy-Speaker: A Govern-

ment amendment has been adopted to
this clause. The question is:

“That clause 9, as amended, stand
part of the Bill.”

The motion wags adopted.

Clause 9, as amended, was added to
the Bill.

Clauses 10 to 14, clause 1, the En-
acting Formula and the Title were
added to the Bill.

Shri T. T. Krishnamachari: I beg to
move:

“That the Bill, as amended, be
passed.”

Mr, Deputy-Speaker: Moticn moved:

“That the Bill, as amended, be
passed.”

Somc hon. Members rose—

Mr. Deputy-Speaker: Then we will
have to sit longer and finish this Bill.
After that, if the House feels like it,
we will take up the half-hour dis-

cussion.
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Shri Kapur Singh (Ludhiana):; Mr.
Deputy-Spcaker, Sir, I rise to oppose
this Bill and plead with this House
that this Bill be rejected, and I do so
for three reasons of principies and for
three reasons of practical conscqu-,
ence,

There are three principlas involved
in thig Bill, which flow from clauses
5, 7 and 8 of the Bill, which I think
are most harmful not ealy for the
the economy and interests of the coun-
try but also for the socia] stab:iity.
the cause to which we are all bound
and pledged. The three princ.ples
involved are the sanctity of contract,
repugnancy of retrospection of laws
and, thirdly—and that i tne basie
objection—the subordination of the
individua] to the Collactive Mon.iwcr
called State Socialism,

Then I come to the three practieal
consequiences  which  flow from the
adoption of the clauses whici I have
alrcady  mentioned. The practical
consequences are firstly over-regula-
tion of the so:iul activities of our
citizens; secondly, the incevitable dis-
couragemaent of charitable trusts and,
thirdly,--1 wis almost goiag to say
discouragement of investment of fore-
ign cap:tul, but I do nct wish to be
calied unpairiotic by my friends on
my right—so I will mcrely say that
it is shyness of investment that must
rciult both at home a- well as from
abroad,

Now I shail take one or two minutes
to elaborate these points. Clause 5 of
this Bi!l is based on the princ’p'e that
the Government have the inalicnable
right tp convert loans given and
debentures issued into equity shares.
In the S:clect Committee this principle
was accepted, but subject to another
more basic principle that it should
not apply rctrospeclively to the loans
given or dcbentures issued already.
Our objection to this matter is not, as
my hon. friend Shri Bhagwat Jha
Azad, has said that there should be no
acceptance of the princivle of the
conversion of Joans or debenture; into
equity shares, but our objection is
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that the much more fundamental prin-
ciple, namely, that the sanctity of
contract should not be wvic'nt.d ond
the other objection which we have
today is that the fundamental that
the pernicious doctrine of lega] retros-
pection should not be brought on to
the Statute Book of this country.

With regard to clauses 6 and 7 our
abjection is that it takes away a very
valuable individual right of the
trustee witaout assigning any cauce
and without givizg any valid, objec-
tive reasons for this ‘‘national inte-
rest”, whatever “national interest”
might meun.  Onge the princ:ple s
accepted that there is sucn a thing as
public interest, whatever may be ils
content, on the basis which it is per-
missible to subjugate the individual
wholly, and tv submerge his rights so
as to hand them over to what s
euphemisticaily  called the “State”
and which in practice is nothing but
the ruling party, once tais principle
is accepted, we shall never see the end
of this process and we saall be strik-
ing at the very roots of what we in
this country have known from ancient
times as dharma. Our ancient wis-
dom h1s teld us:

Dharmo rackskah rakshate dhermeshu
hanteh hante

“Those who abide by dharme, dharma
protects them: those who disregard

dharma, dharma destroys thcm.” Mr.
Deputy-Speaker, I am aware that
dharma can also be changed and
altered, as the recent history has

shown and as scme of my friends on
my right in this House hold. But if
dharma is to be altered, I say that
dharma should be alterej by the
means which already stand sanctioned
by history. The dharmas which are
altered by means which are meta-
legal, by brute powers that go
by the name of the ‘the law
of the jungle’. Dharma  should
not be altered, dharma should not be
subverted by constitutional means, by

\
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amending a statute and by the legal
process. This is my last though not
least, objection to this Bill. With
these words, I urge upon thi; House
to reject this Bill wholly and totally.

Some Hon. Members
Mr. Deputy-Spcaker: There is no
time now. The question is:

“That the Bill, as amended, be
passed”.
The motion was adopted,

rose—

17.06 hrs,
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st amww fog (F@1) @ S9-
el ®3Tq, Y fawvax &1 W omand
FT 9a13 & 37 A {9 fafree aca
¥ gg wowar fr 3§ sgqarAfi g e
AfsqT o1 qEF g7 F T ¥ 1 W
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ai f&di T & AT aeaF a7 ¥ q9q
w41 41 wwar &, &7l fF e a7 @9
FioizAa NI A AT
Fi 7 T0F (a0 «ry, & 57 AT
T 3 AU g | H A
w < R AT A 0y &, ) fE ed-
AT E g1 1My, walew §EgT
o # A 39 Fi TATA) @7 IS gy
g g

fufre e A qQ ot ag & %
Ffesder Y7 327 & fordr o1 392 FUT
¥qar $9 6 37-F.HT W ¥ @ AT
2, IHT oo FLTEITWIIIH
Fr DY Ty AR few ¥ FF
71 a1 1 & fax @ =nfud o

freft & sryia & f&§ & &Y
T oW WAL # Tt faw qReo
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*Haif-an-hour discussion.
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[#' mmar= fag)
feTgd oft o @9 I @ 0
® W@l Yo,000 F 0¥ AR § 1
T, TR A g A TR § AR
F1 IFAE AT 1 AR B &Y
wqarfal #1 gy TiRE AW A g
i g ok R @ §@R 39 fed-
O H < FL IR 1 G AT 7 fe-
wqady a% A g &, afew agic
#Y feeqadr =< T § ol & W
fa3 d7 amz 7y q § fs g
Y T FT AT AT ¢ | qF faw
N G Y qF a9 T (T AT |
9 TF T M A 9 AL {1 9
T g% Tami & agr fowey w@r sniar?
A &ew fafrex wra wwew
aify ¥ arg @ & AR wewewr WA A
R A" @ qF NN F fgAe
AR fFm i A fr A aw g
T qaEqT TEL FAT Aifey f5 TAw
fergedY Afsma & gra, AydT AR
gt F I, FOAT IATS FO GH
TR AT N F AFA-FH I FAAT
&, W Ay S Y @ F)Y A,
Y ag e FIAT =iy 1 feeAr § w
§ #w aiw feeqads myiz @1 oA
aifgy 7R 37 ¥ gt A Sift afgd
I F WA IIF AL, IT A FHFA
¥ 7 AR F FONEIT qQd A9,
afFr g A D AR W T A wg
& *T7 sg7aT 21 W, A 7 F WA
ZiEw  uaRE faar @i, afew o
fer & fod Y Ay f=Tada
T 7 AT S | A AT S ET q
oA # FTTER F AR 37 arew
R AuT F g, A R g 2w
A q, N g awd g BF oAt R
®Y aF-Faw @ew fear 9g | wHAE,
gtz ok q f #, 9gr a9 17, T
wrhen, faefigg 9¥ et d@
g, gt ez JY wgrent &= g, g
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G4t At feaat  ® gg=T § fewar
fear | wgwAr WA F s37 w1 B
T WOF AN QZT I g
g1 T uF T ad gA A gl
a1 fF R qTFN A @F agRe
# [Far § w17 {1 7w sfa Q@ 9w
¥ MY, FTFES A1 9 TG, IqHT
AN FAIT N TEM TR AT HS-
famt &1 g, F s i faw -
dier ol 7, fom g w gfar 3
o i § faee a3 dw faar §
&Y fergea & SO ATy o W 0
w§ Mm@ g Tifgd & W owg-
& dw wxar § ) AT 18 5 dq
A ST &1 ¥ F @1 7 fF AT
YW @ g, 4 # AW g
g <91 ¥ A1 qug &, #17 wf1Fs w™
T & 1 5@ ag € B afaardie &
T draeE & S wai w) TA-
T4 1 7 §, I FAAT FTWI
g =rfed, w@rew ¥ o DA Tfed,
3 § § Frm e, faar wk qfa
¥ g efed 1w ag e @t
fra oF faT w3 AR @ S gw
1 fed s, wd wd WAy fegem
F aiz ¥ fiF Wg, WR A Y g
SUTAT FY FH FRT AT AT FT A §
g3 & 7 fe@ar ], W 39 A
SOTRT AIRIE ¥ g9 e #3& 7 fa@ar
g g W aE A fegar g, Ay W
quy A g7 3T AU & A4S ¥
7 fagar ~ oY & sivar wgar § e gt
grg Fear fo¥ anF | w9 a% gw wA
F 13 99 7 F N G NOw!, oF
N @gw, 47 oqd #1 I faegw
HE T & T TR R, 99 W9 FI )
RIT TR AEF AN R
fegmm & gf &t fecoil §, enamw
¥, e ¥ weleT ¥, A ¥ AR
gsaM & wrE FQ wEA 958 A
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=fed 1 3 g 4 | 7gH g faar wvs A%
At ¥ Ay Ay v oaf &

¥ FgA & AIWT qg ¢ fF A0
W’ ®1 qenfy ®1 faear w4A7 &, W
fergea™ #Y agdr gf sw@l F qU
FTAC § T T WA F T &Y g AwAY
i faw wzarg v gg o o
foraYora & ag S fAe 99 TEr 8, 9%
ST qF FIMA A 7T, TZ WGIEAT AT
F w97 & fgar® 2 | g2 A aF F faae
& w0 gorfa & fams § 1 smgdT o
T§ G B FEAT & | AT AT F¥ oA
TdT T 97 7 AT 2, WA A
e gaT § fF w9s Ay B oFrew
feams day gl @ a=Ff ¥ oA
3z @t # fag fewma @
T oaRe g Famadt g
qT3T ATET F, W1 AR WO Z,
W' gy, ®ha, wey, fgem WA
& W g ardr g, A1 A A g,
ST @Es. A€y § A el AT
@Y &, 99 & e feamd dav g
g &, 99 # fas qawor v i 2
feqmT wir U Srgew 4T gAY & )
WgAT FT G T § | WX I I
T ud g s, ar agdr gE ey
FT ENT & g1 AT | IE F AW
t ®IT & A% Ww &1 sTgee 49 I
s, g faeh # F39 gF 9
o ag o faw qEwafa & fag o
wigre & fag & faw feam dar
A 1w wEAT A ooy fa
T A A I FUS FHAT FY AfE=TT
v s R ag A
| BT qgar | ug ofvEe faee ag
| &, 7 s fagiom &, ag e
fram & | WAy T ¥ g A o9
Gt off | 3= X ey av FF W wRA
1 gegly w1 foay W g, AN aq §
787 (A1) LSD—9.
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TN TG FAT F feeew F qew T
afed | fegem dv6 s & fog
aer 3, fergeama aer  agr=d ¥ fa,
fergea @3r & Faw Fafa F
feg | gAY WRW #Y faeT # F W
FET ®9AT WY g9 afEr feee &
FIT @9 AT FF @ A g gfre
o9 ® FwOEETE AG fad wwdr &
AgIZ F1 ag swAr R R fas g=-
aofq ¥ fag qev o spfa & fas
e ¥ ¢F IR0 e #Y govaa §
TR A I FAT § | A FEAT &
f& gea o wHfa & wwe der g
) oaFIT AT AR )

Afefre waa g fafa
JZTHAT TR AT |

749 3T 99 § I I § | TH AT
79T & 9% #0 F qOF § NfF
e MEt T FBE A, W AR
qar #Y ST &, AT IW FT wET F
TEw JEr TS g &, 9@ F qEaf
F g qT G4 wiew g §, 9w F
qEEsT T g A 9 g g
39 FY agHl F o= wAtE w7 oA
gt 3, 39 ¥ ufeass & w=T wFA
gey &1 & gi wfq A AWE &
Fr & g& wfer gt & 1 faara wma
F O\ #1E q8T U A § Nfw wwer
#1 agAT gE W) & wHWY W g F
% | g 91" g9 3T AAl ¥,
FaTQ e ¥ &Y oft fordy agfae A €,

9 T Feqr AG &, FOA fewE

F FoqaT T | Haw F FAA ¢F
AR [T FIA F IWT § |

wgaz Wt fa=r gem et
qIHT I FT NEWE [ | X
aqaE & @ faw fedT #7 6 g,
w7 A Fedz 7 G &, Gar fede
F7 @ § dar gfeeHl & 9y, fred
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[ zeare fag]
g1 et & e, wigst & A
fraral o wagd & aq fear o
& § are Fgar § 5 e fggeama
F1 Fea7 B fa=y @ 3 N oAmTr
#1 fg=y AT e

qATH BT GGAT T & | IF A
AR fAd §, ovwngr, owE, 9v-
qig, woftam | 37 &7 | AV
FO FT GIY F, ITATH EL AW FY gAY
g T AT AW AT PA &, AT TR
I ¥ A T AgF gET AW oA
g & | TINMI, 9@, 97-61eY,
qr-1fegm, TadT w A & oar gk
TEF |

77 § X F AFA 0 FF 9T F7
oI 1 AT wvear g fagl 7 w4
g 39 gt gifar & & S
I A 6 WEEw #79 K g 39
FA g7 wgy § fo g St Tq § T
gHqo fad sA g, 7 A &7 gAA
g 7 T & frwrera w4y 2, sfvw 0
FT ETATAT I€ &4 ¢ fo@ § T3 T
ST AL FATT Y TR GGAT #F |
IF ¥ AFAT H A T Yo-¥o AT
TF TN * FN T FA AT
ar§ oY, FFAT TEAT § ——

‘“But if the body's attempts to
thus rid itself of its imposed bur-
den are continually thwarted by
the suppressive methods of treat-
ment in vogue at the present time,
the waste materials in question
which, as has been explained, are
always acid in character are
thrown back into the tissues and
thus pave the way for the whole
melancholy catalogue of diseases,
from bronchitis and heart disea-
ses, down to cancer and paralysis”

Fwrgfeq ¥ & &7 mfgt ¥ g@ Faew
% g7 AN § q T 2
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MR FgA F AdAT a3 ¢ 5 ¥ g
TR A M E AT ag 3T A A
77 g fasgi & S| | @9 aw
mAIZ F J[|W | AgIT A 0F R
HY TATE ITAT HTOH FT gHay g faam
fF gAY &7 ¢ ATg T FY ATAW
T F FwAT ) FF 7 fHaEt
frrer faere &7 &6 & | ARTeAT Wit
¥ 97 77 & 7T B oaw I F Ay
g EFAT & | W IT FT oA ey
T & A OGN A oF FA7 wew
FTAT FWT /T IT F T 97 FT AT
HQIT ¢, FTET faeew & 7 w1 w0
qTa FIAT FNT |

¥ 7z At FzA AEAT ¢ 1 faeeh
F w77 97T Ag T2 feAdaary 1 '@
2 g wr oY 2 fF erer ¥ e
39 & fAu goqr 747w | T 9F
#, fama am & wwmgew gug @, a8
faeft & I IATAT o T TR FHe
T EA T, ITFR A Femr wow PR
i ¥ 753 g WF T AMIT §
AW I AR | FE A FE AT FA
TFreT I5Y TET FAond Fag ¥ AT F}T
firrar 3o =T 3IWA 31

o A dew femddr & wwer
waed 47 T8 @ 5 ag e femedte
¢, fafrar femdde oY & 1 fafran
femrdde sk § o iew femédde ok
2 o g fow A w A A
f& seaaTe @y 9T W E ) T gw
X WA F qarfaw wow shaw FY
frramy &Y ST @ Y oY | e
A FT HIGT T § | TEHT WAAR
" ¢ Fdmra@wRE A
3 9T ¥R FUT TIUT FY § THH Aqera
T ¢ | WE Aaew ag § f dx
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R Faem g faa
femddza A waw wewr femm s
A A A oweEfer &% far g 7
#r wrefar & srawmr Wmg o T
wEefan 97 % fgrgea™ & ¥y FI0%
gl & A A wAT qw o W
T A qT FT qaAT ALY ST | W
o ¥ F AT 91 @ AW AR qae
FT QAT 9 o GHAT & | ATHET FAT
A F 9% FT FTAT Y AT AW
s W1 99 § 93 w7 fae g
ISaTe ERIT, AAFIT O | FEfod
T e g fr et F v #9 Y
g wgaAfE fReRd w1 QAT
meaoommﬂ[iifﬁ
qgfa & foadr 7 1 ¥’ 3% T GE-
dfasr qgfa 1 swfa ¥ for <=
il

Shri B. K. Das (Contai): In view of
the fact that there is only one Ayur-
vedic dispensary in New Delhi, may I
know whether it is possible that a
Government servant, irrespective of
the area or the dispensary allotted
to him can have the advantage of
having treatment in this Ayurvedic
dispensary?

Shri D. C. Sharma: May I know
whether the Ministry has any plan for
the progressive increase in the num-
ber of Ayurvedic dispensaries, not only
under the CHS but also under the
other schemes, not only in Delhi but
in other parts of India also?

The Minister of Health (Dr. Sushila
Nayar): Mr. Deputy-Speaker, Sir...

Nt owe feg c e A osee
afrr

o AT AT : A WEIRT,
ATTHT 3G FT TH HASY FT 6477 37 7127
Feifs aET wTE #Y 2@ w7 AR
et ®1 & swrA wET wfgd
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Shri Nambiar (Tiruchirapalli): The

hon. Minister may speak in English
so that we may aslo be able to follow.
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o GAlET MG : IMEAW WEA,
HY 337 oA ¥ AT §EE FT AEA
F W ATYO GAT | IAF HINO FT AT
[ W N N YR OR gAH B
g & 9 J9e 2 | 9gT g9
FIA AT AT AT agT a3 §
A gy I a8 I FQ@ § AW
A AT g & wedl A @ frav
IHET ST W A ¥ Rl § 2 A
formr areritr @ 3 gg 729 1€ IR
AW qt Fvar faar sfew gad @
1§ aga s 4G 4 | gy 39
amw # & A § i

ggw at ag qor mr § f& oS
mydfer feadads § Sad gae o=
F AT T TH IST qFA § | AW @
&, ot g, 331 @wq § | "w gE] fewd-
a4 & @ owgates fewyady ¥
avy & AR m & 1 Aafew s
feerar & sraee &t fae & o §
afs @A gifs & &I W
TF T H TS FAF 914, A FF 70-
fog af v

T qa a1 fr sqafes fed-
=AW F) ggm A ¥ e & AR A
Tt T T Qe & A @
FAM AT o0 W R W | AT
TETT A1 G AT JioET g o=
wW g AR SEd A S wrEwEEar
T ¥ I garfaw feavd @Yo
F qT Y W gFdr g 1 A -
@A ¥ o gk @ Ay 3w W
Ft § 7§ Tl X IEA /-
afew fedwrder @t & 1 % sl
9T 3¢ IAFT a% FIAT 98 § | AFT
¥ g A AT AT AT AR N §
aq g wg omar § fr gER fd

\
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[0 gt amy]
aqAfer ferdmr &E wmRt ar
Ter fau afes =a & s@d
¥ %gd & % W gn wEdl ¥ Qe
s fas AT @E § a1 9w fa
wi wgdfew femt @iwd R
g wgd # wgfaw v F & | gy
g a1 3T g=u1 & far w4 Ifew ==
TNy § | gW ITH! AWET A qFQ
g fw s7& fad ag i samr w=et §
I qF g &I AW H W1 5 AT A
gy ¥ fo7 O=81 a9 F7 T I9H |
AT qE FgA g OF wgafes
AT AT WX IGH FGA FAAA
g1, 48 advan § f& wgafew @@
o R =81 ¢ T E A W@
% AT @ B SR AT AT
oy 3 3| F7 ogAd ag fawr
frmr @ fF Q@ @ sTgER AW
T fag T § W " & @ a9
T qLET AT T & ) e
39 fer 8 ot g9 F Sa@ T ot
&g 1 T AEAT § wAAT F1 AT
firey ot & ow 3w fareet g€ @ 71
I *T g fox faurw &= 001 f&
T UVl THE G g9 9FF 1 FRA
g7 i A | 9T a1 o g
fomar sm@ | At @ EAET €Y weT
f&e N g s festmad
2 oy feelt WX § 3w 4
g AT A4 F @1 Yoo T FHT
qRoo T § WIT TF THX U foaw
7OV J@AT § ITHY AT G 90
¥ wgAtes fedmadm ® A A
AT AT 200 TF TAT AFFT W
ofEa & ¥, q¥9 #7938 1 =W
JE J I g UN T q&AT g
a1 §a feerads & @ oA
S § @1 o oty A w9y a@ear
ag dear wOW  HT TS FW G
A W e w0 7 s feeeedt
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feand, saver A wdfes feedrady
FT TATHT A AN FAT 9_A, AV gHrQ
faae § fo gw famg 77 ¥ ow &
feedrat @™ | i feedsadt wiwd
FT € IKT gATT F1E TIRT AG E |

fom wradE weem A ag afrar
IT1 IFT A AET TO FET AR 9 K
3T & AT 17 I G AL /Y 4T
ff ¥ FUT T & 300 FUT AT T FAT
aifed sraEfes ngfa 1 917 x2 w0
| 27 91ied qAdfar ogfy & faa,
sufas agfa & fag | o & a9 |y
TEIA T5 W FE fh wrwEe 1 R Gy
F1 g1 QA IGfo fiE wre w97 T
FEOATE | ITTE AT AT CF 9
Fy W A1 g A g 0w
o xqr fear s wwE w1 AT O
A" ®YAT AT AU, UAGTAE ®T |
77 W 3T F1 owd fea & mFemw,
v fema & wwr

it ourer feg - T @ g1 A

e
<

o qEET AT : & J WA
Aoy w1 facgw fewa @ o,
TE o § gy, v & A N @ ga
& qEr @

fre 371 7 #@1 fF Yooo MW &
Az a7 ¥ oY 7arg At et @ 9w A
T F@ qF qara 7o 1 & sy
A%Eg A AT WRE@  F YT FOEEN
TN E fF Looo MG Y gw xaT 7
R E wfuwaT @F @ g 7§
A 41 @ § WY IT @A W
Wiy ¥ ot 7 oF ggErarT g am
FfFa & aga ¥ gEy W ¥ Al
¥ ot for § afda g0 W W A
qu ¥ o fredEr g o § vk
ZaTd gy g § | & ag oY W wwem
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#1 7o g fr wf oF g F i
Y, fa a1 g gamk g fEn
T 4, A F dWfaw A B A T
&, gaifafas &2 &, 39 & & 937 w67
oS! TG fawrer AY € | F e &1
) § wafas =W F A0F ¥

foT w9 7 a7 F7@ fF gwoe fiFe
FT AFTEAT I, TR G F1 FEA
&Y 1 &Y TR uno 91 7w # e AT
Y TIWT THe FL AT ZW § W
AR F7H F1 FF al g0 ag1 gur §
T W e 34, g qm A
T W ¥ | I F T 37 A w7 fF
900 WOS I F1 @ 9F AT qoe
T gEr a<w fag 9 ) Ay gmry
TG FY A AG) &, g9 TFEE A 7
¥ A #% FFY & T TV T 47 T
ECEIECel e cE Gl Ll i
#Afr

e wrg 7Fr 7 §g3 A7 A
Gfget onfar & & ¥ oY fa=r
sFq feg w afvare fagem & fag
URH JIW FT I@ Far 1 F graAg
FTE F [T A SrEt qewa g g
¥ w=vT alET Gfwent wfar #1 wmew
9 FT § | WY AT HIET AR
18 fog 7 & f& ogae &t @ @
AT AT WIGAS F1 WHAS AT F AT K
& F f ogam g @ & mgEe &
aoF ¥ Gfast wfaw & ga7 &
fau foqar da1 ameT g =R
T ¥ fog wewa gt wret | AfwT ot
T qH WA & AGIE AAT ¥ 97 F
Naga ¥ g9 @A FaA A
AT

qET & Z&T & AT HY HTH

awd A g, TE 0F A% AW
AT qeeq a1 @ & | wvr qw &

A wfl g A Y g o | e
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qF W qI9 7T qAT™ &, I SR
Anr A T wfeagr qE F A
gary arg ®1§ Qay adaT W & fow
¥ 79 3T &1 q9G7 FT TS fF ag w0
FTHEi TSR W A7 39 ¥ foq gaw
o0 T ¥ wgew @1 oqiT F

-~

odr wEedr § #1f 57 gwr g@m
CECUE A

# maflg g9 F1 qga wwd
7% |t @@ T 5 7w #F e 9T &
wimg R E 5 s afr @
oo Tgi # ¥ & faw s o ¥ B
Y FEAT & Wt @ 9, M @ |,
TG FH BT AT A% AfFA 3t TF O
TE T2 gw oA 7 e A &
# gerifun wE Y, aui faet ¥ FamET
fF ox I 2isARI WA FT R
Ty FY wifow A, e i 9% W
¥ aRdar 78! faet & 1 W gw A A
Gt @€t @ fae AT ew ad @i
T AAT FTATE IW A G DT 7
Zw § g w9 g &Y A, gW
AT gfar # 39 1 F94% T AR €
qIT A FH TE AR IG T TS
FAT |

afer mw w@ wEEr @A a
7 73 W & fr et &W A migs w7
qF THTL F) I § a1 a9 @) g,
A9 wravaw g s g 5 g fEer s
TOF & T agdl g way § w1
¥ o AFY § 59 @ ® FH A AR
g a8 g9 F1 FAT AT |

AT qged 7 g7 5 carea &
aF SATT AT ATEd | g9 @R FY
# ITF A T @ § e w5
¥ faaee & wifiw w1 @ @
< srEt Jr Ay S F frw s
FEATIX F LA I F T9T Q@
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[Bro Fafts AraT]
# ) mafar @& <o dra gq@ g
off,  gureT g1 T | q=F J F7 A@dl
AN T 9 IT KT AEAT AR §
AT ) qE WA e | 5 gw
T L T 97 F1G 9 FT FIforw F7
@ &1 a5 ¥ wnfew § T qeg /W
w7 T AT T & 1 AfFT Ww I Y
e FUAT W A wERl A odr
N ¥ T, o g fF gav 3w
TR ® gz a9 wETIE oA
wfd g7 & &1 garl AvEW A
wgT wgd frar & =% o7 AWy (AT
1 oF T Ffad fesr #®
T Tl DA 97 e ww F AT

New Delhi

Lo wedi ¥ wrg & W aqwed
F 5T & 7g wvarEw & AR g
fr oAz # fom g7 aF g TEAdE
"wiE W e Wo wife A, Wt fr
R WA S g ¥ W
IS §, WA R | IW & AF gH IN
TIT FY QT FA N F O T

17.35 hrs.

The Lok Sabha then gdjourned till
Eleven of the Clock on Tuesday,
December 17, 1963|Agrahayana 26,
1885 (Saka).
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[ Monday, December 16, 1963/ Agrahayana 25, 1885 (Saka) ]

COLUMNS
MEMBERS SWORN 4761
ORAL ANSWERS TO QUES-
. 4762—99
S.Q, Sub:ect
No.
579 Ghaziabad agriculturists . 4762—66
580 Survey of middle class
people . . 4766—69
581 Use of harmonium on
ALR. - 4769—74
582 Bonus Comrmmon . 4774—78

584 Study team on prohlbl-
tion . . . 4778—82

585 Pakistani mﬁltrauon . 4783—92
586 U. N. Special Fund . 4792—94
587 Research Laboratory at

Gulmarg . . 4794—95
588 Cheap grain shops . . 4795—99

WRITTEN ANSWERS TO

QUESTIONS 4799—4874
S.Q.
No.

583 Indians in Burma . 4799—4800

589 Trespassing of Pakutnnls

into Tripura 4800-01
590 Non-official Price Intel-
ligence Service 4801

591 Ann-lndun propnganda
by Chine . 480r1-02

592 Tanpur Atomlc Statxon . 4802-03
593 Relief to the unemployed 4803
594 Central Wage Board for
Coal Mining . 4803-04
595 Assistant High Commis-
sioner for ndmm Raj-
shahi 4804-C5
596 Enql;ury into helxcopter
. 4805
597 Atomic Energy Estab—
lishment, Trombay . 4805—07
598 Air crash near Karnal . 4807
598-A New job for Shri R. K.
Nehru . . . 4808
599 Missing Army personnel .  4808-co
600 Sugar industry 4809
6or Pay strike in Kalipahari
Colliery, West Bengal 4849-10
602 News Division of A.L.R. 4810-11

603 Anti-Indian Chmese li-
Cairo

terature in 4811
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WRITTEN ANSWERS TO
QUESTIONS—contd,
S.Q. Subject CoLuMNS
No.
604 Atomic power 4811-12
605 Industrial truce at Mar-
magoa dock . . 4812—14
606 Ex-Indian National Army
men - . . 4814
U.S.Q.
No.
1648 H.A.L. employees 4814
1649 Cheap grain stores in
Asansol-Raniganj coal
belt . . 4815
1650 Gwalior Research Laho-
ratory . 4815
1651 Newsreel on CPI pro-
cession in Dethi 4816
1652 Param Vir Chakras 4816-17
1653 Advisory Committee for
Territorial Army 4817-18
1654 Workers in Bhilai Steel
Project Collieries 4818-19
1655 Vividh Bharathion A.I.R. 4819-20
1656 State Evaluation Com-
mittees 4820
1657 Trade Union Coursc at
Singanallur . 4820-21
1658 Employment of workers in
H. A. L. . . . 4821
1659 Border Roads Orgnmn-
sation . 4822
1660 Border roads 4822-23
1661 Hungar in Nepal Air-
port . R 4823
1662 Employment Exchanges
in India 4824
1663 Manufacture of arms in
States . 4824
1664 Radar equipment from
U.S.A. . . . 4825
1665 Registration of news-
papers 4825-26
1666 Tractors for Mllmu-v
Farm, Ambala 4826
1667 M.E.S., Ambala 4827
1668 Arrest of I.A.F. pilot 4827-28
1669 Industrial truce in coal
mines 4828
1670 Production for defcnce
requirements 4829
1671 Film on Ladakh Battlc
scer. 482937
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1672
1673

1674
1675
1676

1677
1678

1679
1680

1681
1682

1683
1684
166§
1686
1687

1688
1689

1690

1691
1692

1693

1694
1695
1696
1697
1698

1699
1700

1701
1702
1703

1704

Subject

Closing of ilmenite mincs

Literature on labour pro-
blems

Recnuunent of Jouma-
lists

Rcsoluuon on Sou:hem
Rhodesia

International
tion Year

Negotiations of treaties.

Regulations for vxsltmg
forward arcas

C.D. cars in Delhi

Craftsman Training Ins-
titutes

Pre-fabricated klts
Army vehicles

Ammunition for Rifle
Clubs

General Taylor’s visit
Ex-servicemen in Punjab
Employment risks
N.D.A. Khadakvasla
Besting of picnic party
by Naval ratings
Haj pilgrims
Agricultural productnon
Schemes for Nagaland .
Asslgnment of Indians
abroad

Coopera-

(vf

Preservation of foodstuﬂ's

Production in Ordnance
Factories

Saloni Aerodrome in Tez~
pur

New Clntonml:nts
M.E.S. Delhiarea .
Land Reforms Committee
National Income

Proof and Experiment
Centre, Balasore

National Defence Fund
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4831
4831-32
4832-33
4833-34

4834-33
4835-37

4837-38
4838-39

4839
4840

4840-41

4841
4841-42
4842-43
4843-44

4845
4845-46

48.46-47

48.47-48
48438

4848-49

4849
4350
4850
4851
4851-52

4852-53
4853-54

Clerical and other staff in |

factories .
Sino-Pak border demr-
cation . .
V.0.A. Transmitter
Agreement
Manufacture of Marmc
Engines
“Telugu’’ in the Over-
seas Progtammes of

AJIN.

4854
4854-55
4855

4855-56

4856

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q.

No.
1705
1706

1707
1708
1709

1710

1711
1712

1713
1714
1715

1716

1717

1718

1719
1720

1721

1722

1723

1724

172§

1726
1727

1728
1729

1730

1731
1732

Subject

Primary Schools in Na-
gar-Haveli .

Ordnance Factory near
Panwel (Maharashtra) .

A.LR. staff artists

Third Pay Commission

Industrial awards in West
Bengal

Elections to Delhi Can-
tonment Board .

Cochin Aerodrome

Employment Survey in
Bihar .

Invitations to P. M s of
Russia and Ceylon

Book entitled  ‘Peking
Vs. Delhi’ .

Vocational Education at
Secondary level

E f
oo Act 10 CO,FKA

ing Industry

Transportation of coal in
Singareni Collieries

Labour Inspector (Con-
cilliation) at Asansol

Military are in Kotah
Television
Women registered with

Delhi l:mployment Ex-
change .

Remains of old temples
found in Purachiri

Messages of the soldiers
on the border through
A.LR.

Airmen and technicians -

Ccntnlmforrnatlon Scr—
vice .

Rajasthan Canal

Chinese Sovctexgnty over
Tibet

Use of radio-isotopes

Employees of A.I. R., Bi-
kaner

Platoon Oommnude.r s de-
tention in Pakistan

Pachmarhi Cantonment .

Sainik School at Psch-
marhi .
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4856-57

4857
4857-58
4858

4858-59

4859
4859

4859-60
4860-61
4861
4861-62
4862
4862-63
4863
4863-64
4864-65
4865
4865-66
4860-67
4867

4867-68
4868-69

4869
4870

4870

4870-71
4871

4871-72
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WRITTEN ANSWERS TO
QUESTIONS—contd,

U.S.Q.
No.

1733 Bharat Electronics Ltd.,
Bangalore . .

Subject

1734 Rural Works Programme
in Madras . .

1734-B Indian Commercial
taches in Nepal .

OBITUARY REFERENCE .

The Speaker made a reference
to the passing away of Sardar
Lal Singh who was a mem-
ber of the First Lok Sabha.

Thereafter members stood in
silence for a short while as
a mark of respect.

PAPERS LAID ON THE
TABLE . .

(1) A statement on the propo-
sal to set up a Central Vigi-
lance Commission,

(2) A copy of Report on the
‘Study of Cotton in India’.

(3) A copy of Conventions
and Recommendations ado-
pted at the 46th Session of
the International Labour
Conference held at Geneva
in June, 1963,

(4) A copy each of the follow-
Rules under sub-section
8% of section 8 of the Iron
Mines Labour Welfare

Cess Act, 1961:—

(i)  The Iron Ore Mines
Labour  Welfare Cess
Rules, 1963 published in
Notification No. G.S.R.
1534 dated the  2a8th
September, 1963,

(ii) The Iron Ore Mines
Labour  Welfare Cess
(Amendment) Rules, 1963

ublished in Notiflcation
o. G.S.R. 1875 dated
the 7th December, 1963,

At-

[DaLy Digest]

COLUMNS

4872

4872-73

4873-74

4874

4877-78

PRESIDENT’S ASSENT TO

BILLS

Secretary laid on thce Table
the following four Bills pas-
sed by the Houses of Par-
liament during the current
Session and assented to by
the President since a report
was last made to the House

5034

CoLuMNS

4878

on the gth December, 1963 :—

(1) The Drugs and Magic
Remedies (Objectionable
Advertisements) Amend-
ment Bill, 1963,

(2) The Income-tax (Am-
endment) Bill, 1963,

(3) The Appropriation (No.
s) Bill, 1963,

(4) The
(Railways)
1963,

Appropriation
No. 6 Bill,

MESSAGE FROM  RAJYA
SABHA . . .

Secrctary reported a message
from Rajya Sabha that Rajya
Sabha agreed without any
amcendment  to  the  Unit
Trust of India Bill, 1963,
passed by Lok Sabha on the
sth December, 1963

REPORT OF ESTIMATES
COMMITTEE PRESENTLED

Forticth Report was presen-
ted.

STATEMENT BY MINISTER

The Minister of Finance (Shri
T. T. Krishnamachari) made
a statement regarding the
Economic Situation .

STATEMENT BY MEMBER

Shri J . B. Kripalani made a
statement in respect of cer-
tain obsecrvations relating
to him made by Shri Ansar
Harvani on the 21st and
22nd August, 1963.

Shri Ansar Harvani replied to
the debate.

BILL PASSED . .

The Companies (Amendment)
Bill, 1963, as reported
by the Select Committee,

4878-79

4879

4879—95

4895—4905

+ 4906—5014
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BILL PASSED—Contd.

Discussion on the motion for
consideration of the Bill,
as reported by the Select
Committee, moved on the
13th December, xgﬁ%
continued.  Shri
Krishnamachari replied to
the debate.

The motion was adopted and
after clause-by-clause con-
sideration the Bill was
passed as amended,

HALF-AN-HOUR DIS-
CUSSION RE: C.H.S
DISPENSARY .

Shri Yashpal Singh raised a
half-an-hour discussion on

[Damy Dicesti

HALF-AN-HOUR { DISCUS-
SION RE: C.H.S. DISPEN-
SARY—Contd.

points arising out of the
answer given on the sth
December, 1963 to Starred
Question No. 387 regarding
C.H.S. Ayurvedic Dis-
pensary, New Delhi.

The Minister of Health (Dr.
Sushila Nayar) replied to the
discussion.§

AGENDA FOR TUESDAY,
DECEMBER 17, 1963IAG-
RAHAYANA 26, 1885 (SAKA)

Consideration and passing of
Preventive Detention (Con-
tinuance) Bill, 1963.

GMGIPND—LSII—1797(Ai)LSD—24-12-63—880
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